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FROM NO. 4 
( 

See 'RuIe42 ) 

AL AtMiIsTRAflVE. TRI IWAL 
GJWA H4iTI ENQ!: 	- 

OF('DE.RSH,E 	. 

.1.1 uncigioal Application NQ . 20" 	/2009 

2Mise1etit1 0flN0 
 

3 Contempt Petiti on No 	- 

40q evieW ApplAcatiofl N.. 	. 	 . 

Ck- 

Respandaflt(S)_ 

Adv.cat for the Applict(S) s.  

Advocate for the Respondant(S) :6: 

2905 2009 	Heard Mr B Sarma, learned and 

fW.M.K.Boro, learned AddI. Stqnding, 
this application i in torn 	' 	 ' 	. 	' 

is fiIei/C F 	'r Rs. j 	 . 	ounsel . for the Govt. of. India. and 
dcpos 	 tvir R K Deb Choudhury, learned counsel for ,  

d 	 ' 	 1he State of Arunachal Pradesh and Date •, •.......................... 

erused.the materials placed on record. 
• 	 ' 

Dy. ' egistrar  
Issue notice' to the lespondénts 

r quiring them. to. file their writteh 

s atement by 24.07.2009. . ' 

Since, the Applicant is going' to 
2 ? 	 r tire from service, on attaining of 58 yeqrs 

9 	'79' A4> 	• o his age on 31.05.2009; we' mdke it clear 

fF4t in the event of his success in this cab, 
All 	. 	

0 0 	 . 	 ' 	. • 	. . h will get fuil benefits upto 60 years of his 

4QV 	'Ex/ 	3' 	ae. 	0 • ,, - 

j 	
0 	 • ' 	 • 	 . 	

. Send copies of this 'order to theA 

0 	 ' 	

s 	
• 	Rspondents' in the address givep in the 

Ok 	 0 

(N.D.Da'yal) ' 	' •• 	(M.R.Mohonty) 
Member (A)' 	' 	 Vice-Chairman 



O.A. 99 of 2009 

24.07.2009 
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çeP 
Arunqchal Pradesh Mr.R.K.Deb Choudhury 

prays for more time to file written statement. 

None appears for the Applicant nor the 

Applicant is present. Mr.M.K.Boro, learned 

AddI. Standing counsel is not in a position to 

file written statement. On behalf of State of 

o 4 c_ 

0Late- 	2//02 

&- 	A- 

/bb/ 

e6W

avo 

/r-3 

$lI-to1 

Call this matter on 10.09.2009 awaiting 

written statement from the Respondents. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

(M.KChaturvedi) 	(M.R.Mohanly) 
Member (A) 	 VieChjirman 
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Page No 3 

4, 	
Case No 9 	1 

Notes of the Registry 	Date 	 Order of the Tribunal 

ic-v aA7 

1)  

1' 

Mr. B. Sarma, learned counsel thr 

Applicant is present. No written 

has been filed by the 

of India or by the State of 

Pradesh. On the prayer of 

counsel for the Government of 

and Mr.R.K.Deb Choudhuiy, learned 

for the State of Arunachal 

sh, call this matter on 26.10.2009 

ing written statement from the 

10.09.2009 

/hn 

26.10.2009 

rj 143  

- 

AV ,  

I 	e4- 0L7- 

/ •t / o 
i-1 

pgcLei6 Jt;z  

sT 
2-9 

/1 

/\1 	Ei-1- 

Send copies of this order to the 

Respoiidents in the address given the 

O.A 

M.K. Chatmvedi 
	

(M. R. Mohanty) 
Member (A) 
	

Vice-Chairman 

Mr.RK.Deb Choudhuxy, learned 

nsel for Respondent Nos. 3 to 7 prays 

time to file reply. Mr.M.KBoro, learned 

A41.Stancling Counsel for Respondents 

No I & 2 also prays for time to ifie reply. 

List on 27,'l 1.2009. 

fl/ 
ad Ifi CI'turvedi) 	(Mukesh mar Gupta) 

)4mber (A) 	Member (J) 

Learned counsel appeanng for 

rden! Nos. 3to 7 made a prayeour 

lime to file wnlferi statement. 

List this matter on 501 .2010. 

/ 
(Madan

z 

 
Member (A) 
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Notes of the Registry 	Date 	 Order of the Tribunal 

JjtLd7 ;/'P#l( 

5.1.2010 
rl 

ii 

learned counsel for Respondents stales that 

piy will be flied during the course of the day. Copy 

f the some be handed over to learned counsel for 

e Applicant. Rejoinder if any, may be flied by the 

List the matter on 4 0,  February, 2010. 

in Kar Chaturvedi) 	(Mukesh Kumar Gupta) 
Member (A) 	 Member (J) 

On the request of learned proxy counsel 

Mr. -R.Sarma, learned Assistant Sociator 

,neral of Assam, case is adjourned to 

00 10. in the meantime, rejoinder, if. any, 

iy be filed by Appllcant. 

mar chaturvedi) 	(Mukesh icumar Gupta) 
er(A) 	 . 	Member(J) 

10 	Mr. S.S. Borua, learned counsel for 
Respondents states that Mr. B. Sarma, 
Assistant Solicitor General of Assam is 
out of station due to some personal 
difficulty. We noticed that the matter has 
been adjourned repeatedly. In the 
circumstances, very reluctantly 

.'adjourned to 08th  March 2010. 

ti 	 Ma 

77 
	

I 

4.2.2010 

IuvV 4, 	
p. 	 L 

t1)/ 	1%t( h1 i?AiO-  tm 

L1 - 7. 	 02 

J\) 4'/ 	Zif!t1R,JO- 

Jc9 	/.ç7 r 

/Qof 6 

Ae /I 
	 .rl 

(Jt(4\  

C'I 	/1 /pbl 

KiChaturvedi) (Mukesh Kumar Gupta) 
'I 

1,4 ! 	 i'4crnbor (JT) 

j 

08.03.2010 
	

List before Division Bench on 23.3.2010. 

(Muketh Kr. Gupto) 



oU2009 	 J 

23.03.2010 	This being  a UvWion , 	 matr- 
a4ournedto21.o421O. 

$ 	 . 
(Mada 	u,vnChalej) 

S 	Member IAI /bb/ 	. .. 	 . 	... 	. 	. 	 .. 	 . 	. S 2 t fr1 

	

21.04.2010 	Mr S.N.Bora, learned counsel for Mr 

R.Sma, Asstt. Sokitor General appearing 

for Accountant General prays for 

adjournment, which request has not been 
opposed by Mr U.K.Nair, learned counsel for 

the appkant. Though we would not have 

adjourn the matter as noticed in order dated 

2.3.2010 but in the interest of justice adjourn 
the case to 4.5.2010. 

(Madan KrChaturvedij 	(Mukesh Kr. Gupta) 

	

Member (A) 	. 	Member (J) 
/pg/ 

04.5.2010 	If ij,  stated by Mr.G.Baishya, learned 

counsel for Applicant that he has been 

engaged only Yesterday for Respondent 

No.2 and therefore, he prays 

Adjournment. We have already granted 

three adjournments in February, March & 
i 95  April. In the circumstances, case is 

adjourned to 19th May 2010. It is made 

clear that no further adjournment will be 

granted. Mr. R.K.Deb Choudhury, learned 

counsel is present for Respondents No.3-7. 
List the matter on 19.5.2010. 

• 	 (Modan ~arhuedi) (Mukear Gupta) 
Member (A) 	Member (J), 

• 	 Im 
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that Ivb U K NRIr is indcposed and, 

je,retor., prays for 	jornnwnt in the 

• 	 giVe) 	drc,anCeS 	adjonrned 	1;o 
 

01 	.O6.2D O az.agred by both q i(ies. 

(Madan Kurf ~Caturvedl) (Mukesh Kumar Gupta) 
Memb 	 Member 3) 

nkm 
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For the 	. 	 e- reasOfl recorded sep9raty,  OA. 
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IN I'HE CENTRAL ADM.1NISTRATJ\'E iRI}iU NAL 
GUWAFIATI BENGH GUWAHA'II 

O.A.No 9 of 2009 

DATE OF DECiSION 01 ,06.2011) 

Shri R. Pratapan 
	

Arpllcu(s) 

LORI 

Advoe(s) ior the 
Applicant (s) 

Mr G.Z. Ahrned proxy counsel for W UL Nafr 

Versus- 

Union of indin and others 

Mr Ti.s. Deb Choudhury for respondent Nos37, 
Mr G. Baishya for respondent No2 

COHAM 

RE—a-ko, n d?nt(s) 

Advocate(s) for the 
Respondeit(s) 

'The Hon hie Shri Mu kesh Kurn ar Cu Pta,fild ka Member 

The Honbe Sh.ri. Mad.an Ktunar Chaturvedh 	 Member 

W h4h er reporters of 'ocal newspapers 
may be allowed to see the judgment? 

Whether to he referred to the Report..r or 

3.. 	Whether their lordships wish to see the fair copy 
of thejudgment? 	 /Na 

Me iber(J) 



UENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original ApplicatIon No99 of 2009 

Date of Order: This the 11  day of June 2010 

The nfbie Shri Mukes.h Kumar Gupta,Jndiciai Member 

The Hori'bie Sh ri M.adan Kumar Chaturvd, Administrative Member 

ShriJLPrat.apan 
Divisional Accountant. 
O/o The Executive Engineer (Civil) 1  
Ziro1 Civil Division, 
Department of Hydro Power, 
Arunachal Pradesh. 	 ,.....Applicaut 

By Advocate Mr G.Z. Ahmed proxy counsel for Mr UK Nair. 

- versus 

Union oFTndia, through the 
Comptrolier & Auditor General of India, 
10 Bahadur Shah Zafar Marçj, 
New Dethi-11012& 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong -793004, Meg halaya. 

The State of Arunachal Pradesh, represented by the 
Secretary to the Government. of Arunachal Pradesh, 
Department of Hydro Power, 
ftanagar-7i 1.11, Arunacha) Pradesh. 

4, 	The Commissioner 
Finance Departments 
Government of Aru n achal Pradesh, 
itanagar-79111 i, Arunachal Pradesh 

The Chief Engineer 
1-lydro Powei' Department1 
Government of Arunachal Pradesh, 
Jtanagar-7911111 Arnnacth al ],radesh; 

The Executive Engineer 
Ziro, Civil Division1 
Department of Hydro Power, 
Arijnachal P.radesh, Ziro-791 120, 
Arunachal Pradesh.. 



I 	I 

7. 	The Director o.Accoiwfs & 1ireRslJres 
Government. of Aru n ach a i Pta desh, 
Naherlagun71110. 

a The Accountant Gneril (A&E) 
Arunachal Pradesh! 
J&K Building, E-Sector, 
itanagar-791 ill, Arunach& Pradesh 

0A.No9912009 

.Responden ts 

By dvocates Mr RK Deb Choudhury for 
respondent. Nos3-7, Mr G. Baishya for 
respondent No.2 

MUKESFI 1KUtFLAjUph)AJ!!J 

Mr G.Z .Ahmed representing Mr I.I.K. Nair, Iarned 

counsel for applicant states that he hac inshmetions not to press 

reliefs daimed at vkle paras 8i, 8.2 and 8.3 of OA At present he 

woi}d contine his daim with regard to reiief ckirned vide para 84 

namy, direction to respondents to draw his pensior'ary bene1ts on 

the basis of 'ast pay drawn in the cadre of Div onai AcctanL 

2. 	Admitted IaoN are applicant was initially apponted as 

UDC in Public Works Department (.Pi for li ort) in Am n achal 

Prsdesh Thereafter vide order dated 7,12i995, he was setected fpr 

the po of DvisfrmM Accountant on eputhtkm bas in iti.liy for a 

perIod of one year in the OFFice of countant Genera) (A&E) 

Megha)aya, Arum9ch& Pradesh and Mizorarn Said deputation period 

had been extended upto three years Vide order dated 1 5J.11999 

(Annexure3) 1  Government of Arunachal J.ra desh had taken a decision 

to extend the deputation For a further period of Iwo years From the 



3 	 O.A.No.9912009 

date of expfry o present respectve tenure in the interest of public 

service. When facts were such, he was repatriated to his present 

department in State Government;, vAirb action had been challenged 

vide OANo.2 00/2001 decided &on gwith connected matters vide 

order dated 22.082001 (Annexure-5). As in the meantime State 

Government had issued another order dated 1201.2001., it was 

observed that nothing was left tobe deckied by this Tribunal and, 

therefore, said cases were disposed of vide aft'renoted ctn,mon order 

it was observed that if there was cha. nge in the sit Hon, it would he 

open for applicant: to approach this TribunaL Challenge made before 

the Honh)e High Ccurt vide WP(C) No,,.3992/2002 had been 

unsuccessful and vide order dated 16.02.2006 said WP. was 

dismisse.d Thereafter, a draft Scheme for continuing the Divisional 

Accountants on deputation basis had been framed and the 

respondents issued order dated 05042007 (Annexnre42) proposing 

to make certain recoveries from the applicant, which became subject; 

matter in 'O.A.No.144/2007, Said 0-k alougwith series of OJ\.-s had 

been disposed of vide common order dated 11 .04200B (Annexure-i 3) 

hoidhig that; no recovery should he ade unti) he is actually 

repatriated- Taking an overview' of the matter, he was allowed to 

continue in the post: H 31 ,05.2009, when he retired on attaining age 

of superannua Hon i.e.58 years, as applicable to State Government 

employees. Prayer made in present O.A. is thus, that his pensionary 

benefits he calculated based on averaje emoluments f last ten 

months pay drawn by him in the capacity f Divisional Accountant 

while working with the Office of Accountant General  

Meghaiaya, Arnnachai Pradesh and Mizoram. L,arned counsel for 

applicant contends Hi at he had been paid the benefits of Sixth Central 



4 	 O..A:No99/2009 

Pay Comsion while working in said capec:ywhwh needs to be 

protected. 

The State Government as well Office of .Accou n tan t 

General1  on the other hon& contested the claim laid stating that what 

is entitled to applicant is the pay scale apphcabie to State Government 

employees, post he would have held had he been repatriated or 

deemed repatriated i.e. on the date of his attaining age of 

superannuation. 

We have heard learned counsel For the parties, perused 

the pleadings and rule position. Rule 33 of CCS (Pension) Rules, 1972 

defines the term 'emoluments', which 'ans basic pay as (iehned in 

Rule 9 (2) (a) (I) of the Fundamental Rules which a Government 

servant was receiving immediately before retirement. Note 7 below 

the explanation to said rules appended thereto1  in specitic provides 

that pay drawn by a GovernmEmt servant: while on foreign service 

shall not be treated as emoluments1  but the pay which hI_ would hove 

drawn under the Government had he not been on foreign .serviceshall 

alone he tree ted as emoluments- Furthermore, Government of India's 

decision No.1. on the subject matter of counting of emoluments drawn 

by officers while on deputation from State to Centre1  as reproduced 

there un.dei in Swamy's Pension Compilation, 2002 Ed., clinches the 

issue raised in present OA. Relevant portion of Government of hid ic, 

Ministry of Finance O.M.s dated 02.07.1962, 10.01,1974 and M..H..&. J  

Department; of Personnel & Administrative Reforms O.M. dated 

22.05,1982 is reproduced hereunder: 

"(1) Counting of emoluments drawn by offIcers while 
on deputation from State to Centre.- When a State 
Govei:'nment employee comes on deputation to the Central 
(;overnment he isgeneraJly granted a deput.ticn spad1 
pay in addition to his usual pay. Till lately the question 
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whether any part of this d epution sped0 pay could be 
reckoned as 'ernolumen for calculating pension used to 
be decided by the Central Government with reference to 
their rules on the subject. Recentiy this oractice was 

in consultation with 
the Comptroller and Auditor-General and the State 
Governments. it was held that since a State Government 
employee, while on temporary deputation to the Central 
Government, did not become subject to the rules and 
orders of the latter Government, and his pension was 
otherwise calculated under the rules of the State 
Government of which he was a permanent employee, the 
practice of applying Central Government rules to 
determine the quantum of deputation specai pay which 
should count lr pension was incongruous. it has, 
therelore, bge  A_dggLct that henceforth, 	 cases 
deputation of State Government employees to the Central 
Government, the question whether any part of the 
deputation special pay received by such an employee will 
count for pension will be decided by the State Government 
concerned with reference to their own rules on the 
pbject. If for proper application of the. State Government 

rules any question arises regarding the exact nature and 
dassllcation of •thd deputation special pay, the State 
Government will consult the Central Government who 
alone would be aware of the precise reasons for which the 
additional remuneration was granted.. Similarly, when a 
State Government employee on deputation to the Central 
Government holds a temporary or officiating appointment 
on a regular time-scale, the question whether any part of 
the difference between the pay, which he actually draws 
while on deputation and that which he would have drawn 
from the State Government but for his deputation, should 
count for pension will be decided by the State Government 
with reference to their pension rules. 

The same arrangement will apply in reverse in the 
case of Central Government employees who are sent on 
deputation to State GOvernments.." 

(emphasis supplied) 

5.. 	Bare perusal of above O..M., in our considered view would 

have application on all Fours in the facts and circumstances of present 

case. As per aforesaid O..M.., when a State Gcvernmen t employee is on 

deputation to Central Government and holds a. temporary or 

offidating appo.Lntment on a regular time scale, the question whether 

any part of the difference between the pay, which he actually draws 

while on deputation and that which he would have drawn from State 
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Government 1w t for h is d epn t ion 1  houid rowtnt for pension is to be 

decided, by the State Government with reference to their pension 

Rules. In the circumstances without making any further observation o 

said aspect1  O..A.. is disposed of requiring State of Arunachal Pradesh 

as well as Office of Accountant Gener& (A&E) 1  Meghaiaya Jinachal 

Pradesh and Mizoram to regulate appiicants ctaim strictly based on 

rule position and d ecisk.n of the Governme.r't of india Iii ereto. 

Moresaid eercise shall be carried out within a period of three mcnths 

from the date of receipt of this order. 

6. 	•OA. is disposed of. No costs. 

(MADAN :K 
ADMINIS 

1(cHATuRvEm) 
TIVE MEMBER 

7 
MEMBER (JUDICIAL) 

nkm 
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BEFORE THE CENTRAL ADMINISTRATIVE T 

GUWAHATI BENCH:: GUWAHATI 

3T* 
CentraIAdmjnjjyeT,una 

LI 

28MA r1 
uwahati Bench 

ORIGINAL APPLICATION NO. 	/ 2009 

Sri R. Pratapan 

Applicant. 
- 	-Versus- 

The Union of India & Ors. 

.Respondents. 

$YNOPSIS 

The present application is directed against the infringement of the 

right that has accrued to the applicant for his absorption in the cadre of 

Divisional Accountant which is presently under the administrative control of 

the office of the Accountant General and against which the applicant is 

discharging his duties on dputation basis, in terms of the policy decision 

jointly adopted by the office of the Comptroller and Auditor General of India 

and the Government of Arunachal Pradesh in the Department of Accounts and 

Treasuries and also the judgment and order dated 10.04.2008 passed in O.A. 

No. 144/2007 and other connected matters. Further grievance of the applicant 

is with regard to the deprivation that would be meted out to him in the matter 

of receiving his pension benefits in the event he is made to retire from service 
on 3 1.05.2009 on attaining the age of superannuation i.e. 58 years as per the 
norms applicable to the employees of the Government of Arunachal Pradesh. 

The applicant was initially appointed as an UDC in the Public 

Works Department of the Government of Arunachal Pradesh. In the year 1996, 

he was selected and appointment on deputation basis as a Divisional 

Accountant and till date he is continuing as such. In the intervening period 

between 1996 to 2007, moves were initiated on number of occasions to 
repatriate the applicant and other similarly situated persons to their parent 
organization, but for the extraordinary circumstances, exigency of service and 

the interest of the respondent authorities, the said moves never materialized 
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uwahati Bench 

and a conscious decision was arrived at jointly by the oTf1Tihe Comptroller 

and Auditor General of India and the Government of Arunachal Pradesh not to 
repatriate the applicant and others similarly placed to their parent organization 

in view of the fact that the cadre of Divisional Accountant was contemplated to 

be taken over by the Government of Arunachal Pradesh. Poised thus, the 

Respondent No. 2 issue an order dated 05.04.2007 directing for recovery of the 

excess pay and allowances drawn by the applicant and otheriior overstay on 

deputation as Divisional Accountants. The said order was impugned before this 

Hon'ble Tribunal in a series of applications and vide the judgment and order 

dated 19.04.2008, this Hon'ble Tribunal was pleased to direct the respondent 

authorities not to recover the alleged excess pay and allowances from the 
applicants therein. Further direction was to fill up the vacancies bf Divisional 
Accountants and in the event the cadre of Divisional Accountant is taken over 

by the Government of Arunachal Pradesh, the applicant and similarly placed 

incumbents be afforded' an opportunity to get themselves absorbed as 

Divisional Accountants. Although, no recovery wasmadè in terms of the 

abovementioned judgment and order, but the latter part of the directives 
contained therein have not been complied with till date. 

The applicant, in terms of the norms applicable to the employees 

• of the Government of Arunachal Pradesh is slated to proceed on retirement on 

attaining the age of superannuation i.e., 58 years on 31.05.2009, but the age of 

- superannuation for the cadre of Divisional Accountant is 60 yçars. There is 

every likelihood that in the very recent future the cadre of Divisional 
Accountant would be taken over by the Government of Arurachal Pradesh and 

in the event the applicant is made to proceed on superannuation on 31.05.2009, 

he would be deprived of his rightful due of getting absorbed in the cadre. of 

Divisional Accountant whereas other similarly situated persons who would 

continue in service beyond 31.05.2009 stand a chance for such 
accommodation; consequently meting out the applicant• with hostile 
discrimination. 

Alternatively, in the event the applicant is made to retire from 
- 	service on 31.05.2009, he stands to suffer irreparable loss and injury inasmuch 

as the applicant would stand repatriated to his parent organization against the 
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post from which he proceeded to serve on deputation 

Accountant, the pay and alloWance of which is much lower that the pay and 

a1iwance enjoyed by him at present as a Divisional Accountant; consequently 
adversely affecting his pension interest. 

Hence the present application praying for interference from this 
Hon'ble Tribunal for redress of his genuine and bonafide grievance(s). 

Filed by 

- 	 - Advocate 
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uw3hati6ench 
BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:: 

GUWAIJATI BENCH:: GUWAIL4TI 

QRIGINAL APPLICATION NO. 	I 2009 

Sri R. Pratapan 

Applicant. 
-Versus- 

Union of India & Ors. 

Respondents. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

That the applicant is presently working as Divisional Accountant on 
deputation basis under the Administrative Control of A.G (A & E), Meghalaya, 

etc., and he is posted in the office of the Executive Engineer (Civil), Ziro, Civil 

Division, Department of Hydro Power under the Govt. of Arunachal Pradesh. 

- . 	The applicant was initially appointed as an UDC in the Public 

Works Department of the Government of Arunachal Pradesh. 

27.12.1995 - The applicant was pursuant to a process of selection appointed on 

deputation basis as a Divisional Accountant to serve under the 
administrative control of the Respondent No. 2. 

15.11.1999- Director of Accounts and Treasuries, Government of Arunachal 

Pradesh requested AG (A&E), Meghalaya, Arunachal Pradesh 

etc. 'vrites for further 2 years extension of deputation period of 
Divisional Accountants. 

12.01.2000- The Respondent No. 7 requested AG (A&E) Meghalaya, AP etc 

to take necessary action for transfer of the cadre of Divisional 
Accountant to the State of Arunachal Pradesh immediately. 



rluvv~ al hati BenCJ 22.06.01 
- This Hon'ble Tribunal in an Original Appieaiff1flTj the 

some simiiriy situated Divisional Accountants extended period 

of deputation for 2 years as sought by the State of Arunachal 

Pradesh. The Hon'ble High Court vide judgment dated 16.02.06 
upheld the direction of the Learned Tribunal. 

11.03.2002- Commissioner of Finance, Govt. of Arunachal Pradesh .requested 

respondent no. 2 to allow serving Divisional Accountant on 
deputat jon basis to continue. 

14.03.2005— Respondent no. 2 sought clarification form office of C&AG, 

New Delhi regarding continuation of Divisional Accountant who 
are serving on deputation basis. 

t 
28.02.2005— Respondent no. 2 issued a letter to the Respondent no. 4 

intimating confirmation of the Headquarters i.e. Respondent no. 
1 on the matter of extension of deputation period of 31 DA 
(including the present applications). 

3 1.07.2005— Govt. of Arunachal Pradesh submitted scheme for taking over of 

the administrative control of accounts set up from the control of 
respondent no. 2. 

July, 2005—  Govt. of .  Arunachal Pradesh handed over the, scheme to the 
respondent no. 2. 	 - 

25.11.2005 
- Respondent no. 2 informed that office of the C&AG has framed a 

draft scheme regarding proposed transfer of Divisional 

Accountants cadre and the same is forwarded for acceptance in 

terms and conditions of the scheme of Govt. of Arunachal 
Pradesh. 

16 01 2007— Respondent no 2 Intimated that Divisional Accountant working 

on deputation basis will be under the administrative control of 

LI 
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ORIGINAL APPLICATION NO. 	/ 2009 

BETWEEN: 

Sri R. Pratapan, Divisional Accountant, Olo 
The Executive Engineer (Civil), Ziro, Civil 

Division, Department of Hydro Power, 

Arunachal Pradesh. 

Applicant 

-AND- 

Union of India, Through the 

Comptroller & Auditor General of India, 10 

Bahãdur Shah Zafar Marg, New Delhi. 
.PLti cock- 'Uo12.it 	- 

The Accountant General (A&E), 

Arunachal Pradesh,' Meghalaya, Mizoram 

etc. Shillong 793004, t(ekoioa... c 

The State of ArUnachal Pradesh, 
Represented by the Secretary to the 

Government of Arunachal Pradesh, 

Department of Hydro Power, Itanagar.. 19111 ., 

	

C&Q 	
. 

The 	Commissioner, 	Finance 
Department Government of Arunachal 
Pradesh, Itanagar_ 7 jI.jI., 	1&c.koi 

I 
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The Chief Engineer, '1 d.i P0 c NA9U4e% 

2b 	2009 
Department, Government of Arunachal 

rat, ti  Bench I 

Pradesh,.Itanagar.. 7911 Ii)  cku.lAfL&dt. 

The Executive Engineer, Ziro, Civil 

Division, Department of Hydro Power, 

Arunachal Pradesh, 2 Cxo - 	 it 2-0 , 
ukOthOJ- ¶tDLàJ2SL 

The Director of Accounts & 

Treasuries, Government of Arunachal 

Pradesh, Naharlagun-79 1110. 
7hz A etojp± GvjtoJ Cft ZE) Aeko1 P4a4uk1  

E - 
Itoutyt - 	 lilA., Aw1t 

1. 	

••••• 

PARTICULARS OF THE ORDER (S' AGAINST WHICH THIS 

APPLICATION IS MADE 

The present application is not directed' against any particular 

order(s), but is directed against the infringement of the right that has accrued to 

the applicant for his absorption in the cadre of Divisional Accountant which is 

presently under the administrative control of the office of the Accountant 

General and against which the applicant is discharging his duties on deputation 

basis, in terms of the policy decision jointly adopted by the office of the 
Comptroller and Auditor General of India and the Government of Arunachal 

Pradesh in the Department of Accounts and Treasuries and also the judgment 

and order dated 10.04.2008 passed in O.A. No. 144/2007 and other connected 

matters. Further grievance of the applicant is with regard to the deprivation that 

would be meted out to him in the matter receiving his pension benefits in the 

event he is made to retire from service on 31.05.2009 on attaining the age of 

superannuation i.e. 58 years as per the norms applicable to the employees of 

the Government of Arunachal Pradesh. 
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The applicant declares that the subject matter of this application 

is well within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that this application is filed within 

the limitation prescribed under Section- 21 of the Administrative Tribunals 

Act' 1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is a citizenof India by birth and as such he is 

entitled to all the rights, protections and privileges as guaranteed under the 

Constitution of India and the laws framed thereunder. The applicant is 

presently working as a Divisional Accountant on deputation basis under the 

Administrative Control of A.G (A & E), Meghalaya, etc. Shillong and he is 

posted in the office of the Executive Engineer (Civil), Ziro Civil Division, 

Department of Hydro Power under the Government of Arunachal Pradesh. 

4.2 That the applicant states that pursuant to a process of selection, 

he was initially appointed as a UDC in the Public Works Department, 

Government of Arunachal Pradesh. The applicant during the tenure of his 

service under the Government of Arunachal Pradesh discharged the duties and. 

responsibilities entrusted to him honestly and sincerely and to the satisfaction 

of all concerned and never was there any occasion of being dissatisfied with 

the performance of his duties and responsibilities on the part of the State 

respondents. 

4.3 	That the applicant states that the Indian Audit and Accounts 

Department (Divisional Accountant) Rules, 1998 governs the method of 

recruitment and selection to the cadre of Divisional Account which is under the 

administrative control of the office of the Accountant General. The said Rules 

I 

I 
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interalia, on deputation basis. The Rules further prescribe the that the period of 

deputation as Divisional Accountant, ordinarily may not exceed 3 years, which 

period is further extendable under extraordinary circumstance as has been read 

down by the Hon'ble Tribunal vide its judgment and order dated 10.04.2008 

passed in O.A. No. 144/2007 and other connected matters. 

A copy of the Recruitment Rules is annexed 

as Annexure - 1. 

4.4 	That the applicant states that the respondent No. 2 i.e., the 

Accountant General (A&E), Arunachal Pradesh etc.,. in the year 1995 invited 
applications from the willing employees of the State of Arunachal Pradesh to 

serve as Divisional Accountant on deputation basis in various works 

departments under the administrative control of the AG (A & E) Meghalaya, 

Shillong. Pursuant to the said advertisement, the applicant who serving the 

State of Arunachal Pradesh at that point in time, applied for his appointment on 

deputation basis to the cadre of Divisional Accountant and the respondent No. 

2 after due selection and necessary scrutiny appointment him on deputation 

basis in the cadre of Divisional Accountant vide a memo bearing No. DA 

Cell/2-49/94-95/2097/2407 dated 27.12.1995, in terms of which he joined as 

such in the month ofJanuary,1996. Since the date of his initial appointment on 

deputation basis as Divisional Accountant, the applicant is continuing as such 

till this very date and presently his discharging his duties as a Divisional 

Accountant in the office of the Executive Engineer, Ziro, Civil Division, 
Department of Hydro Power under the State of Arunachal Pradesh. 

It is pertinent to mention here that on his appointment as a 

Divisional Accountant vide the appointment order dated 27.12.1995, he was 
given the optionC  of retaining his scale of pay enjoyed under the State 

Government, in which event he was entitled to receive other allowances in 

addition to the scale of pay or to opt for the scale of pay attached to the post of 

Divisional Accountant. The applicant opted for the scale of pay attached to the 

post of Divisional Accountant and he is receiving his pay and allowance at the 
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said rate, which is sanctioned by the Central Government for the post o 

Divisional Accountant. 	 . 

A copy of the appointment order dated 

27.12.1995 is annexed as Annexure —2.. 

4.5 	That the applicant states that he was brought over on deputation 

to serve as a Divisional Accountant under the administrative control of the 

Accountant General (A&E) Meghalaya, Shillong from the services of the State 

of Arunachal Pradesh in the year 1996. It may be stated here that, initially the 

period of deputation was for 1 year, however the said deputation period was 

extended up to 3 years at the instance of respondent No. 2 with due consent of 

the parent organization of the applicant. It is also categorically stated that the 

applicant is still continuing as Divisional Accountant on deputation basis as 

above mentioned. 

4.6 	That the applicant states that while he was working as such, on 

deputation basis, the Director of Accounts and Treasuries, Govt. of Arunachal 

Pradesh had written to the respondent No. 2 and requested to take necessary 

action for transfer of the cadre of the Divisional Accountant to the State of 

Arunachal Pradesh immediately. It is further stated in the said letter bearing 

No. DAITRY/15/99 dated 12.0 1.2000, that it was under active consideration of 

the Government of Arunachal Pradesh for sometime to take over the Accounts 

Cadres of the works departments totaling 91 number of posts from the existing 

combined cadre being controlled by the AG (A & E), Meghalaya etc. Shillong 

and that the Government of Arunachal Pradesh has decided to take over the 

said cadre under the direct control of the Director of Accounts and Treasuries 

with immediate effect. It is also stated in the said letter that no fresh Divisional 

Accountants on deputation would be entertained and cases of those who are 

presently on deputation and serving in this State of Arunachal Pradesh would 

be examined for their further continuation even after the completion of their 

existing term on deputation It is specifically stated in the letter dated 

12.0 1.2000 that formal notification is under issue and shall be communicated 

in due course. Apart from that the Government of Arunachal Pradesh vide an 
order dated 15.11.99 extended the period of deputation of the Divisional 

- 	I 
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A Copy of the letter dated 15.11.99. and 

12.01.00 are annexed as Annexure-  3 & 4 

respectively. 

4.7 	That the applicant states that in the meanwhile the State Cabinet, 

Government of Arunachal Pradesh formally approved the decision to take over 

the administrative control of the entire accounts set up from the office of the 

Accountant General (A&E), Meghalaya, Shillong on 02.12.2001 and the said 

fact was also published in the "Arunaêhal Times", a local newspaper on 

02.12.2001. It is pertinent to' mention here that, at the relevant point of time, 

the respondent No. 2 had issued repatriation order in respect of the applicant 

and other similarly situated Divisional Accountants who had completed 3 years 

period on deputation, with instruction to the concerned Chief Engineer, 

Executive Engineer for, issuing necessary relieving order. 

$ 

In the aforesaid circumstances, the applicant as well as the other 

similarly situated persons approached this Learned Tribunal as well as the 

Hon'ble High Court against the orders of repatriation, more particularly in 

view of the decision taken by the Government of Arunachal Pradesh for taking 

over the entire Accounts Cadre under the control of the Accountant General (A 

& B), Shillong. 

In view of the letter dated 12.01.2000 issued by the Government 

of Arunachal Pradésh and also the approval granted by the State Cabinet for 

such taking over of the entire accounts set up, the Divisional Accountants 

serving under the control of the Accountant General were legitimately 

expecting that there would be fair chance on their part to get absorbed in the 

existing vacant posts of Divisional Accountant in view of the fact .that they had 

acquired long practical experience in the relevant field and with this view of 

expectation, the along with other similarly persons approached the learned 

Tribunal! Hon'ble High Court praying for direction upon the respondents to 

consider their case for absorption in the cadre of Divisional Accountant in the 

~~ , _PWn"6VA_ 
. 
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light of the decision communicated by the Government of Arunachal Pradesh. 
vide letter dated 12.01.2000. 

It is pertinent to mention here that the Original Application being 

O.A No. 200/2001 preferred by the applicant was allowed and the order of 

repatriation was interfered with by this Hon'ble Tribunal vide an order dated 

22.06.01. The said oraer was carried on appeal by the respondent authorities 

before the Hon'ble Gauhati High Court and the Hon'ble High Court vide its 

order dated 16.02.06 declined to interfere with the order dated 22.06.0 1 passed 

by this Hon'ble Tribunal. Further, the Original Applications preferred by some 

of the similarly situated Divisional Accountants namely Rathindra Kr. Deb and 

Moloy Bhusan Dey and 7 others praying for a direction upon the respondents 

to allow them to continue on deputation basis till the process of taking over of,  
entire Accounts set up by the Government of Arunachal Pradesh from the 

administrative control of the respondent No. 2 is completed and with a further 

prayer for absorption in the light of the Government of Arunachal Pradesh's 

decision communicated through letter dated 12.01.2000. The learned Tribunal 

disposed of the said O.A on 22.06.2001 extending the period of deputation as 

requested by the State of Arunachal Pradesh to the respondent No. 2. The 

respondent No. 2, 'being aggrieyed by the decision of the learned Tribunal 

approached the Hon'ble High Court by filing a writ petition under Article 226 

which was registered as WP (C) No. 3992/2002 [AG (A& F) Meghalaya, 

Shillong - Vs- Shri R. Prathapan and others]. The said writ petition came up 

before the Hon'ble High Court for final hearing on 16.02.2006 and the 

Division Bench of the Hon'ble High Court after hearing the parties upheld he 
decision of the learned Tribunal. 

Copy of the learned Tribunal's judgment 

and order dated 22.06.0 1 and the order of 

the Hon'ble High Court passed in WP (C) 

'No. 3992/2002 are annexed as Annexure- 5 

- 	 respectively. 

4.8 	That the applicant states that some of the writ petitions that were 

preferred by similarly situated Divisional Accountants namely Sri Bimal 

R 2OJ&61YLA 
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Biswas, Tushar Kanti Baruah, etc., were withdrawn in view of the 

Government of Arunachal Pradesh in the meanwhile requested the respondent 

No. 2 not to repatriate the 'existing Divisional Accountant's working on 

deputation till the process of taking over the entire accounts set up is 

completed. It is relevant to mention here that in the meanwhile Government of 

Arunachal Pradesh had prepared a scheme for taking over the entire Accounts 

set up and submitted the same to the respondent No. 1 and 2 for approval of the 

same, wherein provision has been made for regular absorption of the applicant 

and others who are working on deputation basis provided, they qualify in the 

prescribed examination. More particularly in view of the Joint Director of 

Accounts, Directorate of Accounts and Treasuries, Govt. of Arunachal 

Pradesh, Naharlagun, wrote a letter bearing No. DAITRY!15/99!9629 dated 

15.11.1999, whereby Directorate of Accounts and Treasuries requested 

respondent No. 2 not to make further recruitment of Divisional Accountant! 

Divisional Accounts Officers in view of the financial condition of the State 

Exchequer. It has been stated in the said letter dated 15.11.1999 that the pay 

and allowances of the Divisional Accounts Officers! Divisional Accountant, 

since borne by the Government of Arunachal Pradesh from the State 

Exchequer, therefore request was made to allow the serving Divisional 

Accountants in the works department on deputation basis to continue to work 

by granting extension for a further period of 2 years from the date of expiry of 

their respective tenure in the interest of public service and same would provide 

succor to the poor financial condition of the State prevailing at the present 

time. Even after expiry of 2 years period, the Government of Arunachal 

Pradesh, more particularly, Commissioner of Finance, wrote another letter, 

addressed to respondent No. 2 bearing No. DA!TRY/15!99 dated 11.03.2002, 

wherein the respondent No. 2 has requested not to make any fresh recruitment 

to the post of Divisional Accountant against the works division of the State of 

Arunachal Pradesh, putting the reference of letter dated 15.11.1999 and further 

stated that the recruitment of the Divisional Accountant would be made by the 

State Government through A.P.P.S.0 and also requested the respondent No. 2 
to allow to continue, the serving Divisional Accountant's on deputation as 

emergency Divisional Accountant's for the time being as working 

arrangement. It is further stated that a scheme has already been formulated for 

( 
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formal notification. 

Therefore, it is quite clear, apart from the Court cases, the 
Government of Arunachal Pradesh had requested respondent No. 2 for 
extension of period of deputation of the present applicant and others due to 

poor financial condition Of the State of Arunachal Pradesh. Therefore the 

present applicants cannot be held responsible for extension of the deputation 

period from time tO time. More over in view of the judgment and order dated 

22.06.200 1 passed in O.A No. 200-208/2001 (R. Prathapan and ors. —Vs-

U.O.I and Ors) and also in view of the Hon'ble High Court's order dated 

16.02.2006 passed in WP (C) No. 3992/2002, no fault can be attributed on the 

part of the Divisional Accountants for their continuation on deputation. 

Copy of the Govt. letter dated 11.03.2002 is 

enclosed herewith and marked as Annexure 

- 7 

4.9 	That the applicant states that the respondent No. 2 vide DO letter 

bearing No. DA Cell/i -8/Court Case/2000-200 1/1898 dated 14.03.2005, 

addressed to Director (Legal), office of the Comptroller & Auditor General of 

India, New Delhi sought advise as to whether the Divisional Accountants 

should be reverted back as the judgment has come nearly after 4 years on 

10.02.05 in case of the 12 Divisional Accounts who had preferred writ 

applications before the Itanagar Bench of the Hon'ble Gauhati High Court. The 

respondent No. 2, again wrote a DO letter bearing No. DA .Cell/1-8/Court 

case/2000-2001/1909 dated 28.03.2005, addressed to Commissioner, Finance, 

wherein it has been stated that the H.Q has confirmed consideration of 

extension of deputation period of the 31 Divisional Accountants working on 

deputation basis in the establishment of AG (A & E). it was further pointed out 

that the Division Bench of the Hon'ble Gauhati High Court had issued an order 

dated 10.02.2005 regarding the 12 Divisional Accountants oil deputation who 
are to be reverted to their parent departments in the Government of Arunachal 

Pradesh and it has been specifically stated by the respondent No. 2 in his p.0 

letter dated 28.02.2005 that the order of the Hon'ble High Court is not b.efng 
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implemented_presently and the remaining 19 Divisional 

cases are pending before the Hon'ble Court! CAT may be immediately 

requested to withdraw all their Court cases and once that is done their 

continuity on deputation would be considered. It is further stated in the DO 

letter dated 28.03.2005 that on the question of absorption of this 31 

deputationists, the HO has informed that the modalities would worked out and 

further requested to take urgent action to ensure that the pending Court cases 

are withdrawn to facilitate their continued deputation! absorption. 

Therefore, it is quite clear that even the respondent No. 2 also 

assured the Government of Arunachal Pradesh that the Divisional Accountants 

serving on deputation would not be repatriated and modalities for absorption 

would be worked out. It is also abundantly clear from the. DO letter dated 

28.03.2005, that the respondent No. 2 did not propose for repatriation, for 

public interest even after the Division Bench judgment passed by the Hon'ble 

High Court of Itanagar Bench, dismissing the writ petition on 10.02.2005 in 

respect of 12 Divisional Accountants. Moreover, it is quite clear from DO 

* letter dated 14.03.2005 that in the event of repatriation of the Divisional 

Accountants to their parent department, there will be a tremendous problem 

relating to the closure, finalization and rendition of accounts of the 

Government of Arunachal Pradesh. Therefore the applicant and other affected 

persons cannot be held responsible for continuation on deputation basis even 

after the expiry of normal tenure, rather they have been retained on deputation 

after the expiry of the normal deputation period on the request of the State of 

Arunachal Pradesh in public interest and for the exigency of service. 

4.10 	That the applicant states that the Director of Accounts and 

Treasuries had vide its communication bearing No. DA/TRY-27!2000!1060-63 

dated 30.07.2005 formally communicated to the office of the Respondent No. 2 

the proposed scheme for taking over the administratie control of the cadre of 

Divisional AccoUntant by the Government of Arunachal Pradesh, which was 
forwarded to the office of the Comptroller and Auditor General of India. In 

response thereof the said office prepared a draft scheme vide the office letter 

bearing No. DA Cell!1-l!2000-2001!1 509 tlated 25.11.2005 andforwarded the 

same to the Government of Arunachal Pradesh for approval and comments. 
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The Government of Arunachal Pradesh vide its letter beating GUwaha @heh 
DAITRY/15/99/1921 dated 08.09.2007 conveyed its decision to forma 13T'tãke 

over the cadre of Divisional Accountant and other allied cadres from the 

administrative control of the office of the Respondent No. 2 with request for 

certain modification of the scheme forwarded to it. 

Copies. of the forwarding letters dated 

30.07.2005, 25.11.2005 and 08.09.2007 

along with the draft schemes are annexed as 

Annexure - 8, 9 & 10 respectively. 

• 	4.11 	That the applicant states that consequent upon the process 

initiated vide the Annexure 8, 9 & 10 schemes, the respondent No. 2 vide letter 

bearing circular No. DA Cell/81 dated 16.01.2007 invited options for 

permanent allocation of the office of choice to the employees holding the post 

of Divisional Accountant! Divisional Accounts officer, Grade I and Grade II, 

Sr. Divisional Accounts officer serving in the state of Arunachal Pradesh, 

Tripura and Manipur, which was consequent upon the decision of the 

Comptroller and Auditor General to 	separate the cadre 	of Divisional 

Accountant! Divisional Accounts officer etc. In the said letter dated 

16.01.2007, it has been decided by the respondent No. 1 and 2 that the 

employees of the State Arunachal Pradesh appointed on deputation basis as 

Divisional Accountant would be under administrative Control of the AG (A & 

E), Meghalaya, Shillong, till finalization of the Court cases pending' in different 

Courts! CAT or till Such time the state Govt. of A.P has not taken over the 
cadre. The relevant portion of clause 10 of letter dated 16.0 1.2007 is quoted 

below; - 

11 10. Employees of the State of Arunachal Pradesh 

appointed on deputation basis as Divisional Accountant will 

be under administrative control of the Accountant General 

(A & E) Meghalaya, Shillong till finalization of court cases 

pending in different Courts/Central Administrative 

Tribunals or till such time the state Government of 

Arunachal Pradesh has not taken over the cadre." 
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taking, over of the cadre of Divisional Accountant by the State Govt. of 

Arunachal Pradesh in near future. 

A copy of the office letter dated 16.01.2007 

is annexed as Annexure - 11. 

4.12. 	That the applicant states that while, they were continuing as 

Divisional Accountant on deputation basis, the respondent no. '2 vide an order 

dated 05.04.2007 bearing letter No. DA Cell/2-46/DDAIVo1 111/2007/10-15 

directed to make recovery of the excess salary paid to the applicant due to 

alleged overstay on deputation as Divisional Accountant after expiry of the 

specific period of deputation.' Such decision of the respondent No. 2 was not 

maintainable in view of the Government of Arunachal Pradesh letters dated 

15.11.1999, 12.01.2000, 11.03.2002, 14.03.2005 and the communication dated 

28.03.2005 issued by the respondent No. 2, is in the 'interest o'f the State. 

Further, the 'continuance of the applicant and others on deputation as Divisional 

Accountant was because of the decision taken in that behalf by the respondent 

No. 1, 2 and the State of Arunachal Pradesh for the exigency of service and the 

extraordinary circumstances which cothpelled the said respondents to continue 

the applicant and others on deputation as Divisional Accountants: It was solely 

for the interest of the ,said respondents that the Divisional Accountants were 

continued on deputation basis 'and the applicant and others had no role to play 

in decision taken for their continuance on deputation. 

A copy of the order dated 05 .04.07 is 

annexed as Annelure - 12. 

4.13 	That the applicant states that the order dated 05.04.2007 having 
the effect of adversely affecting their Service conditions, the applicant and 

similarly situated incumbents approached this Hon'ble Tribunal seeking 
redressal of their grievances against the said order dated 0.04.2007. This 

Hon'ble Tribunal upon +iearing the parties to the said applications was pleased 

vide its 'common judgment and order dated 10.04.2008 to dispose of the said 
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Original Applications holding that the recovery sought to be made from the 

salary of the applicant and others to be illegal and directed the. respondent 

authorities not to make any recovery to that effect. It was categorically held by 

this Hon'ble Tribunal that there was no question of overstayal on deputation.by 

the applicant and others and that period cf deputation was extendable beyond 3 

years under extraordinary circumstances and that it was only for the 

extraordinary circumstances as has been sated in the preceding paragraphs 

herein above, the applicants in the said Original Applications were continued 

beyond the normal period of 3 years on deputation. Further,, it was also 

directed by this Hon'ble Tribunal that the existing vacancies of Divisional 

Accountants should be immediately filled up and in the event the State of 

Arunachal Pradesh takes over the cadre of Divisional Accountant, then the 

applicant and others were required to be given the chance to face the test 

proposed for absorption in the cadre taken over by the State Government. 

A copy of the judgment and order dated 

10.04.2008 is annexed as Annexure - 13. 

	

4.14 	That the applicant states that the direction of this Hon'ble 

Tribunal has not been fully complied with by the respondent authorities till 

date. Although the recovery sought to be made vide the order date4 05.04.2007 

was not effected, the other directions regarding filling up of the vacancies and 

affording the applicant and other similarly situated incumbents the opportunity 

to appear in the proposed test to secure absorption for them in the cadre of 

Divisional Accountant have not been complied with. The applicant and the 

other similar incumbents are still continuing on deputation basis as Divisional 

Accountants under the administrative control of the Respondent No.2. 

	

4.15 	That the applicant states that the age of superannuation for the 

employees of the State of Arunachal Pradesh is 58 years and on that basis the 

date of retirement from service on attaining the age of superannuation is 

31.05.2009 in case of the applicant. The age of superannuation for the 

Divisional Accountants is 60 years and all other incumbents continuing on 

deputation basis are still continuing in service. There is every likelihood in the 
very recent future that the exercise towards transfer of the cadre of Divisional 
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Accountants to the State of Arunachal Pradesh would be given effect to and in 

that event the applicant stands to suffer irreparable loss and injury inasmuch as 

in the event he is required to proceed on superannuation on 31.05.2009, he 
would loose ,  on the chance to get permanently absorbed in the cadre of 

Divisional Accountant, which benefit could be very well availed by the other 

similarly placed Divisional Accountant serving on deputation consequently 

permitting their continuance upto the age of 60 years. In such an event the 

applicant would be meted out with hostile discrimination vis-à-vis his other co-

employees serving as Divisional Accountants on deputation basis. 

	

4.16 	That the applicant states that although he came on deputation to 

the cadre of Divisional Accountant from the service of the State of Arunachal 

Pradesh, the post against which he is supposed to have a right by way of lien in 

the State Government has long been permanently filled up by regular 

incumbents. In the event he would have continued in the service of the State 

Governtnent, the posts/cadres to which he could have been promoted to, no 

vacancy exists therein owing to filling up of the said posts by regular 

incumbents. The lien, if any, the applicant had in the service of the State 

Government stood terminated on the filling up of the vacancies on permanent 

basis against which the applicant could have been accommodated. In such an 

event the applicant has no avenue to return to his parent service and for all 

intent and purpose he is a regular incumbent in the cadre of Divisional 

Accountant and is required to be absorbed against the same. 

	

4.17 	That the applicant states that the fact that he is considered to be a 

regular incumbent in the cadre of Divisional Accountaflt is very well 

established ,from the fact that the recommendation of the Sixth Central Pay 

Commission which is applicable to the employees of the Central Government 

has been implemented in case of the applicant and other similarly placed 

DivisiOnal Accountants and vide an order bearing No. DA Cell/PF/846 ,dated 

25.11.2008 his pay and allowances has been fixed in the cadre of Divisional 
Accountant. 

A copy of the order dated 25.11.2008 is 

annexed as Annexure - 14. 

(~ , vr_;~_a"OIA I 
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4.18 	That the applicant states that the Government of India has 

adopted a policy decision granting the benefit of absorption in service to 

incumbents who had been serving on deputation basis in a Central Government 

Department for a continuous period of years either from another Central 

Government Department or from the services of the State Governments. In 

terms of the said policy decision also the applicant is entitled to be absorbedin 

service as a Divisional Accountant. The applicant due to the urgency in filing 

this application could not annex the said policy decision to present application, 

but the same would be produced before this Hon'ble Tribunal for perusal at the 

time of final hearing of the case. 

It is pertinent to mention here that the Recruitment Rules holding 

the field may not prescribe for absorption of incumbents serving on deputation 

basis, but it is still open for the concerned Government either to formulate 

policy decision or to take a conscious decision to absorb incumbents serving on 

deputation basis in the borrowing department and such policy 

decision/conscious decisions have always been upheld by the Hon'ble Courts 

throughout the country. 

	

4.19 	That the applicant states that considering the peculiar facts and 

circumstances of his case, the office of the Executive Engineer, Hydro Power 

Division, Ziro, Department of Hydro Power Development, Government of 

Arunachal Pradesh had already vide its communication bearing No. 

ZD/HPD/E-3/2009-10/ 188-92 dated 20.05.2009 written to the Respondent 
No. 2 to ascertain whether the applicant should be continue in service beyond 

58 years in terms of the judgment and order dated 10.04.2008 passed by this 

Hon'ble Tribunal in O.A. No. 144/2007 and other, connected matters directing 

to maintain status quo as. regards continuance of the applicant as DivisiOnal 

Accountant pending implementation of the directives contained in the said 

judgment and order, but no response has been received from the said office till 

date. 

A copy of the communication dated 
20.05.2009 is annexed as Annexure - 15. 

, 



16 	 Centraf Administrattvo Thbun& 

28 MAY 2009 

TFuI 
Gwa•haj4 Be rich 

	

4.20 	That the applicant states that the respondent authorities having 

utilized the most valuable part of his service career as a Divisional Accountant 

and that to for their own interest cannot now at the fag endof his service career 

deprive him of the service benefits attached to the said post. The respondent 

authorities during the entire service period of the applicant as a Divisional 

Accountant had ample opportunity to repatriate him to his parent department, 

but they choose not to do so for their own interest and in the process of serving 

their interest, a situation has arisen now where the applicant is faced with the 

situation of being adversely affected in so far as his service conditions are 

concerned. Such a situation has solely arisen due to lackadaisical attitude of the 

respondent authorities in resolving the entire issue of continuing the applicant 

and others on deputation as Divisional Accountants in its true perspective and 

now they are estopped from trying to escape liability for the situation in which 

the applicant has landed into. 

	

4.21 	That the applicant states that in the event he is made to retire 

from service on 31.05.2009, his service condition would be adversely affected 

inasmuch as he would be for all purpose and intent considered to have been 

repatriated from the cadre of Divisional Accountant and his pension benefits 

would be accounted for against the post from which he went to serve on 

deputation in the cadre of Divisional Accountant. The co-employees and also 

the juniors of the applicant in the erstwhile employment under State 

Government have already been promoted to the next higher cadre/grades in 

service and receiving their pay and allowances at a much higher scale and 

stage than what the applicant was receiving against the post froin where he had 

proceeded to serve on deputation. 

In view of the facts and circumstances narrated herein above, in 

the alternative, it is submitted before this Hon'ble Tribunal that, in the event 

the applicant is required to proceed on superannuation on 31.05.2009, the 

respondent authorities be directed to calculate his pension benefits on the basis 

of the pay and allowances that has been fixed and which he is presently 

receiving in terms of the recommendation of the Sixth Central Pay 

Commission. 
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4.22 	That in the facts and circumstances of the case, the applicant 

prays for an interim direction, failing which, he stands to suffer irreparable loss 
and injury. 

4.23 	That in the event Your Lordships' is pleased to pass an interim 

direction as has been prayed for, the balance of convenience would be 

maintained in favour of the applicant inasmuch as he is yet to be released from 

service and would be continuing in service till 31.05.2009 i.e., the date of 

proceeding on superannuation as per norms applicable to State Government 

employees and in all probability Your Lordships' may be pleased to allow this 

application inasmuch as the age of retirement from service for the cadre of 

Divisional Accountant is 60 years and for all intent and purpose the applicant 
is considered to be a regular incumbent in the said cadre. 

4.24 	That the applicant states that inaction and the.wantón attitude of 

the respondent authorities have violated the principles of Natural Justice, 

Administrative Fair Play and the set of Rules and procedures established by 

law in not extending to the applicant his "just dues" of legitimate claim and 

thereby infringes upon the mandate of Articles 14, 16(1), 3 9(a) & 309 of the 
Constitution of India. 

4.25 	That the applicant states that he has no other appropriate, equally 

efficacious alternative remedy available to him and the remedy sought for 

herein when granted would be just, adequate, proper and effeètive. 

4.26 	That this application is made bonafide and for the cause of 
justice. 

5. GROUNDS FOR RELIEF (S) WITH LEGAL PROVISIONS: 

5.1 	For that, the action on the part of the respondent in not arriving at 
a decision to allow the applicant to continue in service till he attains the age of 

60 years or till the time the State of Arunachal Pradesh formally takes over the 
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bad in law as well as in facts. 

5.2 	For that, in the event the applicant is required to proceed on 

superannuation on 31.05.2009 on attaining the age of 58 years, he would be 

deprived of his rightful due of getting absorbed in the cadre of Divisional 

Accountant. 

5.3 	For,  that, in the event the applicant is required to proceed on 
superannuation on 31.05.2009 on attaining the age of 58 years, he would be 

deprived of his rightful due of enjoying his pension benefits in terms of the 

scale of enjoyed by him as a Divisional Accountant. 

5.4 	For that, in the event the applicant is required to proceed on 

superannuation on 3 1.05.2009 on attaining the age of '58 years, he would 

notionally stand repatriated to his parent organization against the post from 

which he was deputed to serve as a Divisional Accountant consequently 

meting him out with hostile discrimination inasmuch as the co-employees and 

also the juniors of the applicant in his erstwhile place of employment have 

been promoted to further higher grades and receiving their pay and allowances 
at a much higher stage. 

5.5 	For that, no post in the cadre from which the applicant proceeded 

on deputation to serve as a Divisional Accountant and also the in the higher 

cadres to which the applicant could have been promoted had he been in the 

service of the State Government, no vacancy exists as on date and the same 

were filledup long back on regular basis, consequently terminating the lien 

which he enjoyed in the State service. As such, for all intent and purpose he is 

now a regular incumbent in the cadre of Divisional Accountant. 

5.6 	For that, the recommendation of. the Sixth Central Pay 

Commission has been implemented and given effect to in case of the applicant, 
which benefit is enjoyable by a regular incumbent in the cadre of Divisional 

Accountant and therefore, he is required to be granted the service benefits 
attached to the said cadre. 
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5.7 	For that the Central Government had adopted a policy decision to 

grant the benefit of absorption to incumbents serving on deputation and having 
completed 5 years of service on deputation in a Central Government 

Department from another Central Government Department or from the services 

of the State Government's to a Central Government Department and in terms 

of the said policy decision, the applicant is required to be absrbed in service 

as a Divisional Accountant. 

	

5.8 	For that, in the event the applicant is required to proceed on 

retirement on 1.05.2009 on attaining the age of superannuation, his pension 

benefit are required to be ëalculated on the basis of the last pay drawn by him 

as a Divisional Accountant. 

	

5.9 	For that, the action/inaction of the respondent authorities in 

failing to arrive at a decision in the matter is unsustainable in the eye law and 

liable to be interfered with by this Hon'ble Tribunal by granting appropriate 

relief(s) to the applicant. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he .  has exhausted all the remedies 

available to and there is no other alternative remedy than to file this 

application. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicant further declares that he has not previously filed any 

application, Writ Petition or Suit before any Court or any other Authority or 

any other Bench of the Tribunal regarding the subject matter of this application 

nor any such application, Writ Petition or Suit is pending before any of them. 

Q 
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Under the facts and circumstances stated above, the applicant humbly 

prays that Your Lordships be pleased to admit this application, call for the 

records of the case and issue notice to the respondents to show cause as to why 

the relief (s) sought for in this application shall not be granted and on perusal 

of the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following relief(s): 

	

8.1 	To direct the respondent authorities torb 	applicant in the 

post/cadre of Divisional Accountant. 

	

8.2 	To direct the respondent authorities to allow the applicant to 

continue in service as a Divisional Accountant till he attains the age of 60 

years, which is the age of retirement applicable to cadre of Divisional 

Accountant. 

	

8.3 	To direct the State of Arunachal Pradesh to take to its logical 

conclusion the process initiated for taking over the cadre of Divisional 

Accountant. 

8.4 tively in the event the applicant is required tp proceed on 

retirement on 31.05.2009, his pension benefits should be calculated on the 

basis of the last pay drawn by him in the cadre of Divisional Accountant. 

	

8.5 	Costs of the application. 

	

8.6 	Any other relief (s) to which the applicant is entitled as the 

Hon'ble Tribunal may deem fit and proper. 

INTERIM ORDER PRAYED FOR: 

During pendency of the application, the applicant prays for the 

following interim relief: - 

Q r 
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9.1 	That the Hon'ble Tribunal be pleased to direct the respondent 

authorities to allow the applicant to continue in service till he attains the age of 

60 years or till the time the State of Arunachal Pradesh takes over the cadre of 
Divisional Accountant. 

	

9.2 	Alternatively, to direct the respondent authorities to calculate his 

pension benefits on the basis of the last pay drawn by him in the cadre of 

Divisional Accountant. 

10. 

11. PARTICULARS OF THE I.P.O 

1) I.P.ONo. : 
 Date of issue 2 9 , 0 V 	9 

 Issued from : 
 Payable at 

12. LIST OF ENCLOSURES 	: 	As given in the index. 

R" vcor-ezl"62~~ , 
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VERIFICATION 

I, Shri R.Prathapan, aged about 59 years, son of Late V.Raghavan, 

Resident of Ziro in the State of Arunachal Pradesh , do hereby solemnly affirm 

and verify that I am the applicant in this instant application and conversant with 

the facts and circumstances of the case, the statements made in paragraph 

 t<s 	 are 

true to my knowledge; those made in paragraphs  

74) are true to my information derived 

from the records and the rests are my humble submissions before this Hon'ble 

Tribunal. I have not suppressed and material facts of the case. 

And I sign this verification on this the 25th day of May, 2009. 

DEPONENT 
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16OO_50_230O0-00/....n the combined cadre of Divisional 

j.tccountants'underthe adainistrative control of the O±ice of 

the hccountant Uir-1 (&'.) ,I1eghal aya etc 1  billong, Shri 

Vk 	at prest worki 

is post-- 	el 	. . 
. . . 	 as 	vi-sion 	countZ~ 

	

the ofiice o: the 	
o-_d2c 

• \. 	 . 	. 	 . 	
(.1 

	

S ( • 	( 	-•; 	
(\,'L\(\ 

shoul  

join the aforesaidpostof DiVisional j ccoutant9n dputaion 

• within 15 days from the 5tC of issue of this ordr, failing 

ich his o5L1 On deputation is liable to b canceiled 
Wi 	 -- 	 -. mfaxvA 
without any further comunication 80d the postioñ may be m  

offerred to some, other eligible and le lected candidate. N 

representation for ,  a change of the place of posting will b e  

entertaind under any circumatnCeS Whatsoever. \ 
' 1  

The period f ceputatiOn of Shri  

will be for a duration of iCon. 

• • 
	 ,ar only from theate of joing in the Of tc of the' 

 to_4. 	'I-ie.P an 	d(duty) al1dwanceS n rect of 

Shri 	 .. 

will b governedhy the over-nment of.India Mjst, of  

Finance,Pubiic Grievances and Pension(Departmen..of Personel 

• and Training ) ietter N o .2/12/87_Estt(PaY.II)dtd. 29. 4 . 19 88  

contdP/2 ... 

f1$fl4 to 

 

	

bo UU. CoJ7 	 . 

4z 4d,ocaf 

-- 

• 1" 
• 	 • 
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Central 

2 B 	(• 2U09 
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— 2 — 	
U 

ahati Bench 

and as1 amene 50d modified from time to time. WhileOn dpet1Ofl, 

. 	
may elect to 

Shri  
drew either the pay in khe scale of pay of the deputtior' post 

or his basic py in the parent cadre Plus erso' 	
any, 

lus deputatiofl (duty) allowaflC 	
ri 

on àeputatiOfl sho11d 

exercise option in this regard within a period of l(one) month 

from th date of joining -the asignmnt (i.C. the aforesaid 

pt 0 9epuetion) . Th option once exercised by Shri 
sh ll be treated 

as firil afl 	e Cannct be altered/ ch ar1gedlat under any 

circumstanCe whatsoever.  

5. 	The Danmess 	 Euc.t-iofl 	 -I 

11owane,T.J.,.2C,LVe.,nPn,etc will - e gov&-ned by the 

India, Ninistry of ipance ON &.P1(6) IV(i/62 

dtd 7.12.1962 (1ncorporat'd as -nxure 	Gnvt. of India 

decisior i,J in 	pendix 31 of choudhars C.S.R Vlume 

IV(13th xcitin) yd as  ameried and modified from time to time.) 

6. 	Sb ri 	 -. 	 . 	 on 

deput-ation will be liable to b transferred to any p1ac 
within the St.tC of i-runachal Pradesh,1 nip 	and Triu.a. 

in the combined cedre of tñvisibnal Acc-ntantS under te 

admintstrative control of the Jcc1ntaflt 	n-rl (-.) 1 teghalaYe 

etc, Shillong. 

7 • 	Prior concurreICe, of, this ofi 	b obt 	the 

Divisional Officer bfpre Shri 
dbputatlOfl) is en rustd 

adcational charges,aPPOiflted or t ransferred to a P ost/StatiP 

other than that cited in this st1ishent Officer. 

Sr .2ccountS -Otticer.1 
i/C Lth Clj. 



T4t t1* ftTJT 
tMrninI$tflViThbat 

MAI 

	

'-3-- 	 - 

7_at&C 	'T 
2H8 

	

3rwardeO for iniormatnJ ad 	
ceSSr aoi0r1 laho  Bench 

	

ccount ant 
	ial  L- 

General () 
,TripU 

ccountaflt
,a1  

Ci 
Shri 

C115t 	
to  rei 

ciedLateiy with the direCtiofl torport for duty 
	s t5 hi place 

of potifl9 Ofl dut 	unoer 	
to thiS 

S reC C stud to••Ie ase 

imrdiate1Y 	ri 	
- 

the direction to report for duty to his p1aO of po5t 
in 

WL 

o dutati0n under intimate to th
iS Of 

6) 	e ECut1 	10 gin 

- 	 - 	

- s requS 

int1me the date of j0jning of •ri 

_ç* 	
:7) Shri 	 • 

0/0 the 

IV 

	

• rl 	C\C? 	
L4.. 

8... "J.OL9le 
iie 

10.p.C . .Fjie 

11.Fle of the depUtatb0 

\• 	
. 	 \ 	

\)(i 

Sr.cC0u0t5 officer, Di, Coil. 

4- 
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, irittJ 	FX/PLkL) Au I 

jou,\ 	 uatO daL)drlaUn the lbth I N  
r 

10, 
me Accountant Ueneral I4 M) 
Meyha1aYual Pradesh etc. 
hiilOfl. 

rc 	TF 
Otri AdmfltitTstFe Tñbund 

v 

8 MAY 2009 

TtTW 

uO x— 	
ttecruitmeflt/ Posit-ing of regular uivisi0flaL 

Accountants. 

Your letter 140 	e1l/40/929J/1141 

dtd 4-1')--99. this office letter ro.L)AJ29/85/ 

Part)/6304 dtd 9-9-99 

_,i I. , 
The issue of recruitment and poti9, of Uivi- 

sional Accountants to 3t3 public works division of this 
state whiCh are presently manned by d9pu ta ti  ? 

J ~ were under 
active consideration of the state Ge' te Govt. of 
A.P. has observed that prior to th is 	~'* oaanC0 under 
referenCe the state Govt. as well as this Directorate were 
never consulted while recruiting and posting of DADS/DAS, 

though these posts aid from the state exCheqUer._It 

ha 	s2_eILei2L! 	at pri or to 

13 Le—  hood _ 	7theresit!i_1 -$--_er e 

errj37ir1y pay scales withOut 
anomaly with the comparable 

slatUS Of 	 tan 	
in the state 

ovt. worKing either in the jirectOrate of Accounts & 
jç • ate& or in the -. 

Jtstri.ct es 	sWx.ni.. [he Arec.QI&e_0t ccöuñtand 

II SU re S_flOW- epI8.SS_C—Q[C eu onthpii!LPi-6t' 
- eijóyiIN oy the cadres of L)AL)s/DAS 	$whiW4'e' 

enhanced without haVin, approval. of th&ystat$ Govt of A.?. 

Ihe 
higher pay scales presently enjoying Dy the caI$ of 

UAU&/uAS has oeen posing a proolein for granting hue 

amount in the form 01 pay and allowanceS during 	
the 

iroposed training periOU of jd LJIV1SIOfl3I ACCOUnt ts. 

The overflrner1t ox ArunaChl eradesn is of the 

view that recruitment ano postinq of the t)/.)s/iJAS for 38 

worKing L)ivisiOfls of iiL may not oe cone at this stage, 

since final decision of the Jovt is 5till awaited. The 

serving iiiviSiOOai AcCOUntantants in the works depttS on 

deputation basis may e allowed extension for afutther 

from the 	 _..!Pi1Y0f th1r - 

5tésent respective tnuze)n the 
Ihis will prov esuCO' 	t3 Ué 	 -- 

of the state prévili 	at th e 	time. This airang$Weflt 

is proposed till view of the state Govt. in final shape could 
be put forward to your esteem office. 

Yours faithfullY, 

( L.M. Mongmaw 
Joint ijirec ibor of Accounts 

directorate of Accounts & Treasuries 
Joit. of MunaChal pradesh 

U3bL) 24428 

The r.j. to tne rton'uLe thief ,jnister, 
Arunachal r,racieshyltanagar for information of 

the rion'Dle tThjet Minister. 
Lonta.p/2 

. 	 mgra to be true Copy 

22ab 
Ad,oc1c 
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Central Mrnn I strWilrvv T 1bV1 a 

L8WV 2009 

(i1\MabatIBE)flCh 
[he p. 	to the 
of A.P. 1tanaar for infortntion. 

The P to the Coninissioner PWD/RWD/PHED/IFCD/ 
power for jforrnatiOn... 

rhe Accountanteneral çAudit) ArunaCha, 
Meghalaya etc shiL long, for favour of 
information. 

The hief Lngineur y  
ik-U/Iower ror in±oruiatiOfl please. They are 
,requested to give continuatiOnt0 the serving 
ijAs who are on aeputation br a further period 
0± 2 yea.rs on expiry of their present, term 
of oeputation 	meanwtule 1 thGrYP1 eaSe 
direct the txeCutiVe ingineer.CPrCeIfled not..tO 
accept join.iny report of new apointeei)A) 

\ without consulting the state Govt/ireCt0rate 
' of Accounts ana rreasuries, £ ahaiagUfl. 

[he ,hief Accounts officer PWU 
for inforatiofl. 

I. Office copy. 

sd!- 
C. M. MoflgmaW. ) 

Joint Director of ACcLOUnts 
U,trec torate of Acco1fltS & treasuries 

Govt. of Arunathal rádesh 
aharlagUn. 

It 
Ld 

es 



~3 
Gra 	AflUNAC m 	 0NTS 

I 	 P hon o 
216)7 AEXU4J 

NMEN'I' OF AIUJNAC1JAL PRADESJI 

Dircctoi• of Accounts &. Tcasurics 
1"1:haiIagun-79 I I I 

9? 
	 Dalcd, t1ic./..(4..... . 

Td, 

/ 
	 'Ilte Accouiitant General (A&E), 	 J"Y". 10 

WeR Im 

Aruriachal pradcsh,Meghalaya, etc., 	; 

ShUilg - 793 001. 

Sub Transfer of the Cadre of DlvIsIoflaIACCOU (% U t 	'-- 

omcr / DivistonnI Accountnnti to the Slate of 

Arunaclial Pradesh - regarding. 	 \\ 

Sir, 

It was under active considcr3tion of the Government 
of Arunachal Pradesh for sometime to take over the Cadre of the 
Divisional Accounts Officers I Divisional Accountants of the Works 
Deparirudnt totaling 91 ( Ninety one ) posts from the cxisting 
combined cadic being controlled by you. Now, the Government of 

Aninachal Pradcsh has decided to take over the aboaid Cadic under 

Anflesi,siirnediate effect 

Peusons thosc who are hoiie oil rcgutai basis in the 

cadre and opt to come over to AxmcIPdSll state Ciff be 
t;i.Cfl over on stabs duo 5U1)JCCL to acceptance of taIGóveinifient. 
itis also decided ihatJiicforth no Iresh Divicion3l Accountant(S) on 
dcpntalion will bc ciUetiaiiied. Cuses of tiluse wio are .prcscnJy oic 
depulalion this state shall be exami1fffiihd for 

their future con6iivatiofl even at'koni plc 

it is, therefore, requested to take necessary acon at 
your level so that the process ofthc transfer of the Clong wilE the 

- - 
--- ... .. --- ...-. 

Foriiial notiGcation is under issue and shall he 

coininuiiicated ul due COUISC. 

Yours falUufy, 

/ 	('iMegu) 
Director of Accounts &, Treasuries 
& Ex-Ocio Dy. Sccy. (Finance), 

Govt. ol Aruiiactml Pradcsh, 
JAlIARl,AGUN. 

be time Cøp 

. ,. 	_ 
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Urtqna1 1p1Lciofl UoiJ ru 	2UJ(L 	':;1( ; 	f 	J(1 	• 

OLu ol Urtlor 	ThIs t 	2ZM. U' 	I 

• 1OU' ULE MI. JU 511 CL U. U.k.. liii V U) 1 

Tr  

lIUU'ULC nit. 	 Iurt, f\ 1H15I1U 1.11 P 4 

Yo.A.to.2uu/2uu1( 1 ) (in U. ,iiU3//9'j 	
8 

fl. PrthapUfl 	 •.'. 	

A pIt\ 

By A d vac a LU M r,U.K.Shrm 	r1r,P.K11LI.L 

•5tta or A liJfluChal rPced9h 	U 	 9por11l(t - 

, 	
•,,p9thak, 

	

' 	 .A.No.2U1/200 (1) (in U P.(c) fl7/UUc) 

	

Shri Habung Liin 	 . . 

	 Applicant 

By Acivocoto fir. T.a9ia riicbi 

— V3 — 

, nion of 1 ncila & Jr. • 	 . . . 
	 II opontJ anti. 

Addi.C.U.3.C. 

(in U.P.(c)31/ 7 00 0  

i 	 S ri K'i tiob Chonti ra U 	 . 	
, 	 A pp 11 Cl cit 

By AtivOCntU flt.AniitVa Uoj 	flr J,1)utIa 

••••••• 

;; A 

	

&nchn1 Padh 	Ur 
.'.. 	

" 	
• 	. 	 Uu3pontUrtLS .

~sj eb floy, s r,C.G.S C. 

• 	 • . •M 	'' • 	 itu.2u•3/2Uo1 (1) (in V. P. 
( 

c) z5i/ 2 0 0P) 

GamboI)laYeY 	 . . 	
ApplLc"it. - 

- 

• 	
'W 	By ArJVOCUtU rlr.r').ChcntiU & flr.S..Uul 

	

Thd 

• 	
— 'Jo — 

5tu o f .  A tunucIil ProUr1 941 	
I3ti)iL' 

•tj r.U.Ittlk, 1dd1.L.U..L. 

O,A.20A/200 1 ( 1 ) (in  

	

5trI RtIi1iiUrU 	 Un), 

fly Avuca 
 

-t Itu 	.5W 	• 	 • 	 ,. 	—• 	• 

. 	 )' 	• 	 n 	 fl 

rA.UobUoy 7 5r.C.U.S.L. 

VierWlcd to be rte C.-p 
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ENT IIA L 

AU\1 N1 5 FIuk I 1v L I IU UkJ flh\ L, 	
J / 

Uriq 1  

 u No". ru' 2UU(1) (L 	
2U3( ) 

0F 2OU . 

OtU 	F UrI" 	1I 	iu U' 22id 	0 r Jun', 2)fl 

• 	 ULL M. jUSi CL Ik.U.V. I 	qU)l; 

HON' 	

LI L1tA ; 

IWt4L[ th. 	
SHW, 	

nU1UU 

	

JNo,2UU/2UU() ( 	C..

28 

	

.6U37I96) 
	M 2O9 

R. Prothn 	 . . . 	

t.• 

3y dvo
.5mu . Il

r .P.K.h 1 t i
TM 

	

Cflt0 
MI.U.K 	

_ ah3tIBe 

15po ndflflt5 

5tt o r .tu nac1ia1rptnd o3l1 
  

By 

0201/2U01(T) (in 
u.p.(c)17t2000 i 

	

ShrL HabUng L1i 	 • • 	
App1Lc3flt 

LJVOC 	Mr. T8gi' 
By A 

	tiichi 

fl es pondOnts- 

Union o f india & Urs. 	. . . 

M r.U4 	
Addi,C 	5.1. 

/20oU 
/.0•2u2/2UO1(T) (in 

u,c)37  
p1icaflt. 

Sri 	Chandro URS 	• .  

y 	
Mr.it 	Roy & 

1.Vs - 

	

r. &Lflch 	poad" 	Ur 	• 	p jpofluUfl 9. 

:i i[1 	•: 	
\r1t.0.b Iloy, Sr.C.G.S.C. 

•P .( c)257/200 0  

. . . 

	Appit* 

	

Ganbo 

	- - 

By 	 0tM 	
& 

	

AUvOca 	
Mr.S,DUtt 

- Vs - 

	

Stats 	 A 	flChi Prcd01 	
fl 	pondL 

o r 
 

M 
y0204/Z0U1(T) (in U.P.(c)33I20) 

	

Sh rL Rstht rn uma r 0 b 	• , 
	A ppl c a nt. 

By 	
& 

	

AdvoCatu 	
Roy 	r.5aOUtt9 

• 	 Vs - 

Mr. A. UnU Roy, 

LofltJ. 2 

- • 



WS 

/ 

TJ1 

trativ mburar 

0c .205I2j0 1 ) 

5h ri U tpl muhanLa  

P Roy & 
Uy 1dvOC8 	1 

c\ p11. 

\ 	128 tM 2009 

n 
*0ahati Bench  

- 	- 

TU:t0t0f 	
Ptd 

flo, 

Q..206f20U() (in U, 

p1 (c) iy 6 f 2 U 0U)  

a ubi 	 & vi  

	

. 	

. 

q 	

pp1C 

By AVOCatu cr.,R0Yt 	
r .fl.Ct1 M1 	

r,5.ttB 

r 	0r9 
UnlOfl 0 	1n' 	. 	 , . 

• 	

cm n U,P.(c)612000) 

O1BY OhU 	fl 	

ppC' 

By dVOC 	
& 

- 	- pondflflt 1 

of 1')° 	
U3• 	 . . .  

1: 
7.000) 

pp1' 

o Tmtn 	 . 

By dVOC' 	
r' 	& 

•' 	-_/ 

- \?' - 

Th9 5tt or A
& 0. 	

• 	RPãn1t  

7G/2UUu) 

U1O [R 

p1tC 13  !J!- 

U 	hay h ) rd 	
r 1  r. 	• CIi 	for th a 	p  

019  

.08U Roy, 1 9  n rad 	r,C.G.5' for 

and r  

2. 	In 	LI 	
I rfl5OId 	

tha quo9tt0 	
1 lau r 

a r 	i 	
ri b1 	poB nd o  by 	com0n 

d  

conLd.. 3 



in r 	 uhl cii 

\J13 110 objOCLi0. 

I 	rn ni coo r ol ro r t 

In  

W 2009 

.'&. 

(. 	uv3 

N 

'. 

ihu appiICnflt 0r U 	rnont O.A.3 or 

Ln 	dL rforonL 	cnpeCitI' 	nodur 	thO 	5 1t r3 	of A nj nICl1l 

Pradogh. 	Tho Qpplicantg 	I ra o erviny 	on 	th 	ba 5115 	0 I 

dnputat0fl, 	Th9y 	are mnlY i0olved uith O1vIiO 

con- 
ACC0UI1tfl1 	In 	the 	orgaiiI1tb0n,*)m19 

rol of Accountant G onurol 
(A& E) ,A runachl prad 	h 	and 

qley. 	Artr 	t3xplry 	of the pudod of deputation, 

0 rdo4ha\J0 boon 	past3d 	for repatrfltt0n 	to 	their 0 r1ginl 

i epa rtm ent. 	Ag ri u-v ed 	by 	thu order of 	ru-pat ri 8 tion 	the 

the 
applicaht9h0l 

Urit 	pa Ljtjons 	in high 	Court, 
I  

which 	hay o boon 	L ran9lort0d 	to 	thts T rjbjna 1. 

A. 	LOB mod CoUn3l 
For the $ppliCflt hus 5ubmi Ltcd 

that by order 
 dotld,tlYY. the GovrirnmCflt of Atijnnch3l 

pradeh hao 	
Lendod thu period o dttiOfl for a 

poriod of too years from the datu of expiry of their 

preUflt r u-upoctiV n t urlu r,1n 
the 1ntnrt of pub lic 

orati" P. part 	f the orti rr rCBcJ9 a 	undt3r 
qnruice. The op  

,tl The Govt. 	
A runachal P radh ID of thu 

. 	viu thut r equItmnt and po5ting Or 
th OAO/OAS 

for 30 uorhifl9 Oivii0 	
of PD mey not bn done 

) 	
t thl st'gO, 

9inct final dsc sion o th 

( 	( 	
( 	Govt. ' 	3t.iii awaitCd. The 	

crying DivIi0fla 1 

j; jfl 	 ) 	AccoUflt 	
In th utk 0 eptto on d9putt1on 

/ 	
buols mnt be allound ext union for a furth?r 

( 	
period of two years froz the dt of nxpit'/ of 

their pru-99flt reppeCti 	
ture in th 1ntOr5t 

/ of public ourViCI. 
Thie will proviti ,uccoUr 

to thu poor fjnnCiOl 00jti 	0f the tatO 

- -. 	 \ 	r 9 v ji1flg at the pr18nt tl.i. This arrflg 
-- 	 .tnhfl Govt. 

? 
' 

	

	 fVrtodtd  

OtUtX11 0rr1cr. 

xpi rj 	
extondad by 

Thus / theLJflt 0d . F o 	
o tdor dot ud 15th 

flL1fl' 	t h 	5ttn 

v'YY Iron' thn dt 0 r 	xp1ry. lii thu mo u  

o C A to nacha I P rn dt1ih hi 	L 	on n d c: 	 00 rv u i on to b 	the 

/ 



dnpjLiorist ap,1.ir:flflL 	in thu Stntn Cadre by order 

dated 12-1 -2g1 , COPY 0 r which ties been ri id an  

Annixur-9._tt) inttnr ii buing rVprotJUCd beiou 

--- 	: 

Thu Accountant Gpnnral(A&[) 
\ 1\ runuchul P rdn9h, fl egha1ay a, etc., 

\ Shillonq-793 01 

Sub! Trannfnr of thu Cdrc of DivISIonal 

- 	ACCUuflt9orricur/oiviiona1 AcCount2nt 
to Iho Stto or Arunachal Prdeh - 
rciçjurdlng. 

; 

IT 

'V 

Sir, 
j t uao uride r oct 	QQflst 	raLLoo_ar_tJ9 

Govrr1ruc3nt i7rjnch1 Pro JOSh rot nomaLlLpo 

o ccountUrriC9 	öiiionnAccouritantL 

or -We Uorku Depattment tote 
pools from toox B 1P9 
conE__IQ]yyciiJ. ?ow, the ovr'rnant or 
Arunnchl Praduh hag dncitiod to tk e ovgr the 
abovo 91d Cdr9 under the direct control of 

the 01rctor orAccount& Tree3url, Govt. 

or Aronach1 Prad3h, 

Pornons thono who are borne on rou1ar 
bai r, in the cadre and opt to come over to 
Arunchl Pradesh ,tnto Cadre, will be token 

over on gtatu3 quo subject to accoptonca or 

the 5tato Govurnm9flt. It Ia also dieldod that 

huncolorti) no f r hOi v i9iOflal Accoy.jL() 
C 	or 

thcjne uflo are prai ontly on ciepJia tion and 
r rviny in this s t n ts shall be nxamlne'd nt thl5 

0nd for thuir tut'u s contlr'JDtlon 01 an aft or 
completion of tha uxiating torui of deputation. 

It i, thororore, requested to take 
noce9nry action at your level so that the 
process of the transfer or the Cadre along with 

tho jllling per5onnhl can be corpleted 	ro- 

diatc3ly. 

rjrnl noti licution is under 1oun end 
ihl1 by uurnmunicnind in (Jun cours". 

Yours raithrully, 

(Y.rlQqu) 

L) I rec L o r .4o  r A Ccw (IL5 & TrsUrIes 

E x_Of1lcioOy.ecy.(1inance), 
Govt. o f A runachal Prdesh, 

riLAGJU. 

cr1d. . 5 
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I 	I) 
1 h ttBenth  

5 	 LI 	5 triLm U u v o r nm (m t Ii a 	ox I o44- t-hw7Trio 

of dopuintion and rurtlior hoa takon a dPci9ion to nborv 

thu opplicarits in th a S It a Cdr, by a rcior dat ud 12-1-2001 

in our opinion, not.Iiin is laft to bo dociUodjy thi 

ribunai in thon 	 Thu ardor of ropotrintion impjqned 

	

• 	f ' c 

in 1hs 	tJ.A.s standi I 	' a4ed by ardor dalcd 15-1 1-1999,. 

fiiad)1 Annaxur-7. 

• Thu nppiicntioni are accordingly, dl9poad of. 

Jt is mdn clear thot ir cIiano in thn pmasont 

.L.Jopnrm Ia tho appllcnflt5 to npplouch this 

ribu 

There ahall, housvor, tin no ardor as to cOst. 

Sd/VICE OflhlU'; 

; 	• ,. 	

Sd/11[110 Lfl (im) 

.. ..

.. 
J I 
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Shri H, Piathpan, 

S/a Shri V.Raha'an 

DIAsional Accountmt 

0/0 Excciv' Enirinr (Ci'il) 

Ziro Clvii Division, Department of Pus'r. 

P.O. Zirn, 1)ist 1,mnver Subansiri, 

Arun n ch n I Prd ch. 

2. ShrI Habuna Llln 

Sfi) 51111 Hahung 

- 	- 	 A-See.nr, Nhr1agnn 

Disi- Pnpurnpro 

Arunacinil rndi. 
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Nodog by OFficer or Scriul Dac Office notes, lCf'OttS, orders or pcoceedings 

Advocate No. wth signature 

3 

• - WP(C) No. 3992/2002 

EFORE 
H( N'BLE •HE CHIE F JUSTICE MR BS REDDY 

HO i'BLE fr R JUSIF E T NANDAKUMAR sINc;H 

16-0 -2O06 

The view 	laken by 	the 	Central 

Adm nistrati e 	Trib' nal, 	in 	our 	considered 

opini )fl, 	is not 	N. itiated 	for 	any 	reason 

wha ;oever equiring our interference exercising 

the power of 	C( tiorari 	jurisdiction. 	The 

impu jned o der doe not suffer from any error 

on U e face f the record. 

The V\ It 	petiti n shall 	accordingly stand 
......................................................................................... 

; 

-- - 

tBet1  

- 	 .... 	.... • 
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(0VI OF ,\lH !iA(I Al. I'Ri\I)F.Sl I 
Dl RLC'lORAll 01:  ACCOUNJS & FIOjASURI l.S 

'\l Alt! \GtJN 

tRY! 5/9() 	 Dated N!i;i I uu ii (lie I I III 

ic Accon it a iii Gei iei;iI ( ,\& I 
Il!iltol 	:\ini'hI I, nih ii 

2 	2" 

a 

Sub:- Cot nution ol set vice itt iespcet oldie Di\ isional ,\ccotiiit nt ot 
	

UtEttlOfl. 

would iile to 11 1( ,61111 you tli;il the slate cat nd ui Aronaclml l'Fa(ICsh) hi;ts alt eady 

taken a decision l 	1;lkillu,  ovcr oF the administrative control oh' the cadi es ol' 

St.DAO/D,\OIDi\ 01' woiks divisions jeIoiijii to l>'NDI1'IlIL)Il FCD/KWD aii(l Powet 

department of /\runaFllal Pradesli. in order to ensure smooth transition of the contiohhi rig 

authority of the said caducs a schciuc has already been formulated which is bcing 

submitted to you shortly For obtaining npp oval of the appiopiiate nuthoi ity COF issuattec 

oF a Foritial otiIica1iuti'. 

i\lc;ntvhilc \'nU ate requested For not to iiiake any flesh I ccluililicilt to the po;L oh 

the Divisional Acetniiit;nits a!t;Iitis( the \Vtii ks (liviS1011S t,Lllie Slate oh' Aoiiiachi;iI I' ideshi 

vInelt is in cnntmtt;ition to onr ktte' N. l)AfbI(Y/I/) da(ed I 5/I I!')'). Fiesh 
thioo.;lt 

ArJci1'uideShiPubiJ 	Service Coniiiiissioim. 'therefore the Divisional AcQunlai)tS 

those vhto are i1uiiitjoU on depulatioii flom the state service yl Aiunachitl 

P Tor 
bitii 	voktiiwi:raneiuent. 

 

But For their absorption om regular basis, they WiT c 

ivcn chiaticc to qualify themselves in ihic Divisional Test cxamnination—vhieh will be 

conducted by the Slate govcfnuiicnt through die authorizcLPllicC1.. 1, the . sLatc 

government allcr takiitg ovci (lie administrative cotitiol of the cdrcs. I 

Yolatthlohly 

(AK. Gnli;i) 	I , 

	

/ 	Coiiinissiuier (Fiuniec) 

	

/ 	( iiivl 	nt Aii;it;,CtiaI 	'i ;iilc;li 

1 I last;igat 

MeniNo. h)Afl'RY/ I 5/99/ 	 DlcdNahaljgw the  1 11,11  McIII02 . 

Copy to  

I) 	'[lie ChieF l:ngineci, P WI) 	FCD/R \\'D and 

I 	ci Dcpttliiteiit oF Aiuiiiehi. I'iadcsJi.Fui itilot nialiun. 

/\hI 	L.ccntive 	Iutiiccrs, 	I' \VD/t' ii F 1)/i F(:l )/R\V I Y 	I 

	

11 1tw 	aic 

rcqncstcd For not to rcic:isc ihic Dlvi: oiiil./eLOnfhafh5 	liii tIC 

on deputation trout iluc siatc scriic.c of ,\itiiicIi;tI I'i:ilcli 	nit 

e.piry ut'llwir dc1uulaIioiu let Iii tutu! finite 	outlet (miii ilti 	titti 

vflj to k firm Cripy 

(~ZL 
Advocate 

(f) : 

Coiuinis5ouidr( i:iit;uuicc) 

1j'.t. of ,tiiI.jIi;idli;il b'i 

I .  

¶, .. 

\ 
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GOVEMLNT OF ALTNACH PIi)ESB 
c' 

OFFICE OF TI-IF I)IRECTOfTL OF CC0UNT TREASULS 
NAHARLAG _791110 	

... 

rp 3 NO.D'AR27I20fb1I3 	
Dated - 

OL 

To, 

The Accountant General (A&E), 
MeghalaYa, ArunaChal Pradesh, etc 
Shillong. Th.. 

Submission of scheme for 
taking over the admmistiath'e co 

dres of Sr;DAOIDAO G rade — I DAO, Grade-1 and Divis s

ccountant - thereof. t_. ........ 

I 	
the 

am directed to submit herewith the proposed scheme for taking ovel  

cadre of Divisional AccoufltS comprisg Sr. DAOS I DAOS 

admiSatiVe contol of  

Grade - I & II 
and Divisional Accountants by the Government of Aninachal Pradesh presentlY 

vested under your.kindC0fl0l 	 .--.--.--- 	 - 	 .. - - 

I am -
further directed to state -that the State cabinet had since approved the 

proposal to take over the cadre and the Depaflts of Law 
	, Personnel & & Judici  

AdminiSUatiVe Reforms of the statehaVe duly verted .theschemeer -00UgheXamm0ation 

in view of the proweSS as stated above, I am directed to request you to convey 
of DAs / DOs I DAOB Grade & 

yorn approval facilitating smooth taking over of the cadre - I Il 

from your krnd control. 

Kindly ac
knowledge the receipt of the scheme enclosed in quadruplicate 

A 

Enclo As stated above. 

( j nigmaw) 
Director of Accounts & Treasuries, 

--- 	
---.-.-----.... --............................ fAnnathfl1..P.radesb, 

Naharlagun 	(A.P) 

Dt 
Memo. NO. DTRY-27I20  , . 

	 ed 	July'2OO5 

PS. to Principal Secretary (Finance) to the Govt. of Aiunacllal Prdesh, Itanagat 

for information. 
The Secretary, Law & Judicial to the Govt. of Aninaolal Pradesh for mfOrmation 

please. 

The SecretarY, Personnel & AdmifliS6te R m 
efors, to the Govt. of Arunachal 

pradesh, Itanagar for information please. 

(C.M. Mongma), 
Director f AccoUflt & Treasuries 

Govt.Iof Arunacl41 Pradesil, 
Naharlag10 - 79 1)0 (.k.P) 
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: 
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, . 	

The posts of DiviSiOflal Accountalits WCrC created b\ 
	St.ae Goverfl1fle Ifl thC 

.: 	 Public \\/OIkS Departfl1e1 	I Rural 	
Dep111e1 . / public Health 	

ngiflee1uh1g 

	

:• 	
Department /1rrigati01 & flood CofliTOl & Power epa1Cflt 

bU1 the adll1lfliSlrate control 	. 

i.e. appOiflflC1. 
transfel, pOStiflg & disciplinarY COfltY0l, etc. vested with the 

	ccoU1t1t 

. ; 	

General (A&E) Megha1aYa ArunaC1 Pradesil etc. Shi11o1g The Di\,isiona AccOUta1ts 

COmeS under the immediate control of the Executive Eninee
1  of the j\/jSiOflS. They assiSt 

. 	

the Executive Engineers white enderjg acCoUfltS tO the AccoUfltat Genera' (A&E) 

0 	
MeghalaYa, ArUlCh Pradesh, etc., Shiliong. Their p 

	
d a1owances and other service 

conditiOfl are at preseflt governed by the Cenal Govet nileS in force, but they are paid 

the state Qoverflrnet' s 	c
heqUer. The queStiOfl of tifl over the cadres of the 

. 	
Divisional ACCOUflt11tS froni the adniflistjve control of the Accountafl Genera' ( A&E), 

; 

	

	

MeghalaY A1'mchaI Pradesh etc. Shillong had been under active consideratb0T of the state 

Governeflh for quite sOfl1ets past ifl order to. have proper COflITOl 
over expenditi1re and 

othr accoUfl maerS of the works iviSion since i has become essefltia for the state 

	

Government to have better Of101 
on the heavy expendie incurred in various 

engineering 	. 

divisions of the state. Now, the Govett of AniflaC1l Pradesh has decided in pursuance 
of cabet decision of the Stats for taldog over of the admthsatj 

COf101 of the cadres of 

General (A& E), MegllalaYa, Awnachal Pradesh, 
Sr. DAO/DA0A from the Accountant  
etc. , 

To take over the cadre of Sr. Divisional Accounts OffcerSi\hi5I0 
	Accounts 

Officers/Divisional Accountants from the. admithae control of the Accountant General 

(A&E), Meghalaya, Aniflachal pradesh, , ShiilOfl shall be 
subject to the foil owing termS 

and conditioflS 

1. 	AbsOr tio 0fflAO and Sr. DAO Re1lar born 
n 	

e on the cadre of 

the A.G to State Cadre. 

1.1 	
Sr. Divisional Accounts Officers I 

Divisional Accounts Qfficers / Divisiouni 

AccoUflt 	
(Regular ) borne on the cadre of the Accountant General who 

31 are presentlY working in the State of Amachal Pradesh may opt to seie in 
the State cadre on stataS quo. The willing Sr. Divisional Accounts : 

\OfficersiVisi0nal Accounts Officers 	
ivisiOflal Accoufltant5 (Regar ) 

orting in the State ay ubmit their optionS to the 
:f 	

of . 

2 	
.ArLAKt24'' i'r 	' 	

through the 

cncerne Executive Engineers within 2 wo ) months from the date of . 

c' 	
isue of the cNotification' under infia1i0flt0 thir parent depaneflt 

lop,

1.2 	
The Sr. Divisional Accounts Officers / Divisional Accounts Officers 

/DiviSi011al 

AccOuntants ( RegUl ) who do not opt for state service 
• conditiO1, but willing to cofltiflUC in the post shall be allowed to see on 

standard terms and coflditi0flS of, deputation duly approved by the state 

Goveent for period up to 3 (Three) years which may be extended UI) to 2 
(TWo) yearS in the interest of Public Se1ice. They shall be reveed to their 

iediatelY on exp1' of their respective deputation 
parent Depafltmm 
period. 

I 	
1.3 	The Sr. DiviSi0 	

Accounts OfficerS/Di\hjsboflal Accouflts Officers /Divisioflal 
Accountants (Regular) who opt to see in ArUnacl Pradesh shall continUe 

to be go
veriled by the Cenal Rules for pensiOfl and hei tireInefl benefits 

as applicab from time to time. 

, 	

The inter-se- seniori of the Sr. Di\lisional Accounts Officers 
I Divisional 

Accounts OfficerS1 sion acCoUfl ts (Regular) who opt for the State 
Sei vice shall be fixed in the state cathe basing on then inte'-Se sefl1O11' as 
Sr. Divisio Accounts Officers I DiviSiollal Accounts Officers Grade-I 

	

• 	 .. . 

	
A 	

rPT1fflh 
onal AccOUlltallts on the date of 

taking over of the cadic 



-W* 

Sr. Divisional AccoUntS QfcerS/D)\h1sim 	AccOU11 	Offcer5 Grade- 

1/Divisional Accounts GradeI1)\t1sj0aI Accountants .  (Regular.) are now 

drawing the following sc 	ay ale of p as per central pay pattern 
Rs. 5000-1 50-8000/- 

ijivisional Accountant 
Divisional AccOUntS Officer (Gade-II) 	

Rs.5 500-1 75-9000/- 

Divisional Accounts Officer (Gtade-I) 	
Rs.65002OQ 0.500/- 

DiviSional Accounts Officer (Sr. Grade) 	
Rs. 7500-250-120 0 0" 

The cadre of Sr. Divisional Accounts Offlcers/ Divisional Accounts Officers 
Grade-I & 11/ DivisiOnal Accounts who are working in Arunachal Pradesh on 
regular basis shall be allowed to continue for drawal of their pay and 

ales of pay dven after taking over by the state 
allowances in the existing sc  
Govt. 

he Accountant General (A&E), Mghalaa Arunachal Pradesh, etc., Shillong 

\sery

tain the option in triplicate in the prescribed form as annexed herewith 
e Sr. DAOAO Grade-i DAO GradeUA borne on his cadre and 
 in the state of A.runachal Pradsh- on the date of taking over the cadre 

by t13,4tate Governmeflt10* the Executive Engineer of 
-the Divisions and 

uih .onè copy ,of ;-each o xtsed by .thSr. Divisional Accounts 
Accounts .Offlcers -Grade-I Divisional Accounts officers 

n1ts to the, Secretary -to Goverflm' of ArunaClial 
Accounta  

Pradesli. Department of Finance, on receipt of the options. 

- 	4 — 

ionalAcC0tts..9tati0fl, 
in -in 'the works ±ViSjO 	inachal 

Divisional Accountants who are working 	
flS  

Pradesh on .deputatiofl shall -be allowed to continue servi,ig in the post of 

Divisional AccoUnta on deputation till they complete  their normal terms of 

deputation. . - 

	

2.2 	The Divisional Accountants ( 
on deputation) those who have completed the 

existing term of deputation will be continued as Emergency Divisional 
Accol]ntat'lt for the time being as working arrangement. But for their absorptiOfl 

as regular DV 510z1Acc° ant they : sbAll.;ha'e -to qualify themselves in th 
n e 

DivisiOtIB.1 -
test examinadofl within two years from the date of taking over the 

cadre from the administrative control of the Accountant General (A&E), 

-MeghalaYa; :
A machalPr5h, --etc., .'Shiflon, for whih they wilFbe given 

- three chances to qualify in - the Divisional test examination If any body falls to 

- ------— ' 	 shall be reverted to their parent 

	

depar1eflt as and when.qU 	
-become available. 

	

3 	
.ifrtjveConto1 

e administtat1e control of Sr. Divisional Accounts OfficetS/DiVisbomi 
Th  
Accounts .Officers/DiVlsidhlal AccountMtts en ages and will be 

shall be vested with the Finance 

Depizrtme14 Government of ArunaCIZa.t PradeSiL, li  

exercised by the SecrCtaTY, to the Government of ArwzaCJZa! Pradesh, 

Department of finance. 

Recruitment 

The state go
vernment throU A5unachai Pradesh Public. Service ConimisSiO 

shall fill up all the vacancies 
 of Divisional Account3ts of works divisions. 

  
ublic Service CornrniSSio shall make recruitment to 

5.1 	The Arunachal Pradesh P 
	- 

the Cadre of Divisional Accountant by selection on merit adjudged from the - 

following sources through 	itreii and competiti 	and quli'iflc test called 	-. 

the 	

ntant 
1i1i 

Pef.rfliei1t Exannaion for Divisionai Accou 	C Annexure-I) 	, -. 

!1 



A - 

Dired 
ycar a age 

Candidate should no be less than 18 years and mar' thar l  
piovided that the initial age limit mm be reiaXe( U t (tan' 

incase of APST candidates in accorallCe with the hrder 	
BenCh o Itnw3iWti  

goveinmeflt from time to time In ca"se of existing / 
AccountantS, upper age limit is relaxable upto 52 veam 

Li 	 ationua1ificati 0i! 

Minimum Educational qualifications for direct recruit shall be a University 
Degree / graduate with any one of the subjects namely Mathematics, Statistics, 
Commerce, Economics, from a recognized University 

Note:- Age Limit and Education as1jrescribed at serial 5.2 & 5.3 above shall 
not be applicable in case of eligible. departhletital candidate(s). 

5.4 ugutborii- 

The Secretary to  the Government .of Arunachal Pradesh Department of 

Finance shall be the appointn anthorit7Sb3t to ihe ..approval of the 

- Government. 

	

5.5 	ProbatiOn and Train.ZL 

Candidates recruited through the Initial Recruitment Examination will beon 
probation for a period of 2 (Two) years before their absorption in the cadre of 
Divisional Accountant. During this period he/she shall be given training for a 
period of 6 six ) months in the Administrative Training Institute and thereafter 

ngrn-all aspects of public works accounts for a further intensive practicaltrai  
period of 6 ( Six) months. 

After this training , the candidates are required to pass the Divisional test, 
which will be conducted by Director of Accounts and Treasuries. Till such 
time as the trainees, they are posted as Divisional Accountant on probation. 
After passing the Divisional Test Examination supemlinlerarY posts equal to 
ihe.number of such trainees will be deemed to be created for their absorption 
ontompietiom0f.10bati0u1 period. 

	

.._6 	 ............ 	-. 

Divisionl Accourttants I -Divisional AtitountS -Officers are to serve 
anywhere Within Arunachal Pradesh and are liable for transfer to the 
establishments of Chief Engineers fDirector of Accounts & Treasuries whereon 

such posts exists. 

	

7. 	Trapsfer of record. 

The Accountant General (A&E), MeghalaYa, Arunachal Pradesh etc. .Shillong 
shall take necessary action to transfer the elevant  records to the Secretary to 

the Government of Arunachal Pradesh Department of Finance within 3 (Three) 
months from the date of issue of the notification. 

5.2 

5.3 

ft 

Sd/- 
(Tabon1Bam) 

Principal Secretary (Finance) 
Govt. of Arunachal Pradesh 
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erec1P0! 

.DA Cell! 14/2000 200h! 1509 	
Dated: 

o

- 25.11.2005 

rnaW,
and TreaS11ne 

Govermflent of Arunachal Pradesh 
j42r1agun - 

 

791110. 
- 	nacha1Pra 

• 	:- Sohee for ansfer of oadre of DM AO fom the AdmiflitratTe OflO1 

of A.G.(A&E) iv1egiia1aYa etc, Shiliong to the 'Govt. of Arunachal Pradesh. 

jr, inviting a 	e refreflCt0th 0 ' 

ated23.8OO 0e 
 subject cited ahoVe I mto ate that the dra scheme framed by 

ding prpposed transfer of DAs cadre has been received by 

the C&AG'S office regar  

is office. A Copy of the d 	sbe is fo dedbe 	or accta 	of the tS 

and condiÜOfl5 mbo'died in the scbeme' 	
inacha1 adeth Geve 

may be 	
muniat to this 

aiW  

office for onward irananuss ,0n 
to the o/otheC&AG of india.for tonsideratjon1appb0\ 

Also the action taken by the State C
rovernt'1ent on this office letter No. DA Cell! 1-

ii2000200hI1390 
dated 31.10.2005 (CopY ene1o'sedaY 

so p1eas be colt 

atnar1Y date. 

Eic10 M tated above. 	 Yours faithfUllY 

(AJJDas) 
Dv.ACCOUfltanit General (Adnin) 

L - 	. 	
rus Copy 

OIL 4d,oct. 



, 

Divisional 

	

•1, 	
•/6 

The Government of unahal pradesh has decided to take ovel the existing 

I 	cadre of Divisional ACcOUfltfltS I Div1s1ona AccoltS Officers from the admrniSat1ve 

( COfl0I 
of the AccOUflflt General (A&E) Meghalaya, Shillong to its adminiStative 

. outrOl on he following terms and conditiOflSl 
11 	 I 
; I 	The dminisatiVe COf101 of the Divisional Accountants I Divisional Adi 
Accounts officers, who are presently governed under. the Cenal Civil Seice Rules 

nd a e 	
iking under the administrative cOnol of Accountant General (A&E) 

I 	
MegbaYa, Shillong shall on he 	

ansfer to seiCeS of Govt of 	macbal pradesh, 

\ 

	

	
vest with h&Director o'AcountS and TreafleS, Oo of 	

nachal Pradesh under 

iDepa
1et of Fmce who would exercSe all the adminiStative powers like 

) 	\recmient! prootio I leave I ansfers & postings I discipl1fla matters etc 

:
r  

{L) 

Accounts Officers under the 

y L admISa Ve control of AC 
o tt GcnLlal (A&E) McghalaYa, Shillong have the  

following cadre compOsltlofl 

Si 	Name ofthc Post! Grade ScalL ofPay (Rs) 	
picntag compOSltI011 

? 	 No 	' 	
ofcatheSen h 

	

b 	
Dtvs1onal AccouflafltS 55OOl759OOO 	

35% 

I 	
ordma Grade 

	

9P 	: 'AccountS . 6 5OO-2OO-1 9•oO 0 : , 	 • 	 25% 	. 

' Otcers (GiadcU 	 I  

,

I  3 	Divisional 	AccountS 7450-2251 1500 	
25% 

	

) 	
OcflceI(Giade4) 	1 

i• SDiv1siLia1_A000uu1ts 

I 	
fficers 	

I 

l 	 (b) 	Aftei taking over to -the service of Govt of Arunachal Pradesh, the existing 

regular Divisiofl1 AccoUflttS I Divisional Accounts Officers would conti-flue to 

i 	I  ••1 	' 	:•• 	
: 	•' 	 • 	.. 	.. 

ton fo trmstCr 	
•... 	 ..-. 	 . 

I 

(aj7TAtieb00 	
order br, the proposcd trrnsiui oi cad1rfl tb o±flcial 

ette of the State Government, Accouflaflt General (A&L) 	
shall 

I1po U the regular Divisional AcOUfltW1tS / DwlsiOfldl AcOurit Qfccrb of tilL 

conibined cadre, who find place, on the date of Gaze Notification) m the radatiOfl list1.
arntamed by his office to exercise beirpPt10fl m the presciibed profoQnd 

I 	
herewith through the respective execut1 len=thjh.' 

a period of o month for

going over to the service of the State Govt of 
	Praclesh 01 for their continuance 

the Cenal Government Service under the adniin1Sat1ve conol of A. G (A&) 
tghaya The option so exercised shall be nal and in no case whatsoever it shall be 

/alteicd ThosL who do not exercise such Qptlon within the specied period foi whatever 

/
reasons shall be deemedt0 have made an option to remain in the Cenal Govt Seice 
under the Adm1n1Sat1ve con0l of A G (A&E) MeghalaYa The pensiOn and other 
ieterneflt liabilities of those wo opt for the State Seice shall be borne by the Go of 

nacbal Pradesh. .. ____________________________________________- whoptf0r their 

continuance the Cental Govemmefl Service under the miniStrat1ve conOl of the 
A.G. (A&E) MegbalaYa will be posted in'M.aipUr I Tpura. 

-- 

I 

26 MAY 2009 

GuwahaU B 	-,' 

..i. 

7/ 



IP/ 	
- 	

.., 5"..I 
I 	The employees of office ofthe Acco .untaItGenera1 (A&E) Meghalaya, Shilldng 

	

. I - and the employees of State Government who are on deputation to the posts of Divisioja1 	- 

%1 Accountants7 Divisional Accounts Officers shall ilot be allowed to exercise any option to 
go over to the state God. Such employees, irequfred.by  the .stat.:Povt.,..m.. ayb,a11Qwe& 
to serve on the standar9i terms and conditions of .  duly approved:by -the Stt 

Govt.  

V' 	4. Regulation of Conditions of service • . 
Subsequent to transfer to the State Govt., the conditions of service of the 

I cers. existing Divisional Accountants I Divisional Accounts Offi shall be regulated as 

... 	follows:. 	 .. 	 . 	 : 	 . 

(I) Scales of Pay- Existing Divisional Accountants I Divisional Accounts Officers shall 

' 	 continue to be placed in their existing pay scales However, in the event of any revision of 

t 	 pay scales of existing Divisional Accountants I Divisional Accounts Officers by the Govt 
of Indçia with effect from a date prior to the date of takmg ,over the cadre control, the 

\ 	 existiig incumbents shall be entitled to such revised scales of pay from the said date Any 

c 	
' subsequept revision ofpay sale by the State Govt shall be applicable to them 

ge of Superannuation- Since the age of Superannuation m respect of existing 
Dvisonal Accountants I Divisional Accounts Officers working under the administrative 

1 	
t 
 control of A G (A&E) Meghalaya is 60 years as applicable to the Central Govt 

( mployees, they shall be, as a special dispensation, allowed a general extension of service 
. 	. 	. without any discrimination fortwo yearsover the .existing.age of superannuation of 58 

. .  years applicable to the employees ofstate Govt. of Arunachal Pradesh, subject to the 
condition that the retirement age of the Divisional Accountants I Divisional Accounts 
Officers tiansfLned to the State Service will be as is ordered by the Central Govt from 

( 	 t 
& time to tipie for tbeu enploees 

Snority undei State Govt - The inter-seSen1oiity of Divisional Accountants I 
¼ 	

: 	Dvisioial Accounts OfflLLrs taken over to the cadie of Stab Govt shall continue to be 
J 	I 	tlic 'anIc as c\Isting on the datL of talçing over th cadi c by th Staii Covt 

(flT) Recruitment- Ttic rccruitmcnt to the post .ofPiviioial Accouitant after taking ovr 

. 	: 	.: 	• Pradesh. 	. 	. 	. . . 	. 	. 	 . . 	. 	. 	. . 	. 
Promotions- After taking over the cadre, the State Govt -shall formulate suitable 

rules under the Arunachal Pradesh Service Rules to provide adequate promotional 
avenues for the cadre which shall however not b less advantageous than what is 

..-.•% ',. c3 ,. . 	 . 	
- ........................,-.,-..-.-.... 	

.. 	 ......... 	........................... 

1) 	 availbJe under the açlnumstratiVe dontrol ofA. G.(A&B) Megbalaya. ll such rules are 

; ' ftamed, the promotions shall be regul4ed by the y  extant rules I instructionS applicable 

r 	 1 pr1Or to;thç. date oftalu.ng over the cache.. . 	- 
TramFrng / Departmental Examination - State Govt shall, with, a view to provide 

I  ' adequate qualified inanpowel to the takefl qver cadrL of Divisiotia] Accountants I 
Diviciona1 Accounts Officers, evolve a ys1cn of theoretical I piatical tiaming in Public 
Works Accounting system and functioning of Public Works Divisions and a suitable 

-. 	deirtmetal examination 1  comparable to the existing training and examination to ensure 
that U.ul' existing qualityuid igiany oF 	ditioii of iccou.nts to the AG (A&L) 
Mcghlaya is maintained 
(\Tfl) Transfers and pos±ings- Thetransfer and postings of Divisional ccoi1ntants I 
Divisional Accounts Officers shall be rnade by the State Government No employee from 

e state Go't shall be posted to the regular charge of any division unless 'he / she has 
completed the special lrainmg required in Public Works Accounting system as well as the 

,.cfu.nctionmg of the Public Works Divisions and has subsequently qualified in an 
appropriate departmental examination to be introduced by the State Govt of Arunachal 

	

0_1 Piidesh as rfd to in clause 4(VINithstanding this provision, the Director of 	— 
- accounts-and Treasuries, ArunachaLPradesh Govtshall have the powers to appoint any 

employee of the State Govt as Thvisional Accou1 I Divisional Accounts Officers on a 
LLmpoi rv atid ad-hoc b isis for a spCclfiLd pciiud, till the post is filiLd by rcgulai 
qud11fId pu oiincl '-I 

T1bU 3 	.: 

•.&i 	. 



	

: 	 I-, 	 9V.k>•. 

: 	• iiI) Disciplinary Authority- Subsequent to the transfer ofthe cadre to the stateGovt. 
the Dirctor of Accounts and Treasuries, Arunachal Pradesh Govt. shall b : the 

.. 	disciplinary authority in respect of Divisional Accountants I Divisional Accounts b 
: 	Officers.  

-i 	(IX) Reporting and Reviewing Officers- The Executive Engineers ofthe various 
divisions shall continue to be the reporting officer for the purpose of writing of Annual 

; 	 Confideiltial Reports in respect of Divisioial Accountants I Divisional Accounts Officers 

I 	 working under them. The FA/CAO of the conccrncd dep.artnicnt shall be the Reviewing 
I 	•• 	 Officer and Director of Accounts and Treasuries, Arunachal Pradesh shall function as the 

I. 	 accepting authority. 	 I  
S. Tiansitional Provisions- Till such time the State Govt frames appropriate rules 

. 	 concerning conditions of service of the taken over cadre, the mcumbents shall be 

i:. .. • 	 governed by the rules hitherto in force. 
i 	 ) Power to relax- Where the Govt of Arunachal Pradesh is of the opinion that 

it is necessary or expedient.to  do so, it shall, after consultation with the 

'JI 	 Comptroller & Auditor General of India, by an oider for reasons to be 
I 	 recorded in wnting, relax any of the provisions of these terms and conditions 

Ii 	 with respect to any class or category of persons 
'i' 	•1A 	 ." 	. 	 . 	 . 	 S  

: 	., 	 • 	 : 	 • 	 . 	 . 	 . 	 : 	 • 

'r 
'•ii 	• 	 • 	::t - 	 • 	
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NoDA Ce11.u11/20002001i 
Dated: September 28, 2007 

Shri Saurabli Narafl1 
Asstt. Comptroller & Auditor General ft) 
Office of the CothPtt0ll & AuditOr Geriera of India, 

Shah Zafa' 1v1ar 
1ndrapra Read Post Qffice •  

WDEL 110 124. 
DiviSiOn AcCOUntS cre by the state Government 

Subj: Take over of the  
Annadhal  Pradesh. 	 - 

Ref Hea1US D 0 letter No 6tB-'4GE 	)/66-20 dated 3 UCtOD - 

in .Jy20U 	GOv 	ent ofAn' p.resbh f
o arded as me for 	- 

talthng over of a Disiofl 
AccoUflt5 	

cadre in that State. The sald scheme as 

foTarded to HQrs. for comments HQts.. in wm Under
, D.0.ietser No.618 

• 	NGE(APP)166200 	
a draft sbem br ceptaflce by 

the State  GoVeent 

A response to 
this h recently been received from, the State 

3ovemmt vide 

Government of 	
haradesb. Finance DepaeflteT 

No.DTh199'9 

dated 8.9.2007, a cop of which is enOlosedereth. 

- 2 

- 	 proposed by te 

schemeèar3 HQr ised 

ApeflUt ay please be noted that the .e Govefltm its letter h 
iequeed 

	

t the scheme for the taner of the 	
cadre as wa proposed 'by 

HQrs. office, be modied0 e ,eent sugged by e State Goveeflt. 

HQrs. decisiOflIf1Zt 	suggestion5 jnthe' 	
please be comiI1Ufl1cat at 

• an early date. This 
issues 1th the apprOVal of Accountant General. 

 

	

• ... . 	. 	 YourS sincerelY,  

SrDv.Accountant 

Ic 2 zAzu 

Bench 

iTC (..up 



Centra' AthnI)iv!c1fl 
. 	 . 	 . 

: 	••' . 	... 
2 	;Jf 	. 

-,wcr%a3 

. .. Sub :- 	Taking over ofthe cadre ofDivisional Accountant7DWiiónal .'. : ... 
: • 	

Account Officers I Sr. Divisional AccountOfficers. 	............. . 

Ref - 	Youi D 0 No DA Cell/1-1/2000-200l/1SO9, dated 2511 2005 
NO; DA. Ccll/Ainual Trans./2006-07/Vol-III/601 dtd. 5.9,2006 • ' 	.'. 

Sii, 

While icfcuing to your letter quoted above, I am to convey the 

decision of tle Govt of Ainachal Piadesh to foimally take over the cadre of the 

DAs 

 

It DAOs I SDAOs from your administiative control with the following 

modfication in concerned clauses of the diaft scheme 

Clause 4(I) Scale of pay Existing DAi'DAO's shall continue to be placed 

in their existing pay scale till a separate scale of pay is introduced by the State 

Govt Howevet, any subsequent ievision of pay scales by, Central Govt after , 

taking over shall not be binding on the State Govt and such matters shall be 	4 
r 

governed with the orders issued by Govt of Arunachal Pradesh for its employees 

fiom time to time 

Clause 4(11) Age of Superannuation - The existing age of superannuation - 
I

I 

of 60 years as applicable in Central Govt services will continue to be applicable to jv  

/ 

	

	
the Cadre as a special dispensation for those who are appointed by AG, Shillong on 

regulai basis befoie issue of this oider. Others will retire under the superuatiOfl 

licy of State Govt 

	

Clause 4(IV) Recruitnp: -. The recruitment, after taking over of the 	.: 

die would be done as per policy of the State Govt through Arunachal Pradesh 
• 	,.' 	 . Public Service Commission (APPSC) under proper recruitment rules framed by the 

Director bcoünts & Treasuries (DAT) in '6nultation with Finance ......... 

Department Those who are on deputations shall be reverted back in due course of 

time as and when reu1ai appointment is made by the Statr 

Contd. next page... •.;! 

The Accountant General (A&E), 
• 	 Meghalaya, Arunachal Pradesh, etc., • 

• 	 Shullong-793°OO1. 

NO. DAJTRYI15I99 
( ( 9 

To, 

GOVT. OF ARUNACHAL PRADESH 
FINANCE DEPARTMENT 

ITANAGA1.. 

Dated Nahariaguh, the 4 

1 3 -... 



S £ — 

•• 

2 	28 MAY 2009 

:ahat! Bench 

~ulatedClause 4(V) Promotion: - Matters of promotion sha1rb re 	by the 

istruction issued from time to time by the Govt. of Arunachal Pradesh and 

icable to its employees 

Clause 4(VI1) Transfer and Posting - Shall be done by the State Got 
Ii 

through DAT in consultation and concurrence of Finance Department 

Clause 4(V1lI) Disciplinary authority - The Commissioner (Finance) and 

the DAT shall be the disciplinaiy aulhority in respect of Gazetted and Non-

Gazetted posts of the cadre respectively .  

Clause 	4(IX) 	Reporting 	& 	Reviewing 	Officers 	- 	 The 

Coissioncr(Finance)/ DAI'I Executive Engineer concerned shall be the mm  
Accepting/Re viewing/Reporting Officer in case of Gazetted Officers and the DAT 

	

• 	 •• 

/ Superintending Engineer / Executive Engineer shall be the Accepting / Reviewing 

/ Reporting Officer in respect of the Non-Gazetted posts of the cadre respectively 
- I 

Other terms and conditions as laid down in the draft scheme (copy 

enclosed) forwarded by you are found acceptable other than those mentxon?,:. 

above 

in view of the Govt.'s dcision to take over the cadre with theabdve4 

modifications, your high office is requested to modify the aforesaid schem4 

	

V 	V 

accordingly and extend your kind advice for smooth handing over and taking over 

	

of the administrative control of the cadre of DAs[DAOs/SDAOS'. 	. ..•.. . 
.5. 	 . 

............

.- 	•. 

	

Enclo: 1 copy scheme 	V 	 Yours faithMly, 	•. 
;:,. 

o1.. 



:t S!' J (ANEXUREj 

REGISTEREv POST. 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC., 
SHILLONG :: ::793001. 

No. Circular No. DA Cell! 81 	 Dated:- 16.1\.2007. 

Consequent upon the decision of the Comptroller and Auditor General to 

parate the cadre of Divisional Accountants/Divisional Accounts Officer Grade-i & 

Il/Sr. Divisional Accounts Officer in the States of Arunachal Pradesh,Tripura and 

Manipur w.e.f. 01.05.2007, all regular DAs/DAOs/Sr.DAOs under the 

administrative control of the Accountant General (A&E) Meghalaya, Arunachal 

Pradesh and Mizoram, Shillong are hereby required to exercise option for permanent 

allocation to the offlce of their choice in the prescribed Option Form enclo.cl 

herewith. 

The proposed Sanclioned Strength and -Person- in- position in the three slates 

i.e. Manipur,Tripura and Arunachal Pradsh is shown below:- 

Name 	of No. Strength of the cadre and men on roll 
the state of . 

Divi 
si- Sr. DAO 	DAO-1 •. 	DAO -11 	Regular D.A. 
01-1 

• 

in 
each Sancti Men Sanc Men San- Men Sancti- Men 
stat -oned on U- on ction- on ed on 

Stren roll oned toll ed roll Stren- roll e gth Stren Streng gth 
____ __ ___ •gth __ -Ui__  
Arunachal 91 13 16 23 9 23 2 32 0 
Pradesh  
Manipur 79 12 8 20 4 20 1 27 .0 
Tripura 52 8 8 13 . 	0 13 0 18 0 
AG(A&E) 01 01 
Shillong.  

223 33 32 56 13 56 3 78 0 

2. 'Ihe Sanctioned Sti'ength will be deter nlned for the Slates of Manipur ,'i'ripra 

and Arunachal Pradesh on the basis of number of existing Divisions for which 

post of DAs/DAOs/Sr.DAOs have been sanctioned for these Slates. 
(.ontd. .2 

	

rjic? f ,h' ( 	f 
- 	

,,,u 	- ' 	

• 	p •, t. 
Centra' Adrnintstrith Tribuna' 

26 MM 2009 

nzc Copj 

,4docn 

TJf 	i3 
uwahati Bench 
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12 B tPL1 2009 • 	 Coitd.12 

• 	 Tt 
'uwah' atj Bench 

If 
Permanent allocation of existing DAs1DAOS 
choice will be made by the present cadre Controlling Authority i.q. the 

Accountant General (A&E) Meghalaya, etc., Shillong. 

Allocalioll ol l)As/DAOs/Sr.DAO upliiig to a particular States will he ma'dc on 

the basis of their seniority in the concerned grade staing from the senior fist. 

If the number of optecs for cSatc ismore than the sanctioned pOStS in ariidc, 

the uuior most person in the grade in eXCeSS of the sanctioned strength Of that 

State 
who can not be accommodated in that State against the existing posts shall 

be posted temporarily to the Slate for which the number of optees is less than the 

sanctioned strength Such persons will be posted to the State for which they have 

exercised their options on availability of subsequent vacancies in that State. 

Alter separation of the cadre, the seniority of the cadre members will be Fixed as 

per the existing inter-sc seniority. 
The vacancies remaining unfilled in a State after separation of cadue,vill be 

Accountant General office as per Recruitmeit Rules filled up by the concerned  

for the concerned post. 

Direct recruitment will be done in the deficit Stale only against the reuisition 

already placed/to be placed to the Staff Selection Coinmissioll. 

9., After final separation of the cadrq , the cadrc of Arunachal Pradesh will be 

controlled by the present Cadre Controlling Authority i.e. Accountant General 

(A&E) Meghalaya, etc., Shillong till such hale a separate Accounts & 

Entitlement office is not functioning from itanagar. 

Employees of the State of Arunachal Pradesh appointed on deputation basis as 

Divisional Accountant will be under administrative control of the Accountant 

General (A&E) Mcglialaya Shillong till finalisation of court cases pending in 

di lThrcnt couris / Central Administrative Tribunals or till such time 	the S tate 

ovcrnment of Aninacha I Pradesh has not taken over the cadre. 
Cintd..3 



I 	
rtrI Am' TvbunaI 

28 MAV :2009 
There is every likelihood of taking over of the cadre of DAs by the 

i,prnment of Artinachal Pradesh in the near future. 	 iuwaiiat Bench ____  
•_JtJ YLLASSS'*• 

All the Divisional Accounts Officer Grade I & Grade 11 and Sr.Divisional 

Accountants Officer are to exercise his/her one time option in the enclosed 

Option Form and submit the same to the undeisigned within one month horn We 

date of issue of this Circular, 

If sucli option is not received within one month from any person, such person 

will be allocated to the Slate for which number of optecs in the concerned grade 

are less than the sanctioned strength. 

The option once exercised will be treated us fl nil and cannot be revoked under 

any circumstances. 

The optionto be exercised by the regular Divisional Accounts Officer Grade-I & 

Grade-Il and Sr. Divisional Accounts Ol'liccr and not by the 1)ivisianal 

A ccountaiils apiwinled oil deputation basis. 

Authortiy:- C&AG's letter No.909-NGE(App)/32-2006 dated 17.11.2006. 

Dy. Accountant General (Admn) 
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lcmo No. DA Ce1l/110020062007/92737 	
Ditcd:- 

opy forwarded to for information and necessary action:- 

'Ihe Accouninfli flcncral (Audit) 'In pun. AnrtaIa. 	 1 N 
The Accountant General (Audit) Manipur, imphal. 
The S r .Dy.AcCOUIa1t General (A&E) OIo the S r .Dy.AcCOUntat General 

(A&E), Tripura, Agantala. 
ral (A81) OIo the Sr.Dy.AcCOta° General 

The Dy.AcCOUflta1t Gene  
(A&E) Manipur, Imphal. 
T 

 
he Secretary, PWD, I&FC, R.W.D. & Electricity DcparimeflL Govt. 

Tnipura, Agartala. 
The Secretary, PWD, I&FC, I,W.D. & Electricity Depantmeflt Govt 
Arunachal Pradesh, Itanagar. R.W.D. & Electricity Department, Govi 
The Secretary, PWD, I&FC,  
Manipur, Imphal 

The Chief Engineer,PWD,1&,RW ,ElecticitY Department of the Stales 

of Manipur imphal.. 

The Chief Engineer,PWD 	 of the States 

of' ,Arunachal Pradesh, I iamigar. 

'the Chief Eng i nccr ,P WD,l&1C,R,W.D, 	ctwity Depantifleilt of the States 

of Tripura, Agantala. 

	

ii. 	The Executive Engineer, 

Shri 

OIo the Executive Engineer 

Sparc Copy. 

S  S 
1/c DA.Ccll. 



4' 

CntrU jjfltV!1 T4bUfl 

2 	tP;1 2009 

Form of Option ç .i 
BeflC 

In the event of separation of Divisional Accounts Oflicers/Sr. Divisional 

Accounts Officer cadre in the States of Maniprii/ 1ripura/AU1IC1111 Pradesh, 

I, Sri/inli/Ms 

(designation) dndr 
working' as 

	tue 

administrative control of Accountant General (A&E) Meghalaya, Mizoram and 

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of 

(name of the Stale), 

under 	the 	administrative 	coutrol 	U F 	the 	AecouiiaMl 	(,Jcaerul 

(A&E) 	
in knowing fully that the option so 

no further change in the above option shall be allowed in exercised shall be final and  

any case. 

Date 

Station 

(Signature) 

N aine _____ 

Designation 

Division 

State 



FFICE OF THE ACCOUNTANT dENERAL (A&E) IVGHALA.Y\. 
SHILLONG. -793001. 

)A Cell/246DA 01 ui2007/ 
	 lDa:1ed:- 5 

3fTT 
Central 	 Tribunal 

I' 

To 
Chief Engineer 

VDPHF, .T&FCT), RWD Power T)epartmeilt 
Govcrnflwflt of Arunach a). Pradesh. 
itanagat. 

Sub:- Implications of overstay while on deputation. 

2 s MM 2009 

jr 	iq't 
8uwahati Bench 

Sir, P1.casc find hercwith a copy of the Office Memorandum of GovL of Irtdia 

Ministry of'Personnel Public Grievances and Pension Depaitmefll of Personnel 

and Training No. O.M.No. AB 14017i30/2006-ES (RR) dated 29.1.1.2006 

regarding implications of overstay iile on deputation without the approval of w  

Competent Authority. The Govt. of India has decided that all the cases of 

deputation should be regulated a.s per the  conditions laid down in the above G.M. 

In this connection I am to state that a good number of employees of the 

Govt. of Arunachal Pra.clesh who have overstayed their deputation period inspite 

parent department even after repatriation. They are enjoying the higher Central 

pay sca1e .j i3ifj6iiil ntTcOrnPare fôTh 3av scaTle 6t the itate 

Government. 
As per para .111 of the oflice memorandum, the Govt. of India has 

decided that in the event of the dcputat.ionist over staying for any reason 

whatsoever he is liable to disciplinary action and other adverse Civil/Service 

consequences whicli should include t.ha.t the period of unauth.orised overstay shall. 

nol count against service for the purpose of pension and that any increment due 

during the period of unauthorised overstay shall be deferred with cumulative 

effect, till the date on which officer rejoins his parent cadre. 



Centra' Admintstratve Tnbun 

am 61 W 	 28 	2009 

I 	
uwahati Bench 

hes will qual1y 	ti all cteputati.onisl: including State CTC'Vt. Qfficer..Ali 

dia Se\'ieer Officers joining Central Govt. Post on clepi.ita.tion and i.e officers 

roceedmg on deputation to state govt. !autonomous & statutory 

institutions/foreign bodies etc. 
Therefore von arc requested to take action. in regards to the scale of pay of 

all ]Jvi.si.ori.ai  Accountants 1.0 he re-fixed in their respective scale of pay in the 

State. Govt. from the date of their un.authorised over stay on deputation. (ii excess 

drawl of pay & allowance and increments drawn after the date in every case to be 

recovered. (iii) increments due in the state scale of pay to be defened with 

cumu1ati'e effect till the date on which the officer re oins his parent: department. 

You. are therefore, kindly requested to take action as regards to para. 3 of 

the GUI order against the deputalionisi: (List enclosed) who have overstayed 

their deputation periods under intimation, to this office. 

:ri 

Enclo:- As stated. atovc. 

Yours faitlifliiiv. 

.................................................................................D...Accountant..C-i-cn.erai-(Adrnfl). 

Memo No, DA ,dllI2-46/DDA/Vol. 11L12007/ 
	

Dateci :- 

Copy forwarded to:- 

The Pr. Accountant General (Audit), Meghalaya etc., Shillong with the 
request to fr.inclly issue instruction to, the field parties to verif with reference 
to the instructions passed by this office regarding over payment of pay & 
allowances to Divisional Accountant on deputation - 

I)y.A'coutitant G-eneral (4j 



GZ 
28 MAY 2009 

7' 	aha ti  

Mrno No, DA Ce11/2-46/DDAiVo1.I1i/2007/1- 81 Date&- 

Copy forwardct To the :- 

T1ic Exutivc Enghicrs, ?.W.D./ R.W.D/I & F Ci ?.HE/ Elcctricit 
Department  

shii 	 D.A. 

Oftiee of the Executive Engineer, P.W.D./ RWD./ 1&FC/ PBE/ 
Electricity Department,_______________________________________ 

• 	 Sr. ~Cc) 	Ci)fficer 
Tic DA CelL 
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"0 ANNEXURE -.13 
CENTRAL AD.MINISTRATME rFRIBUN\L GTJWAHATI BENCH 

Original Application Nos. 112, 130, 134, 143, 
144,159&82of2007  

Date or ()rder This, the iiloj f' 2003 

HON'BLE MRMANORNAJAN.M0IJ VICE-CHAll.MAN 
HON'BLE MR. KIIUSHIRAM, ADMINIsmA'rrvE ME2vIBER. 

1. 	Shri Pradip Kumar Paul 
S/o Late Paresh Chandra Paul 	

2 b MNI 209 

Divisional Aceount.ant 
Q/o The Executive Engineer 	 k 
Resource Diviiofl 	

'uwat1at BeflCP 

Panchamu.kh. P.O: .AgartaJa 
Vest Tripurw 7199 003. 

Applicant in O.A. 112/2007 

By Advocatcs Mr.\1 .Chanda. Mx.S.Nath & Mrs.U.Dutta 

Vs. 

1 

16 0, 

3 

4 

5 

Union of India 
Through the Comptroller & Auditor General of India 

10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh. Meghalayn. Mizoram etc. 
Shillong — 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunacha-1 Pradesh 
Itana gar. 

The Conunissioner, PWD 
Govt. of Tripura 
Agart.ala - 799 001. 

The Chief Engineer, I & FCD 
Government of Arunachal Pradesh 
Itanagar. 

srflc1 to bg true Cops 



The Chief 	ngineer 
PWD(\kater Resource) 
Government of Tripura 

C'' ç0 bunaI Agartala —799 001. 
Gefltra P'' 

The Chief Engineer 
2 	MAI 	2009 r PWD (R&B) B 

F  Agartala, Tripura799 001. 

hati BeACh 
The Executive Engineer 
Resource Division 
Pancharnukh, P.O: Agartala 
\Vest Trip ura - 799 003. 

The Director of Accounts & Treasuijes. 
Govt. of Arunachal Pradesh, 
Naharlaguir79l 110. 

	

• 	 Respondents in O.A. 122/2007 

Mr.M.U.Ahmed, Addi. C.G.S.C. for the Union of India & Mr.L.Tenzin', 
Govt. Advocate for the Arunachal Pradesh. 

O.A. 130/2007 

Sri Tashi Namgey 
Divisional Accountant 
O/o the Executive Engineer 
PWD, Seppa, Arunachal Pradesh. 

ShriR.K.Deb 
Divisional Accountant 
0/o the Executie Engineer 

	

3 	- } 	 I&FCD. Tezu. Arunachal Praclesh 

	

\ 	13. 	Sri S.K.Darn 
Divisional Accountant 
0/o the Executive Engineer 
Seppa Electrical Division 
Arunachal Praclesh. 

Tushar Kant.i Baruah 
Divisional Accountant 
0/o the Executive Engineer 
R.\V.D.. Ehonsa, Arunachal Pradesh. 

Sri Dilip humar Dey 
Divisional Accountant 
0/o the Executive Engineer 
PWD. Boleng, Arunachal Prac1esi.h, 



------ 
F 

ri Bitnal Bis\vas 
ivisional Account ant 
b the Executi\e Engineer 
\V.D.. Tezu. :\runaChtI1 Pradesh. 

ri 1)eb junta I'(y 
)jvisional Accountant 

310 the Executive . Engineer 
i&FC Division. Roing. Arunachal Pradesh. 

8. 	ri Pradip Paul 
b ivisional Accountant 
Olo the Executive Engineer 
Resource Division. '\.gartala 
West Tripura - 799 003. 

/ 

Centra' AdMinistmti""OT14bunal  

28 MM 2009 

tuw-ahati Bench  

Applicants in O.A.130/20 07  

(All the Applicants are working on deputation basis wider the 
adininistratiP control of A.G (A&E). MeghalaYa, Arunachal 
Pradsh. Tripura. Manipur etc. (Respofldflt No.2). 

By Advocates SIShri \1.Chanda, S.Natb & U.Dutta. 

Union of India 
Through the (rnptr0Ile1 & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

2. The Accountant General (A&E) 
Arunachal Pradesh, MeghalaYa. Mizorarn etc. 

Shillon g - 793 00:3. 

The State of Arunachal Pradesh 
. 

14  
Represented by the SecretarY to the 
Government of Arunachal Pradesh ..:7 Department of Power, Itanagar. 

 The Comn.rniss ioller, Finance Department 
(ioverfl-rfleflt of Arunachal Pradesh 
ltaiiagar. 

 The Chief Engineer, Public Works Dpartifleflt 
Government of Arunachal Pradesh 
Itanagar. 

 The Chief Engineer. Rural Works Departrneilt 
of Arunachal Prash Government 



.

Asp 
' 	 . 

.) 

4 

Ow 

Itanagar. 

7 	I'he ChiI Lrigineer. 1&FCD  
Government. of Arunachal Pradesh. 	 UT 
Itanagar. 	 Centra$ 	 Thbunal 

The Chief Engineer 	 2 2009 
PWD (Water Resource)  
Govermneut of Tripura 
Aartala - 799 00 1 . ,uwahati Bench 

The Director of Accounts & Treasuries 
Government of Aruriachal Pradesh 
Naharlagim —791 110. Respondents in O.A. 130/2007. 

Mr.G.Baishya, Sr. C.G_S.C. for the Unioii of India and Mr.L.Tenzin, 
Govt. Advocate for the Arunachal Pradesh. 

0\.l34/2007 

Sri Tidoig Taboh 
Son of Late Tapong Taboh 
Divisional Auntant 
0/o of the Executive Engineer 
Public Health Engineering Division 
Yingkiong, Dist Upper Siang 
Arunachal Pradesh. 

Shri Radhesvam Das 
Son of La•e Rainesh Cb. Das 
Divisional .\.ccountant 
0/0 of the Executive Engineer 
R..W.Divisiofl, Pasighat 
Dist East Siang 
Arunachal Pradesh. 

Sri Vijaya Kuinaran Nair 
Son of Sri Govindan Nair 
Divisional Accountant 
0/0 of the Electrical Division under 
The Executive Engineer 
Department of Pow er. Bo md un, 
Dist. \Vest Kameng, 
Arunahal Pradesh. 

Applicants in 0.A.13412007 

(All th Applicants are working on. deputation basis under the 
administrative control of A.G.(.A&E), Me ghalaya, Arunachiul 
Pradesh. Tripura. Manipur etc. (Responden.2. 



II 

V By Advocates S/Shri S.Sarma, U.K.GOsW 	
H.K.Das & B.De'. 

V . 

L 	Union of lndii 
Through the Comptroller 

& Auditor Genral of hudia 

10 BahadUr Shah Zafar Marg 
New Delhi. 

?*i rrrf 	3UJ 
Centra' Adminstrt$vThbUflal 

28 MAY 2009 

Ta 
'uwahati Bench 

The Accountailt General (A&E) 
Arunachal Pradesh. Me ghalaYa Mizoralfl etc. 

Shillong 703 00:. 

Th St at of \iun1Clial Piadesh 
1eI)rOSe1ted by the SecretarY to the 
(hover urnent of Ar u n achal l'radesh 
Departmelit of Pow er. Itan agar. 

4 	The Commj .ssioner, Finance Department 

Government of ArunaChal Pradesh 
Jtanagar.  

The Chief Engineer Public Health Engineermg Depart11h1t 
Government of Arunachal Pradesh, Itanagar. 

The ChiefEflgifleeI' 
Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
Power Department 
Govt. of Arunachal Pradesh 
Itanagar. 

s. 	The Director of Accounts & Treasuries 
(hoyt. of Arirnachal Pradeh. 

a har lagU1l —791 110. 

9. 	The Union of India 
repreSeflt by the Secretary,  to the Govt. of ththa. 
MinistrY of Personnel, Public Grieyaflces and Pensions 

\LDepartlnent.0f Personnel and T raining 

ew Delhi. Respondents in O.A.13412 007  

J O.BijshY Sr.C.G.S. for the Union of India & Mr.L.Tenzi Govt. 
dvocate for the State of Arlulach pradesh.' 

S 

t 



I 

Sri \1 .V.Krtithikeyan Nair 
Divisional Accountant 
OIo the Executie Engineer 
P\V1) Di vision. Ral ak tang 
.iinc.knl Prciu]psh 

28 MM 2009 

T11 	p:Th 
5uwahatt Bench 

-. 	 Applicant in O.A.143/2007 

By Adrocates SIShri U.K.Nair, B.Sarma, A.Chètry & B.Chakraborty. 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 

0 Bahadur Shah Zalar Marg 
New Delhi. 

The Accountant (.eueral (A&E) 
:\runachal Pradesh \leghalaya. Mizoram etc. 
Shillong 793 003. 

The Statb of Artinach-al Pradesh 
Represent-ed by the Secretary to the 
Government of Arunachal Pradesh 
I)epartment of Power, Itanagar. 

The Commissioner, Finance Department 
(overrunent 01 ..ruuacnai ru-luz'i 

Itanagar. 

j 5. The Chief Engineer 
Public Works Department • 
Government of Arunachal Pradesh 

Ljwa" Itanagar. 

The Executive Engineer 
PWD Division, Kalaktang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun - 791 110. 

Respondents in O.A.143/2007 

Mr.M.U.Ahmed, AddI.C.G.S.C. for the Union of India & Mr.L.Tenzin, 
Govt. Advocate for the State of Arunachal 

6 
eentra~=inl 



TT  7 — ago  LntrtmifleThb IaI 
4/2007 

Divisional Aoufltflt 
Olo the Executive Engineer (Civil) 

 

Ziro, Civil Division, Department of Hy0 Power 
unachal ac1esb App1icflt10 1441'2(  

B A4 ocates SIShi 1U 
K Nair B Sarma A Chetry & B a abor 

Vs 

Union of India 
Through the Comptroller & Auditor General of India 

10 Bahadur Shah Zafar Mg 
New Delhi. 	

t 

The :CU1ltt General (A&E) 
unachal adesh. MeghalaYa. Mizoraiil etc. 

Shullong 793 003. 

The State of ArunaChal adesh 
Represented by the SecretarY to the 

7 1  Government of unacbal Pradesh 
Depameflt of Power, Itanagar. 

The Conimi5Si0h1, 
Fh1an Department 

Governmellt of ArunaChal pradesh 
itanagar. 	. 

1 he chief Engineer 
Public Works Department 
Government of Arunachal Pradesh 
tanagar. 

The Executi\e Enghieer. 'Zo 
artment of Hydro Power Civil Division. Dep  

ArunaCha 	aclesh. 

The DirectOr of ;\ 
)UntS & ieaSU'ieS 

G overnment f ArunaCh1 PradeSIi 

/ 	 .\ 	
1 arIagufl —791 10. 

( 	ç 1 	J 	
Res1)oii(Ie11t in 

Ir C Balsh\ a Si C C C for the mon of India & Mr L enzm Govt 
 Prade Ac1voca for the State of Arunachal 



8 

O.A. 159/2007 

1. 	Sri Santanu Ghosh 
Son of I Ghosh 
Divisioia1 Accountant 

• 	OIo of the Executive Engineer 
R .W .Division. Yingkiong 
\ingkiong. Dist: Upper Siang 
Arunachal Piade1i. 

)P4 I  ~H h rh alfUW7~ . 
Centra' Admintstrattve Thbuna 

 

I 

28 MM 2009 

iiii1 r.iifto 
uwahati Bench 

 

/\ c 
/cp 
- 

•• 	\, . 

Applicant in O.A. 159/2007 

(Applicant is working on deputation basis wader the 
administrative control of A.G.(A&E), Meghalaya, Arunachal 
Pradesh. Tripura. Manipur etc. (Respondent No.2) 

By Advocates S/Shri S.Sarma, U.K.Goswami,, H.K.Das & Mrs.D.Devi. 

Vs. 

Union of India 
Through the Comptroller & Auditor General of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya. Mizoram etc. 
Shillong -  793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
G overninent of Ar unachal Piadesh 
Department of Puwer. iranagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itana gar. 

The Chief Engineer, Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Executive Engineer 
R.W.Division, Yingkiong 
Yingkiong. Dist: Upper Siang 
Arunachal Pradesh. 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun - 



up w - 
9 

Ch 1- 	 :4 

Certraj* 	.' 

njse Thbu um1 	• 

Union of india 	
2 8 MAY 2009 

Lese fltd b\ the Setu 	
hench 

iistry of Personnel. Public (Irievanco & Pensions 

)nrt.meIlt of Rrsoniiel and Training 
v Delhi. Respondents O.A. 159/2007 

Mi sM Das, Addl. C G S C for the Union of Intha and Mr L Tenzm, 
lene Adocate for the State of Arunachal Pradesh 

O.A.18212007 

Sri Malay Bhusan Dey 
Divisional Auutant 
Olo the Executive Engineer 
i&FC Department, Tawan 
'I'awang. Arunachal Pradesh. 

Shri Nikhil Ranjan Nath 
Divisional Accountant 
O/o the Executive Engineer 
P;FI.E., Tawaug 
'Yaw ang, Arunachal Pradesh. 

Sri J1)eud.ra Chand.ra Debnath 
Divisional Accountant 
C)Io the Executive Enghieer 

.,, R.W.D. 1'awang 
.' 	Tawang. Arunachal Pradesh; Applicants in O.A.182/2007 

By Advocates S/Shri M.Chanda, S.Nath & U.Dutta. 

Vs. 

Union of India 
'i'hrough the Comptroller & Auditor General of India 
10 Bahtu:lur Shah Zii far Marg 
New Delhi. 

The Accountant General (A('\Z'E) 
Arunachal Pradesh. Meghalaya. Mizorum etc. 
Shillong - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Aru nachal Pradesh 
Department of Power. Italia- 

/\ 

( 	
i 	 dyY)'. 

	

(3 	 -2 

1. 

4. - 

I, 

.2 



wo 72, 4w 
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The Comniissi oner. Finance Dep artinent 
Government of Arunachal Pradesh 
ltaiiagar. 

The  
Public Health Engineering Department 
Government of Aru nachal Pradesh 
lta.iiagar. 

he Chief Engineer 
Rural \Vorks Department 
Government of Arunachal Pradesh 
Itan a gar. 

The Chief Engineer. I &FCD 
Government of Arunachal Pradesh 
Itanagar. 

The Director of AccountS & Treasuries 
Government of Aru.iiachal Pradesh 
Naharlagun - 79 1110. 

Central Mmnisr; 

28 MAY 2009 

eu"w'Uht, Bench 

1r.G.BaishYa. Sr.C.G.S.C. for the Union of India & Mr.L.Tenziii, Govt 
Advocate for the State of Arunachal Pradesh. 

ORDEJ 

MANOR JAN MOHALV 

sr 	'\ 
. \ 

	

I 	
Heard the learlle(l counselS appearing for the parties of the 

-' 	•• 

	

°' 	bove cases one af r the her and all the eases are being djSj)oSCd of 
- 

().' this () ifl1OU :tkF 

2. 	Rule 3 of the Rules framed under Article 148 of the 

Constitution of India (relating to recruitment of 'Divisional 

Accountants') called "The Indian Audit and Accounts Department 

[Divisional Accountants] Recruitment Rules, 1988 reads as under 

"3. 	Method of recruitment, age Emit, qualificatiOflS.etc. The 
method of rcruitinent, age limit, qualifications and other 
inaters relating to the said post shall be as specified in columns 

5 to 14 of the said Scde"._-' 



/ 

Centra' 
	 bunai 

28 MM 

Notel The direct. recruits vi1i be selected on the 	basis 	of ai 
entrance examination conducted by an authority speciIieLlLli 
Comj)troller and :\uditoi General of india. During the period of 
probation. they should qulil in the prescribed Departmental 
Lxaiii.iiult iOn 

ot e.2:\ Icancies ca used by the incumbent being away un tra ler on 

deputation or long i1lnes or study leave or under other 
ccuntallc ibi' a dui:ation of one year or moii may be fflkd 
otranh OI (°P 	tio fronr 

uwahati Bech 

[I] 	Accountants [Rs.120020401 and Senior 	Accountants 
ERs.140026001 [belonging to the Accounts and Entitleineilt 
Office in whose jurisdiction the vacancies have arisen who 
have pased the Oepartanental Examination for 
Accountants and have 5 years regular service as 
Accounta1ltISCfl10' Accountant including 2 years eq)erieflce 
iii \\r0 .[ 	Section 
or 

[iii State Public Vorks Clerks holding posts equivalent to or 
comparable with that of Accountajlt/Semor Accountant on 
a regular basis for 5 years including 2 years experience in 
Public Works Accounts. 

Note :3.____Deriod of deput.atin including the period 	of 

deputation in another excadre post held immediately preceding 
this appointment in the same or some other 

organ izatiOnIDePartme1t of the Central Government shall 

oi'dinarinOt exce&'.l 3 Vea. 

:3. 	In exercise of the powers to recruit Divisional Accountants 

on transfer/deputatiol1 basis, the Applicants of these cases (who are 

permanent employee of the State Govermnellt of aacha1 adesW 

were appouited as "Divisional Accountants" and posted in different 

En g ineering Divisions of the State Government of Arunachal Pradesh. 

being posted as such by the Accountant General. One of them 

(Applicant of O.A.No. 112/2007), of course, was posted in the State of 



60 

'~"Gu ,N a',  ~~W\  

TI 
12 

4 	\\ hue  the Applicants are coutmu1n. as Thvisithi 

Accountants on deputation basis, the State Government of Arunachal 

Pradesh resolved to tahe over the ent!"irp Divisional Accounf.ant etc. 

posts [ruin the control of the Govermnent of India (Accountant 

GeuieralJCAG) an(i, ux'ordingly, proposals were placed. behre the 

Central Government Organization. 

In the said proposal it has been proposed that, upon taking 

over the posts of I)ivisional Accountant etc., the incumbents of those 

Divisional Accountant posts (who are continuing oii deputatioiibasis) 

would face a test (to be conducted by the State Government of ,  

Arunachal Pradesh) to be finally absorbed and such of them, who would 

not qualify despite three chances, would not be absorbed/retained in 

the posts of Divisional Accowitants and would be repa'iated back to 

their parent 1ost/cire.  

The entire proposal. having been examined by the Central 

Government Organisatioli, counter proposals were given by them (the 

Central Government Orgauisatioñ) and, as it appears, the proposal and 

counter proposal are still at a not final stage. It appears. further, before 

giving a final iouch in the matter, the Government of India 

Organisation has sought opt.idns from the members of regular 

Di V si onal Acco untuut.s Cadre. 

7. 	Since the posts of Divisional Aocxnmtants are born in the 

establishment of the State Government (although recruitment, 

appointment, posting and control are with the Acxuntant 

- - 

	
rCentral Admin1StT8t1vO Tdbunal 

• 	uwaati Bench J 
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ioral/CAG/Govt. of india), at one point, of time,, the State 

ernrnent of ,Arunachal Pradesh raised objection relating 

ruitinent (of Divisional Accountants) by the Central Government 

anisation and, as it appears, in the said premises, there has not 

been any recruitment (direct or deputation) of Divisional Accoü.ntants 

for te posts (about 61 in number), lying vacant in the State of 

Arumichal Pradesh. 

I 

flH 

8. 	At the above juncture, the Applicants, who are continuing 

as Divisional Accountants beyond the 3 years of their deputation, were 

asked not to get their deputation allowances/higher pay meant for 

Divisional Accountants. Hence. these Original Applicatipus have been 

tiled under Section 19  of the Ahninistrative Tribunals Aàt, 1985 

Before hand, attempt to repatriate the Applicants. from their 

deputation had to be abandoned awaiting -the views and counter views 

of both Central Govermnent & State Government pertaining to taking 

over of Dnisional Accountants etc posts by tthe State Government of 

uii ichal Pradesh 
\ 

/ 	I 

Undei the Reruitnient Rules of 1938, the deputatiomst 

Divisional Accountants are available to continue even beyond 3 years of 

their deputation period, of course, in extra ordinary circumstances. As 

it appears. the Central Government Organisation, while awaiting the 

cjuestion o finality of the point of taking over of Divisional Accountant 

Cadre by the State Government, did not recruit/abandoned the 

recruitment. of Divisional Ace itants as a. result of which  ab~:~ut 61 

1r rn 
Central Adminlstrc-Mve Tdbuna I , . 

28 MM 20 	 . . 	 . 	 . 	 . 	 . 

.l 
TuMwahati Bench 

L !o 



16 28 tM 2OO. 
14 

uwaatI Bench 'i•  

)osT.s t Di'.iswn.il. \tcou nt-ant etc. aretv_a 	 o 

\runachnl 1adesh and. if the preseiit Applicaiits are repatriated, then 	, 

there shall he total disruption of Accounthg in various Engineering 

Divisions of i hat Si ate. We iire informed in the Bar that several 

Y,I'll -I neer Ing I visifls of Stat-c of Arunachal Pradesh are being 

1ithfl ged Ly a ne Pivi siunal :\.ccjuntaflt. A1.)pareut.ly that is the 

CO1i1)elling reason fi 	iih 1 heAcouflt-antGeneral did not give effect 

10 tl 	rej)Ztt i'it 1011 t 1i :\pplieallt-S (those who are occupg the posts 

oU Divisional Aechunt ants) as yet t.hough they have covered more than 

:3 s -ears of deputat ion. 

0. 	Since Lhe :1.1dicants are continuing on deputation (beyond 

:3 'ears of their deputation period) on the above said compelling/ extra 

ordinary 	circumstances 	and 	since 	they 	are, 	by 	implication, 	are 

available 	to continue on deputation beyond 3 years; 	deputation 

allowances/higher pay in the post of Divisional Acuuntant should be 

tstrat/ continued to be paid to them, they sbod not be compelled to get salary 

and nothing should be recovered from them; until 
; in their previous post 

z ~ 0. they are ac't:ual!v ie1itriated. - A. 

in the peculiar facts and circthnstances the Accountant 

henerah/CAGICent rat Government should1iromptlypr0ceeL_et 

Divisional Accountants for the 1)OStS (61) lying vacant in the State of 

Ai'unachal Pradesh and while doing so, in all fairness of 	ngs, they 

should asoeiate the State Government; as the posts are fmded liv 

- 

them/State Government Recruitment-, as aforesaid, can be done safety 
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am 
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/ 	 Be 

as 	
nch  

	

there are no prohIl)itioIl to that effect 	-eertntmurR1 es of 

1988. 'L'hat should be done pending finalization of the issue relating to 

	

- 	 - 	 - 	

- 

handing over -& taking over of the Divisional Accountañtto. Cadre 
- 	 7 

from Central (o ei nment Oi ganisation to State Go'ernment 

12.011e the recruitment (dfrect or by deputtio is dolie ~  indy by 
- - 

the Central and State Go't.). there shall be no problem to repat.ie 
.-r-- 

tJ 1eApphcatn1theirdeputatjon In the event the State 

Government. takes over the Cadre of Divisional Accountants, then the 

Applicants (eveii if repai.riaied) need be given a chance to face the test -- 	 r,  

(proposed to be held by the State Government) for being absorbed in 

the Cadre taken over by the State Govermnent. The :\pplicants, on 

repatrninon. after the waiting/cooling period, can also be recruited on 

deputation basis as Divisional Acuntants. 

	

13. 	The Applicant, in O. 112/2007 has been repaülated by the 

authoiities of' Trip ura State. apparently, without 1eae from the 

Accountant General/Central Government Organisation. But in the 

peculiar circumstances the Accountant General need post him as 

against a vacant, Post of Divisional Accountant in Arunachal Pradesh; 

until he is repatnatd from his deputation 

Ad 
/ C' 	 All these cases, subject to above directions, are disposed of. c?_ 

	

J --------- 	 -- 

TRUECOPY 
Moafo}y 

	

.. 	 4 	ffff 	 Sd/- 
\\ - 	 KliusIijram 	 - 	- - 

t 	
MiubeA 

Section OffcCGr (Judl) 
Central Adrnintrjvc. Tiibuna) 

	

-n- 	 - 

Guwahati Bcnrh 
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I 	U 	 TI ?JUQPL 

ANNEXURE 

c:.HFJ:.E c:)F THE 	11NTANT (I'i1L (A&E) 	HALAY A 
Si.1JLI.ONG- 793 001.,  

	

t 	ft4fjct 
'Centrat - 	intsrtIv*Thbu 

No. DA. 	 Dntd;- 	5 	k. 

Jo 	 28 MAY 2009 
. 	 ____________ 

A 

u w a h a t i B e n c h 

Sub:- 	Imp[eiiicn(alion 	u1 	S;cth 	Central 	Pay 	Cornrw.s2jon 
vecon)wendation Fixation of Pa' &Allowances in iepect of Shri 

sir, 	 / 
In inviting t rrene lu your letter  

Daled/c i am to forwaid herewith fh.e Scj'vice Boolc of Shii 
•  alone 

vith 2(two) c4ieR o.t Fixation. Stateuicnt w.c.f 1.1.2006 with rof4cme 10 
Sixth Piy Commission. 

'Consequent on fixation. of pay as reconune.ncled by the. Sbh Central 
• 	 Pay 	Commission 	wef. 	1.1.2006, 	the 	pay  

C- 

has been fixed at 
the stage of Rs.Z ~2 2.2..44 the rcsed 
scale of pay Rs9300-34&0/-  

The 	aLId\VnnCeS admissible as recommended by the Sixth Pay 
Conunjs,on dniiiiihIe to tI3 	TIplco (I.FC followa. 

1.. 	Soccial (Du) Allowance 	V i dic OM. i1.()/20Ug..E.ijQ3) d1.d • 	29.8.20O of GOT's M.ix,istrv of Finance, Depitof Expeiidilurc and 
• ç 	 siibscquctit clritictton iRsued vide . the C&AO of India vdc kttcr 

No.l216-6PC;'GIj-fl/l35-2fl dated 23.9.2008. 

2. 	3pcc.ii1 (2omperaotori (Rornoto Localil:v) MoTvarico.n --  Rcvioiori of 
iates vide OMNo. 3( 1)/2.008-E-H(B) GOL MiiiLst:iy of Finance 
•Deptt. of Expdr. Dated 29.8.2008) .11. may plense he noted that. In 
case any other Special Compensatory Altowance (s) . are also / -r 	•- 	 -, P 	adinlsslhk at a ,  particuiar place, the Central Govt. ErnpIoyIe.s 
working the re will Ii liVe the optioll to choose I he the at Iowa nets 
winch benelitc 1 h,n I he most.. The rernnt.e locality nIlwance.q will 

as .pQciflc 	In the (Aniiere of Deptt.. of .LLY 	H 	' 	 l'.'.peridlture 
 

6..4. No. 3 (l)/2008-E-11(B) dated 29.8.2001) arca 
• 	eUbIc for grunt of Special Compctitory (Remote LocuJity 

Ihese ur(Ier.9 be strictly tiI1uwed 	Iille granting the siJIciwnrice, 
j .L... 	 • 	 . 	 . 

•1 	1. 	 • 

• 	 1L_.. . I 

• 	...,..: 	 - 

• 	 . 	. 	 ..; 	 • 

': 	

. • 	 • 	 . • 

• 	 • 

• 	 . 	• 	 • 



  

3. 	SpCC 	ConipeIt0r) Hils ares ) O.4. No. 42)/20T0 

dated 29,2008 nren 
egble lor g rnflt of Specifli CoInpefltrY 

ar 	,11 U s) revisLOfl of ate5. It may nsO be noted thflt 

In p1ac5 whVQ niore than .oie Spcta C()llpI1tory 1oWafl 

adniLth, the Centrfll 	mpIOY 	posted fl SUCh 5ttto 

wIU he the optOfl to choO9e the lo11 
WhLCh bflt them 

ant of lranP°' Allow anco to Ccntxd Govt. eniplOYS 	dc 

4. 	

the ino L 

O.M. No.21(2)/2008 fl 	
GOES 	

stry of 	D,U. of 

xp(b Dated 29.8.2008 

Reed rates re ltiflg lu 	ant of Dearfle 
AUoWaT10 to Centr1 

G. 	v cf. 1.1.206 to 1 .7.200 	de O.M.N0. 1(3)/2008 

I -UO3) GOL MioistTy of 17inflfl ,Deptt. of ExpdV. Dat 29,8200 

Uraut of i -louse RAUOW ecs (1-A) and CompC1t0fl (Cit') 

AlhwflcC (C(A) vid O.M.NO. (1 3)/200(l Mn0rY ci 

Finai 	,Dcptl. of Ex pdr DMC 79.R.7.0( 

AU the AIIoWfl1 	ore ndmis s iblew.e.l•. j.9,2007 only. 

Deati1 AUO\ ancC ] he made a sanCttOO from t.ji c to time we. f. 

1.1.2006 side O.M.NO. 1(3)120011(13) dated 29.8.2,000l, MnietEY o 

Finance lRcpattmcflh of ExpeiditJ 
e Arcea pay may he dhu 	in two iritaimCnt of 40% .dinng 

the current ye 	and the ic aliting 60% will hc paid in the nc1. 	nnCial 

year. 
it my kindly he enMured that tl.ie copy of the due and 

ctrawil 

' ment aid the pyfliCflt 1iiad may be tova.tdeC1 to this oltC 	t records 

4 	* 

•- 	e 

his O[TL 
Nec,esarV entries in the SCIV1C book with pro)e1 attcSthtIOfl rn'y 

ae he made under your cn. 

The receipt of the seflCC Books may kindly he acknoWlCdd 

cnp i cl of téttcr nclo5Cd.- 

A ' order dated /?. i/2O at p/27N 
G 	

0f1e r0 p1l c11'2- 6-  

Mwno T0,DA C.c11'1/ 	/ 	

. 	 tJt. 

0 U 1 ,  ~ 7A 

Copy thiWat(te(t to Wi 
'' 	, 	

1/ 

h. Acc.oUflt Q{ficrIDi CelL 

I 
I CentraMmj.n 'Tdbunat I 

2 8 MAY 2009 

FTt 
uwahati Bench 
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ANNEXIJRF 	Tel.No.03788/•224519 

GOVERNMENT OF ARUNACHAL PRADESH 
• OFFICE OF THE EXECUTIVE ENGINEER: :HYDRO POWER DIVI 

DEPARTMENT OF HYDRO POWER DVELOPMENT::ZIRO: 
NO.ZD/HPD/E-312009-10/ 	 C 

To 

The Accountant General(A&E) 
(D.A.Cell,)Meghalaya Etc., 
Shillong-793 004. 

7T 	TUI 
Guwahat, Bé'ncl, 

Sub :- 	Sefrces of Shri R.Prathapan, Divisional Accountant on deputation. 
Sir, 

It is to inform that Shri R.Prathapan (  who have been posted as Divisional 

Accountant on deputation and joined in Ziro Civil Division on 06.08.1997 and 

continuing in the same post. As per service records, the incumbent was continuing in 

the post of Divisional Accountant w.e.f. 29.01.1996. 

The Central Administrative Tribunal, Guwahati Bench vide their order dated 

11.04.2008, it is ordered that the present Divisional Accountant on deputation continue 

to maintain the statusquo. Since the incumbent is belongs to State Government 

Services of Arunachal Pradesh and as per service records the superannuation of Shri 

R.Prathapan is on 31.05.2009, while considering 58 years of age. 

Therefore, it is requested to intimate whether Shri R.Prathapan Divisional 

Accountant should continue to maintain the status of Divisional Accountant beyond the 

age of 58 years; as per CAT'S order, 

A line of confirmation in this matter is requested at the earliest. 

Yours faithfully 

(Er..Karom Perme) 
Executive Engineer, 

Hydro Power Division,Ziro 
Department of Hydro Power Development 

NO.ZD/HPD/E-3/2009-10/ (8-c 2 	 Dtd.2-C'('7'0 I 
The Chief Engineer, Deptt.of Hydro Power Dev.jtanagar for favour of 
kind information please. 
The Director of Accounts & Treasuries, Govt.of A.P., Naharlagun for 
favour of kind information please. 
The Superintending Engineer, Itanagar Circle, Deptt.of HPD, Itanaar 
for favour of kind information please. 

'V 4) Shri R.Prathapan, Divisional Accountant iro Civil Division,Ziro. 

(Er.Karom Perme) 
Executive Engineer, 

Hydro Power. Division,Ziro 
Department of Hydro Power Development 

so be true .UJ 

- Advocate 

H rmf 
Admiffl,g Thbuna 

7 	MAY 2009 
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1.4 NOV 205' 
GOVERNMENT OF ARUNACHAL PRADE 

FINANCE DEPARTMENT 
ITANAGAR 

rn..s the N 
No. DAJTRY/1 1/2005 	 uaeu iiii'', 

To  

VIThe Section Officer (J), 
Central Administrative Tribunal, 
Guwahati Bench 

wahatk5- 

tmn 

.dminitratvThUrnaI 

2 4 NOV 2009 

wahat Bench 
ME 

Sub:- 	Q4 No.9901 UUY - 

Ref:- 	Your Memo No. 9128 dtd 31.709 and Memo No.11,428 dtd. 22.9.09. 

Sir 

With references to your letter (Memo) on the aforesaid OA No. 99 of 
2009 Shri R.Pratapan-verSUS- Union of India and others. I am to furnish the parawise 
replies for your needful action please. 

Kindly acknowledge the receipt of the same. 

Yoi 

____ 	As stated 

(C 
Director of Accounts & Treasuries & 

Ex- Officio Deputy Secretay ( Finance), 
Govt. of Arunaehal Pradesh, 

NahwIaim 

No, DA/TRY/i 1/2005 	 Dated Naharlagun, the November, 2009 

C_0MAQk  
The Under Secretary (Finance), Govt. of Arunachal Pradesh, Itanagar w.r.t 
his U.O. No, FINIE-1II1 1/2009/578 dated 27.8:2009. 

Office copy. 

zl'~' 
(C.M. Mongmaw). 

Director of Accounts & TreasurieS & 
Ex- Officio Deputy Secretaly ( Finance), 

Govt. of Arunachal Pradesh, 
Nahkwumnl 
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Replies to the notice of the Central Administrative Tribunal, Guwahati 
Bench. Guwahati to show cause as to why the Oriina1 Apolication No. 

99I09I3862. dated 22.12009.abould not be admitted. 
Para 1:- 

The stand of the state Govt. on the question of age of 

superannuation of the cadre of Divisional Accountants had been veiy clearly 

announced in its modified draft scheme of transfer at Clause 4(10 Ae of 

Sunerannuaton which was forwarded to the Accountant General (A&E), 

Meghalaya, Arunachal Pradesh etc., Shillong under its letter No. 

DA/TRYI 15/99/1921 dated 8th  September, 2007 (Copy enclosed as Annexure-V for 

reference) for acceptance. 

The concerned clause 4 (II) is reproduced below:- 

"The existing age of superannuation of 60 years as applicable in 

Central Govt. Services will continue to be applicable to the cadre as a special 

dispensation for those who are appointed by Accountant General, Shillong on 

regular basis before issue of this order. Others will retire under the superannuation 

policy of State Govt." 

From the above, it is very clear that the Divisional Accountant, 

who was not appointed on regular basis by the Accountant General, Shillong shall 

retire under the superannuation policy of the state Govt. 

As per the existing superannuation policy of the Govt. of 

Arunachal Pradesh, its employee superannuates on attaining the age of 58 years but 

not at 60 years of age. 

The applicant, being a state Govt. employee before being 

appointed as Divisional Accountant on deputation basis (not on regular basis) by the 
Accountant General, Shillong was, therefore, continuously a state Govt. employee 
for all purposes and as such he retired at the age of 58 years. 

Para2 
to 	 No comment being records and facts. 

Para3 J 
Para 4:- 

Sub-pam 4.1 
to ,. No comment being records and facts. 

Sub-para 4.4 J 
Sub-parn 4.5 :- No comment being records and facts. 

Subpara 4.6 :- The Govt. of Arunachal Pradesh decided to take over the cadre 
of Divisional Accountants and till its decision is coneyed. the Accountant 
General was requested to consider extension of dputat(n, of those Divisional 

Central AdiuinislratjveTrij 

24 ltV 2009 

Guwahati Bench 
flR.Ttft3 
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Accountants for a further period of 2 (two) years from the date of expiry 
of their respective tenure of deputation in the interest of public service. 

Subsequently, in another Govt. Letter No. DAITRY/1 5/99 dtd. 11 "  March, 2002 
(copy enclosed as Annexu re-I for reference) to the Accountant General (A&E), 

Arunachal Pradesh etc, Shillong, it was further stated that after taking over of 

the cadre of Divisional Accountants by the State Govi, fresh recruitment of the 

Divisional Accountants will be made through the Anmachal Pradesh Public Service 
Commission. Therefore, the Divisional Accountants those who are appointed by the 

Accountant General on deputation basis from the state service of the Arunachal 

.Pradesh, may be allowed to continue as "Emergency Divisional Accountants" for 
the time being as a working arrangement. But for their absorption on regular basis, 

they will be given a chance to qualify in the Divisional Test / Exam which will be 

conducted by the state Govt. through the authorized officer of the state Govt. after 

the cadre is taken over from the Accountant General. 

Sub-para 4.7.:- 	The State cabinet in its meeting held on 28 th  November, 2001 
approved the proposal/scheme to take over the administrative Control of the Cadre 

of Divisional Accountant from the administrative Control of the A.G, (A&E), 
Meghalaya, Arunachal Pradesh, Shillong. The Copy of Cabinet approval is placed as 
Annexure-Il for reference. Accordingly, the approved scheme for taking over of 
the D.A Cadre was conveyed to the A.G. (A&E), A.P., Shillong vide No. 
DAITRY/27/2000/1060-68 dated 31-07-05 (copy enclosed as Anuexure-Ill for 
reference). 

In reply, the A.G. (A&E), A.P,, Shillong conveyed to the Govt. 
of A.P. a draft scheme framed by the Comptroller and Auditor General of India for 

transfer of the D,A Cadre to the Arunachal Pradesh Govt. vide A.G's letter No. 
DA/Cell-I-112000-01 /1509 dtd, 25/11/05 (copy enclosed as Annexure-IV for 
reference). in response, the Govt. of A.P. conveyed its acceptance in 

September/2007 to take over the cadre of the D.A. with modification in certain 
clauses of the draft scheme of transfer framed by the C.A.G. of india vide Govt's 
letter No. DAITRYI15/99/1921 dtd. 08"  Sept12007 (copy enclosed as Annexure-V 
for reference). The approval on the draft scheme of transfer framed by the C.A.G. 
with little modification by the Stale Govt. is still not received back from. the A.G. 
/C.A.G. 

No comment on other sub-paras. 

to 
4.13 

Sub-para 4.8 
} No comment. 

Sub-pam 
	

r....d..i 	rz 

Cntrl Adminiatrativeli 
i3k4 

NOV 2009 

Guwahati Bench 
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Sub-pai 4.14:- In the Common Order of 114-2008 (copy enclosed as 
nnexure-VI for reference) issued by the Hón'ble CAT, the A,G/C.A,G/Cenirai 

Govt. have been directed to proceed promptly to recruit D.A against the vacant 

posts of D.A. of the state of Arunachal. Pradesh and while doing so, in all 
fairness of things, they should associate the State Govt, as the posts are funded by 
the State Govt. Once the recruitment is done jointly by the Central and the State 

Govt., there shall be no problem to repatriate the Applicants from their deputation. 

in the event of the State Govt. takes over the cadre of the D.A., then the Applicants 

(even if repatriated) need be given a chance to face the test for being absorbed in the 
cadre of Divisional Accountants. 

For implementation of the Hon'ble CAT'S Common Order of 
11-4-2008, the Director of Accounts and Treasuries, on behalf of the State 
Govt., has been reminding the Accountant General, Shillong more than 
once (copy of our reminder letters No DAITRY/1 5/99 dtd.25/06/2008, even no. 
dated 25/08/2008 and dated 17/11/2008 enclosed as Annexure-YJI * Annexure-
VIII & Avinexure4X for reference). But till to-day, no reply / confirmation 
whatsoever, is received from the Accountant General. 

$iib-para 41 
to 	- No comment. 

Sub-pra 4.16 J 
Sub-para 4.17:- Although Govt. of Arunachal Pradesh has implemented the 6' 

CPC partially but has not extended the existing superannuation age from 58 years 

to 60 years which is available to the Central Govt. employees. 
Sub-para 4 18  1 

	

to 	No comment. 
Sub-t,ara 4.22 J 

Sub-para 4.23:- Unless the applicant is appointed in the cadre of D.A. on regular 
basis by the Accountant General Shillong, he is liable to be governed by state Govt. 
superannuation policy i.e to retire at the age of 58 years. 
Sub-paz-a 4.24 

	

to 	. No comment. 
Siib-para 4.26 J 
Pani 5;- 
Sub-para 5.1 

	

to 	I No comment. 
Sub-para 5.9 

	

Para 6 	
} No comment. 	 (C.MMngm/" to 

	

Pant 9 	 Director of Accounts & Treasuries & 
Ex- Officio Deputy Secretary ( Finance), 

Govt. of AEunachal Pradesh, 
Naharlaaun. 

Centrai 
- 

1 24 NOV2009 

Guwahati Bench 
7? 
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GO VT Oi• 	u.NAc•r,\T, PRADESH 
.)JR! Cl'(/\I'N (t Ac: 0UN!S & ri tASUR! kS 

NO. .D/VTRY/15/99 	
Dated Nallarlagun the 11th March '02 

'l'be ACCOLInInI Gccr ( A&fl) 
McaIaya Aruancha! P"adesh 

Sub:- Cotjnution olservico in respect of the Divisional Accountant 

S 
I would like to ilIftum YOU that iho slate cabinet of Arunachat Pradesh has already taken a dccisioll tbc taking over of the adwinistiative control of the cadres of Sr DAQm of works divisions bela ging to PWD/pJ.)/IFCD/IfD and Power dc,paltolclit of '\runachaj Pradesh. in order to ensure smooth transition of he Controlling authority of the said CiiLJL-05 a scliem lots already been tbtmulated which is being Suhittd to you sho t!y IS obtaining approval of the approprj 	 for issuance of a [annul Naidicatjot 

Meanwhile ou are requested ir not to make any fresh rccmitment to the post of the Dtvisio a! Ace luntwils against the Works divisions 
017010   State o' '\runachal Pradesh whjc s in COO luuttoii to our letter No. DA/'lJy/1 5199 dated ist; 1/99, FreJi rccruttfucflt of the !)ivisional Accouiants wit! be made b the state governzucn 

through At a nachat Pradesh Pubbu Scvvç Coti,1 Thcret)rc the DiyjsioaI Accountants wilç1 Ut 0 tocilcd by (Ic InIi hoin tim state service of Arunachal Pradesh may be Wowud to continue as Etncrcncy Divisional Accountants 
for the time being as a working arrangenteni But for UK absorption  on regular basis they will be given chance to quaii' QnUdns in the Divisional Test examination which will be conducted by the state government through the authorid officer of the state government alcr taking over the administratIv0 control of the cadres, 

Yout's faithfully, 

/ 
/ . 
	? Nov2009 J I 	Guwahatj Bench 

r:'i 

Ni 	NIO, U A/I RY/ 5/99/ 
Copy to :- 

(A. K. Guha) 
C0flI1isSiofIev (Puiance 

of Arititacital Thadc1t 
I tII 1 aga I 

I), 	The (ibef Urawq 1 \49 ) (E/Z, W/Z)/Pj-iLjD;IFCD/RVD and Pwi L)ai'tinrr at !\runac!oti Piadesh tar intormation 
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AceoucttL Geuernl (AE), 	-. 	- 

Nl e glialilyn i  ArU11116111 1d1, etc 

Su 	 o sc1 	L0 	fur 1•ti'iIIl uvi tln 	i (101 	tYC 

titSr. l),\O(1)A0 GFIIdC -i DAO (r1dc- H i1 

ACV0u111111t 	(l rctif. 

Sir.  

1 m 	
to submit herewith the proposed sciie11C for toking over the 

fljrative coittroI of cadre o Divisioottl 
AcccWthlltlS coc rsmg Sr. 	AO / iAOs 

Grade - I & 11 nd DiviSOI 	AcCOUflta11LS by the Gover1ifl1 of Aiutachal PràdSh prcsCIlUY 

vsed under your kind cmti'oI. 

I am fat thet' clitceted to state that the Stale 
CabInet had smC appru Ved the 

pDoposal to take o vi: r the cud re and the 1)cpar meats 
	1 I ew & i adiciuL t'crsuItIlel 	. 

i\djnistraLiVC R 	iiii ol Om SmIC ftVC duly yelled die Sellll)C ii ftcr thl0rQuit 	aLnOO 

in view of the pcO[CSS es slated above, I am directed to iequcS you to convey 

your 	)OV ft0 ilfltWh 	
Oth IaktIf Over of Ifte cadre of I.)As / I,)AOs / uAqs Grridr 

StI)O 	

l 

from your 

	

IclKuy nck11\VLCU 	the receipt of the scheme enclosed Ia quadtUPt0 

IrlO ', 	sIalCd above 	 I 	Guwahati Bench 

	

i 	. 
( 

( CI4 v1d1tigi O\V )' 

irccwr or ACCOUOIS & ' I 

Govt. Of 	ii 

NattflhitUO —1 110 (AP) 

Memo. NO 

c.opy t 
I. 	PS. tO 

IiP SecCtrY (Finance) 	the Govt. of ArUitaCt1 	I?rndfL jU)1thg1I' 

or 

2. 

 

The SceicOY Law & JucliCril to the Govt. ci Aru0uch 	pradeshi fur iihi 	nUcifi 

3, 	Ihic 0cc 	
PuisonOCi & Ada) ishr"e RcI'oI 	

to 	of Gol  

iicfe5ti 11tP 	for  

	

)ccil)iuI AIe 	nU' & 

	

(iuvl, c1 Av 	clint 

cç\r. 	
iitntti 	91 I 	) (,\t) 

Yours fhcutiy 

C@fltrf 
h 

/ 	24 Wo.V 209 
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l'eScitcn........pr Ckin 	uvr ,l 111c ,d ttinistyativc..itrul of (jc Cildres L_iLf 

Sr. DAQLJ ) AO CttdcJ/1?A() C rade-I I ..ti_DA of 	IjjIt'l)i\JJLiL&lLi.iLft'liL'ti! 

VUE/RWU/I Cl)/l 	IPjjL'rjDO inrlm j_.jLf_!.iLai.LL.LLY i:tcictt. from Ihe 	ijj. lj( 

The poms of Di v iona Ace. ntatt(s were crcatcd by the State CJovurztneiit in the  

L'ublic \Vork.s Deparinient / Rural Works Deparuneut / Public 11cillth JqinCCriflt 

DcpatLmcnt un atioit & Flood Contvcl & Power Dc urtment. but (lie a1 isLnaLVC conti ol 

i.e. tij )O tUiCt, 1raiiSiCr pOtiIig & disciplinary conti'oh etc. vctcd v.11 Lb the tecoutitiiiit 

General (A&!), Mcghalaya, Arnnaehal Pradcsh etC. Shillong- The Divisional AcouiiLautS 

corncs under the immediate control of the Eecutivc tthgineec of the Divisions. 'lliey ash( 
the Executive Eniiteers while renderuig accounts to the Accountant General (A&E) 

Meghalaya. Arunachal Praclesh etc., Shiltong. Their pay and allowances and ot1er servcc 

condition are at present goveincu by the Central Government rules in force, but they arc paid 

from the state Goverimcul5 exchequer. The question of taking over the cadres of the 

Divisional Accountants from the administrative control of the Accountant (liicrl ( A&t 

Meghalayn, Aruitacital riidcslt etc. Shillong had becn unticr active consideration of IliC State 

Government for quilc somebms past in order to have proper control over expenditure and 
other accounts nuilteis of the works Divisions, since it has become essential fOi the statC 
Covenunent to have bettet' conirOl on the heavy cxpndituie incurred in vurious citiGCciiit 

divisions of the satC. Now, the Government of Aninachal Pradesh has decided in pursuance 

of cabinet decision of the state for taking over of the administrative control of lhq cadres of 

Sr. DAO/LAO/DA front the Accountant General ( A& E), Mcghalayo, Aruiuichl l'radcsli 

etc., Shittoiig. 

To take ovcr the cadrc of Sr. Divisional Accounts 0fl3ccrs/Divisiottid Aeeouit 
Ofikers/Divisionid Accountants Ii oni the administrative contuol of the Accountitat General 

(A&E) 1  Meghalaya. Aninachal 1 1 1- adc;1l 1  etc., Shitioug, shall be suljcct to the JUov.'iiii Let ins 

find cuitditioits. 

P.08 

\(7 

Centml AdministrativeTribunal 
4POR 	fl1 

4 NOV 1009 

Guwahati Benh 

hol 

Ui 

Li 	
Sr. Divisional Accounts Offlcers / Divisional Accounts Ofticcrs / DiLisiOfl0l 
Accountnhlts ( Regular ) borne on the cadre of the Accountant Geerat who 
are presently working in the Slate of AiunaChal Pradesh may opt 10 scC iii 

the Stale cadre on status quo. The willing Sr. Djvsiol ! Accounts 

O[i3cers/Di\isional Accounts Omcers /Divisional Accountants (Rcgolar ) 

workiic in the State may submit their options to the cCMi 

ven'r 	of Ar 	chi newit of- 

J'f.yU'iCQi (LU1.ChOJ Prct4h 	ILc4'ct.fJQ'r throi'tth the 

euncerned I:ccutivc Lugineers within 2 ('Iwo  ) mouths Froill the date of 

issue oF the 'utihcatiun' tinder intinmtiott o their 1ntrent delnIrtInetit 

1,2 	 The Sr DivisioOal AccountS Officers I Divisiontil AccOUntS O((icers 

/Divisional Accountants ( Regular ) who do not opt for sla
. lc sCrViCC 

condition, but witiin1 to continue in the po.t shall be allowed t crve on 
standard terms and condiiions of deputation duly approved by the slate 
GovernnCtit for period up to 3 ('l'ltrcC) years which may bc xtcudcd up to 2 
(Two ) vca:s in the interest of Public ServiCe. 'k'hey shall be rcvcred to itch 

1carciit l)epartlttcnt 1iicdititCY on CXpiL'Y of ihcii' rSpeCtivC leptctati01t 

period. 

3 	 'the Sr. DiviSional Accoii1L Oiticers/DiVl ,.\uUn 1.S Oi'tIcei'S /Division.d 

Aceo1icitaai' 	kcai:n ) \ iO Ot to serve ci ARilnieltat i't idesti 	httll t(ItiitUC 

to be governed by the Central Rules kr 	
;son ad othct rctiicitlefl( bciietitS 

as applicable 1 'im time to time. 

1,4 	The inter-SC - 
 seniority 0f the Sr. Divisional AccoulitS Olitcers / DlvlSiOO8t 

,\ccounts Ol'flcci /Divic;iOO5l accoun1ntS ( Regulni' ) who opt for the State 

Sct'vicC :IIccti t 	
riecl ii 11cc 1uie cccdR haing on ilicit iii(LrC 	Ci1i(hI IV i 

; 	t)tvLcicci\'t i\.'c ict 	cirIi&i.:n j \ tVI 1iioc.tt f\eccntittOi (.11 t:'r 

Ol1'l5nd Accutiii 	OLlcer 	IIDiviic>lLi AuciIi1i\i t 	tic ttct' tIme ui 

o'. el cit the 



1.6 

r. 	vjimal Acouit1s OfPeeis/Divkitl Acounn; O1liccs 

lft)iyiinti AcOtui1 	Gic.11(D1ViOflffl Aec.ouiiUU1t 	(Regul(Ir) rre now 

diVoe the 	IV1ng eale ol' pY ils pci' c(nirnt pay pattern. 

A) Dii ii0 Accounuint 	 ks,5000- 

U) U isionl Accounts Officci' (Grade-Il) 	1 1's.5500- 175-9000/- 

C) Di 	nid Aeeotnt1 Officer (Grade-i) 	Rs,65O2t)O 0,500/- 

1)) Divishmiti Accounts Offleer (Sr. Gradc) 	l(. 7 SC 0-250-1 NOW - 

cadiv, of Sr. I)ivisional AccOunts Office' s/ 1)ivisioi'al Accouins 0! Icci 

Grade-I & fi! I) isionat AccountS who ore working in i\ruOnckiI Prudesh 41 

regular bdsis shall be allowed to continue fat drawal of their pay  at c 

I)Wa. 	in the e sting scales of pay ecii afler taking ove by the so 

Govt. 

The Accouh1aiii General (A&) Mcghalaya Arunaclial Prdesh, ete. Shillo ig 

shall obuin the option ii triplicate in the prsccibed form as annexed hez'cw th 

floi the r. DAO/DAO Grade-I DAO Orade-Il/DA borne on his adrc alld  
n 	S 

sci'viii iii the suite. 1' Aruimchfl! Pvadesh on the date of taking over the cidi 

by the sune Gvi nioeiit ilirouLtIt the xcCUliVe tngiiiecr of the DivisionS and 

l\iriiish one. copy of cacti ophoit exercised by lb Sr DivisiOnal' Accounts 

AccountS Officers Grde-1 Divisiotuil AcCOUtt O(IeS 

Grade-li0 )iv: anti A 	uIttl)i5 to the. 5et'cUiiy 10 GuVcr1t)1l(I 

J't'uil',yIi /)cjii'(IilL':i( of 1' 	tHC'i, on vccilil cii' the opitOtt. 

P.09 

-. 	 91 

entra? AdministrattvTrbunai 

24 NOV2009 

Guwahati B(.,.nch 
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2.2 

3' 

AccouLThltttS who are 
working in the works divisions 1I A! unadial 

piadesh oU deputation shahl be allowed to 
continue serving in he posl of 

1)ivi5iofl Acc000t(Itlt 

itr.t vliO hzwe 	the 

The 1)i vi siotial AceountciIOS ( QO UGh IJU')'' 

stifl 	te' iii O 	deputation will be c0fltiflOC(l uS 1mcugc0CY DiVi5tOl 

ArcolilititOt ttr the time bciu as oiii 
	

bsorUOi\ 

as icgUl 	DiVI5OI' 	ACC0110t11\t they halh hv to quuiil'Y tbmSe1 ycs in thc 

DiviSiUtt tC$t e.;itOittitt0ui vthin 
two yeats [ron the date oh' takitit over the 

Ic om t!iC ,tdiunstt1ti contrOl of thc AccoUn1uult Gcici1d (A &[) 

MctthiahIYi. \nnlCti0I ilesh, etc., Shi1IuiL, 
tor which they will be tivCIt 

thice chnmc qualilY ii the Div5iOfli1t test e If iiiiy.bQY lit to 

qualify ii, the ),)iviSiOOat Lest cxnmifltt0 	
shall he 1evcctcd t 	ihiii' parch1 

depariniclO 	cud 
when qual i fled hand become available 

\tltuinis1ifltiVC Cunic'Ol 

adttinisr 	cotirOI 01 Sr. DiviSi0' 	Accouil5 OflieCrS/D 	td 

t  

ceOutttS Officers/I) 	stonal i\CC000L1U1tS sh1\ be csted with the P'i,ntfl' 

Go icr/i ;cn I of Aitilt nc/i ni Pr(I(l CS!!, 11(1 ii (gO)' and will he' 

C\C 	cd by the Sc'cr(Ui)i in (to' 	
1'i'tid' 

Gt,/'11Ii 1 	I ,j,wtaclnui 
u (   

DLpurHtItt i'j 
,0i(j,?Ci, 

4. 

'the ;tuiC goveFI0'0 1hiouhi Aronachat 
Pt adeshi Pu 

shalt fill up at! tile vaccnCi 	
of )iviOm0 AeGOUI0' 

MULtUI1O.L 

tb - 
 Ac ccOahOl Pt ,dsb PU\G ScrVtCe. Const\ ssic° shall make fecr¼tme0t ti) 

the Cndi c f DiYiSiOfl AcC0ti100t by eIeeti00 on merit 	
)udged trout 

thccittttb \vtitkC 	tttd 	
and 1'uicg tust cathd 

h',i jcltt'cu 	1,011 	
t1'siival ,\c,1 tihtiut 	At1ti\t' 

2.! 
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"2 

;nidn.lii 	'ild nut b 	cts than 	it 	years and 	more 	than 	28 	years of age pi)"iLIed lilm tile inutal age limit may be relaxed 	up to 33 	(thirt),  three) yeats 
of, 	AS 1' 	cunWdR's 	in 	icciJnnce 	with 	the 	order 	of 	the 	state ge 	emtcm 	1Ini 	Lime 	to 	time, 	In 	case 	of 	existing 	I 	working 	Liyisional 

Acc,iiiu:uus, upper ache hunt t.S 	rel;itthk tipto 52 years, 

5,3 

M lidmum 	ducatinal 	qualifications 	for diroct 	recruit 	shall 	be 	a 	Jiii vcrsily 
Degree I graduate with any one of the subjects namely  
Cominci'co, Economic:, from a recognized University. rCPflt, AdministratieTrb 
Nn Ic:- 	Aec 	,iin; 	and Education as prescribed at 	rial 5,2 & 5.3 above slail 
not he np;Jic;uthe in case of eligible dcpoi'tinentui CanUtdates). 

iffluindy 
___ 24 	NOV •J99 

'I'hte Secretary to the Government of 	Arunachal 	Pradesh 	DcptU'LlitL 	01' Guwahati Bench 
Finncc shall be the appointing authority subject to the approva 	of 	the 
Government, •- 	---q 

5,5 It 

Cundidei.u; recruited through the Initial 	Recruitment rxtniinzuiioi 	will 	be on 
prolttmn for ii period of 2 ( Iwo) years hcfti'e their absorption in the cadre of' 
l)ivisinI Aceotnihni. During thb; perwd 	icLstic shall be given Lruiuuiu1g hn' :i 
period vi 	c 	iunnths La 	hu 	, 	I, 	nisative ' J 'raiiuing institute ai;d iliercader 
wienive practical traininu iii all aspects ol public works accounts lor 	a i'uiluer 
priud ut tj ( Si ; ) mont hs. 

A.l'ter this training 	ihecandidaics arc i'ec51uircd to pass (he 	Diviiooal 	tcst, 
wdch will be conducted by Director of Accounts and Treasuries. Till such 
time as the 	ruuinecs, they are posted as Divisional Accountant Oih probation, 
Alter passing the Divisional Test Examination supernuunci'ary pusts equal to 
the number of such ti'airuees will be deemed to be created for their absorption 
on conipletioti 01 probation period. 

CL hi'iui5fei&'L,tOiuig 	 S 

1)i\isinul 	/\ecoiintin(s 	/ 	L)tvishiiI 	tcconnts 	C)it'iuej.s 	iirC 	10 	seive 
iuivhi'ie 	wittiiii 	,\:uneliul 	li:idcti 	nild 	:lre 	hi:ille 	(ii' 	li'uuislcr 	to 	(Ii. 
establishments of Ch:eI' Engineers /t, 	reetum' of Accounts & 	Ireasumics whereon 
such posts exisl. 	

I 

7, 'l'u'nuisfj-  uf record: 

The j\ccouum(mnt 	General (A&E), Megliatayn 	Arunachal Pu'adesbcic. Sluillong 
shalt take uicc.e;sriry action to transfer the 	icicvwit records 	to the :Secu'ctumu'y to 
hc Guvcnnucnt of Arunachal Praclesh 1)cpanimncm'uI at Pimauicc within 3 (Iturce) 

moniIm 	lien the date oh' iSSUC ol (h 	notiflealiouu. 

I'm ineip;ml Secretary (Intanee) 
(Jvt , ol /\rui actual Pudesh 
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N.t),: CI. t- I 	2'0t. 1509 	 Datd: 21111005 

To 

Centrai Admin istrativeT 
AFTAT 

1.' Sh.i -i C. \ t. 
of Ac-c ounk and Iesuric;. 

of .'uunac1iii. rr.idcth. 
7)1 it u. 

.iichi! Pc1eih. 

	

ub- S'i.n fo Erim'ffov of' c.adc' of I')A. l.)AO 	thc UnAkhwAv ooiitrol 
of 	 'ieh1a\, itc. Si10 to t.1wGovi of Ari,nachal Pradesh, 

&i. 

in i vitin' 	rd 'ene 1.0 this otike .ter No. .[)A 011'1 4.Coui easc;VoIJL'1045 

dated 2181005 200.5 on he Ajar cited ;ttow. t am to 'n te that the draft scheme framed by 

the C&AGs office erWri.: proposed 1i'ans!' of DAs cadre has been receed by 

chk 0ftic. A Copy of the cliatt schavie iq fowrdcd herewith for acceptance of the lerms 

and cndi1ions tnbodtc;d in th0 b twaha i'radeh (3ove.mtwnf. 

Cotnmei.sL ggrc.,it1Ofl ti ol the gO I11.IflOfl Tfl' bc eufl'tflufliCaLe(l to this 

f1ce lot onward t1auniision to the O. the C& ;G oi india. for cotisukrarion!approvaL 

Also the action taken by die State Ciowrnmeol oft f11i8 office kiter No. DA CeI1/i 

1.2000-2001 '13% da1d 31 .10.2005 Cop enclosed) may atso plcae be communicated 

at an Cady date. 

24 NOV 2005  

Guwahati Bench 

1, 11010 Am suawd above, 

ottrs 11 rliful 1v 2  

AL 
()LK.Das) 

D: ,  Accoulitant General Athnn) 



Si. Name of the Post I Grade Scale of Pay (Rs) Percentage composition 

No. of cadie strength 

1. Divisional 	Accountants 5500-175-9000 35% 
(ordjnaiyGrade) •. 

2 Divisional 	Accounts 6500-200- 10500 25% 
Officers (Grade-il) •-•' 

3. Divisional 	Accounts 
-,- 	•' 	. 

7450-225-1 1500 25% 

> c 

• 	() 
V 

247NOV-209 12:32 
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lex 

Draft Scheme for the transfer of the..cadre of Divisio.J Aecountafltsl D1visioni 
Accounts Officers from the administratiYe control of A.G(A&E) Mehaiy 
hlllon.toth Cven,meni of ArunachaJ Padesh 

The Government of Arunachal Pradesh has decided to take over the edsting 
cadre of Divisional Accountants I Divisional Accounts Officers from the adniinistrative 
control of the Accountant General (A&E) Meghalaya, Shillong to its arlininistrative 
control on the following terms and conditions- 

A.dm!nistratlye .  Control 
The administrative control of the Divisional Accountants / Divisional 

Accounts officers who are presently governed under the Central Civil Service Rules 
and are working under the administrative control of Accountant General (A&E) 
Meghalaya, Shillong shall on their transfer to services of Govt of Arunachal Pradesh, 
vest with the Director of Accounts and Treasuries, Govt. of Arunachal Prdesh under 
Department of Finance, who would exercise all the administrative powers like 

recruitment I promotion / leave / transfers & postings / disciplinary matters etc. 
Status.uid coniposJtlon. of the cadreq,n traf 

(a) 	The existing Divisional Accountants / Divisional Accounts Qfficers under the 
administrative control of Accountant General (A&E) Megba.laya. Shillong have the 
following cadre composition: 

_ 

	 ____ 

(b) 	AftetViking Or to the...ser'Yicb of "GoVt .......Artiri.hgl'ashthXi2tiflg 
regular Divisional Accountants / Divisional Accounts Officers would continue, to 

a 	aeare 	 adresth  

3. 	on for transfer to service of Govt. of Arunachal 
(a)---- 	AfteepubliUttion of-the-or4&f0r the proposed .fransfer,.of,cadreifl.the..OfflCial. 

Gazette of the State Government, Accountant General (A&E) Meghalaya, Shillong shall 
call upon all the regular Divisional AccoUntants / Divisional Accounts Officers of the 
combined cadre, wbo find place, on the date of Gazette Notification, in the Gradation list 
maintained by his office to exercise their option in the prescribed proj !d 
herewith through the respective executive engineers within a period of two month for 
going over to the service of the State Govt. of Arunaclial Pradesh or for their continuance 
in the Central Goveniment Service under the administrative control of A.G,(A&E) 
Meghalaya. The option 'so exercised shall he final and in no case whatsoever it shall be 

•  . altered. Those who 'do''nt -exercise such option within the specified 'period for whatever 
reasons shall be deemed to have made an option to remain in the Central Govt. Service 
under the Administrative control of A.G.(A&E) Meghalaya. The pension and other 
retirement liabilities of those who opt for the State Service shall be borne by the Govt. of 

iachal_Ppdesh.  
(b) 	Those Divisional Accountants I Divisional Accounts Officers vrho opt for their 
continuance in the Central Government Service under the administrative control of the 
A.G. (A&E) Meghalaya will'be posted in Maipur / Tripura. 

't,X 
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• 	 (c) 	The employees of office of 
the 

 ACcountant General (A&E) MeghalaY $billong 

and the employees of State Governmt who are on deputati01 to the posts of 
DiViSiO1t 

• AccOUfltnt5 I 
Øivisiona1 Accounts OcerS shall not be allowed to exercise any option to 

go over to the state GDvt. 
Such emploYeeS if required by the state Govt., may be lowed 

to serve on the standard terms and codi.tiOfl8 of 
deputati0fl duly approved by the State 

Govt. 
4 tiO11bfC0ti0  

Subsequent to transfer to the 
State Govt., the condtiOl of service of the 

existing pivisional AccoUntants 
I pivjsi°flal 

Accounts Officers shall be regulated as 

Scales of Pay- 
Existing Divisional Accountants / Divisional AccountS Ofcers hl1 folIowS 

continue to be placed in their existing pay scales. However, in the event of any revision of 
pay scales of existing Divisional Accountants! Divisional AccOuflts Officers by. the Govt. 
of india with effect om a date prior to the date of 

taking over the cadre controL the 

existing incumbents shall be entitled to 5uch revised. scales of pay from the said date. Any 

s
ubsequent revision of pay scale by the State Govt. shall be applicable to them. 

Age of SnperaflflU011 Since the age of superannuation in respect of existing 
Offic 

	

DivisiOnal Accountants I Divisional Accounts 	
ers working under the administrative 

control of A.G. (A&E) MeghalaYa is 60 years as applicable to the Central Govt. 
employees, they shall be, as a special dispensation, allowed a general 

exteflsiOfl of service 

without any discnmiflatiofl for two years over the existing age of 
supeafl1l.lati0 of 58 

years applicable to the empldeeS of state Govt. of Arilnacha) Pradesh subject to the 
condition that the retirement age of the Divisional AccoUntants / Divisional Accounts 

Service will he as is ordered by the Central Govt. from 
Officers transferred to the State  

lavenues.

ime to time for their employees. 
(IlL) Seniority under State Govt.- 

The inter-Se seniority of Divisional Accountants

Divisional Accounts Officers taken over to the cadre of State Govt. sbll continue to be 
the same as existing on the date of taking over the cadre by the State 

Govt

(IV) Recruitment- 
The recruitment to the post of Divisional Accountant after taking over 

th 
Pradcsb.

jroDtotiOfl 
....After taking -over the -cadre, -the State -Govt. -shall --formulate suitable 

i-tiles under the Arunachal Praclesh Service Rules to provide adequate promotional 
f . the cadre w hs 	-ho' 	Rot ........ 	 -whatjs .• 

available under the administrative control of A.G.(A&E) Meghalaya-. Till such 
rules are 

framed, the promotions shall be regulated by the extant i-ales / instructions applicable 
- 	

... ......... -- 	 ..•.•••• 	
- ------- •..• 	

.. 

(VI) Training I Departmental 1llxanhintiOfl - State Govt. shall, with a view to provide 

adequate qualified manpower to the taken over cadre of Divisional Accountants / 

Divisional Accounts Officers, evolve a system of theoretical / practical training in Public 
Works Accounting system and functioning of Public Works Divisions and a suitable 
departmeflt.al examination coinparable to the existing training and examination to ensure 
that the existing quality and regularity of rendition of accounts to the A.G.(A&E) 
Meghalaya is-maintained. 

• 	 (VII) Transfers and postings- The transfer and postings of Divisional AccountantS I 

Divisional Accounts Officers shall brnade by the State Government. No employee from 
the state Govt. shall be posted to the regular charge of any division unless he / she has 

completed the special Iraining required in Public Works Accounting system as well as the 
functioning of the Public Works Divisions and has subsequentlY qualified in an 

	

I - 
	 appropriate departmental examination to be introduced by the State Govt. of Arunachal 

I

Of 
accounts and Treasuries1 Arunachal Pradesh Govt. shall have the powers to appoint any 
employee of the State Govt. as Divisional Accountant! Divisional Accounts Officers on a 
temporary and ad-hoc basis for a specified period, till the  post is filled by regular 

qualified personnel. 
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Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt. 
shall be Govt. 	the 4 the lI)irector of Accounts and TreasurieS 	Arunachal Pradesh 

/ Divisional Accounts  
disciplinary authority in resp ect of Divisional Accountants 
Officers. 

Reporting and Reviewing Officers- 
The Executive Engineers of the various 

for the purpose of writing of Annual 
divisions shall continue to be the reporting offtcer 

in 	of Divisional Accountants I Divisional AccountS Officers 
Confidential Reports 	respect  The FAJCAO of the concerned department shall be the Reviewing 
workig under thent 	 fijnction as the n 	 ies, Arunachal Pradsh shall of Accounts and Treasur  Officer and Director 
accepting authority. 
5. Trausiti°11l ProviSiOflS 	Till such time the State Govt. frames appropriate rules 

incumbents shall be 
concerning conditions of service of the taken over cadre 	the 

govenwd.bY the rules hitherto in force. relax- Where the Govt. of Ariinachal Pradesh is of the opinion that (e) Power to or expedient to do so, it shall, after consultation with the 
it is necessary 
Comptroller &. Auditor 

General of India, by an order for reasoflS to be 
of these terms and conditions recorded in writiilg relax any of the provisions 
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0 A No 130/07 (Tasbi Namgey) 
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5 	0AN0144/07(RPrataplm) 

	

6 	0 A No 159/07 (Santanu Ghoh) 

	

- 	7 	OANo182/O7(MBBhIt8DCY) 
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of by common order dated 11U April, 2008 

Please find bcth a .ey of the common 	eT dated 1i.04. pnacd 

aforementioned ces 
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GUATI BENCH 

Oi iuiI AppliUIttQfl Nos 1.12 130 13 143, 
144 5&182Of2007 

7 	Dale ol Orde Th the I1Lc f 	, 2008 

1-iON'BLE MRANORNAJ.MO 	vicPRA 41  

HONLE,' 	ADMINISTRA 
' 

Q_1.i2.L2tQQZ 

1 	Shri ?rahp Kumi Pau' 	
J 	2 	NOV 7fl9 

• S/o Late Pnosh Chan9 Pu1  

l\S1Ott1l Aount1t 	 - 
010 The 14\Ut' Ciinc 
Reso 	DLvtofl 
Panchatflukh P 0 gartalfl 	 - - 

a 79 West Tr1pu 	00 • Applicant ii.OA.112/2OO'. T. 

B Adocates Mi \1 ChandiL tr S Nath & I1rs U ]Dutta 

v. 	 S  
I 	Union of India  

Through the Compti oiler & Auditor General of India 
• 	10 Bahndur Shah Zafar Mrg 	 •'. 

Now Delhi 

2 The kc=untant General (&&E) 
A.runachal Prudesh, Megha1aYa Mizorafli etc 
Shifloiig - 793 003.. -'  

3 	The State of Arunachal Pradesh 
Represented by the Secretary to the 
Government of Munachal Pradesh 
Department of Powers Itanaga' 

The Comnussioner, Finance Department 
.- GovernmeitofArUflaCh Pradesh 

The ComniissiO.1er, PWD 
ovt. of Tripu-ra 

Agarthia - 79 001 

6 	The Chief Enginee', I & FCD 
Government of Arunuchil Prulesh 

- 	 . - 
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GOVT. OF ARUNACHAL PRADESH 
DIRECTORATh OF ACCOUNTS AND TREASURIES 

IMARLAGUN 

NoAPDA/L&A/HBA-277/94 	Dated Nahatlagun, 	 24th  

To 

The Accountant Genera! (A&E), 
Meghalaya, Arunachal Pradesh etc., 
Shillong-793001 

1!iT: 
..,iL1 !ir 

Sir, 

Cenwd Mmini8trativ&l'riPvrt& 
vim? 

, 4 Nov 2009 

While enclosing herewith a copy of the common judgment passed by 

the Hon'ble Central Mministrativc Tribunal, Guwahati on 11,4.2008 in case No. 

OA No. 112/07, 130/07, 134/07, 143/07, 144/07, 159/07 and 182/07, I am directed 

to request you to refer to the order No. 11 of the judgment- In the said order No., it 

has been ordered by the Hon'blc Central Administrative Tribunal that the 

A.G/CAG/Central Govt. should promptly proceed to recruit Divisional 

Accountants for the posts (61) lying vacant in the state of Arunachal Pradesh as per 

the Recruitment Rule of 1988 for Divisional Accountants and while doing so, the 

state Govt of Arunachal Pradesh should be associated in the recruitment process as 

the Divisional Accountants posts are funded by the state Govt. 

In view of above, your esteemed office is requested to kindly forward a 

certified copy of the Recruitment Rule of 1988 including amendment if any in 

respect of the Divisional Accountants of the state of Arunachal Pradesh to enable us 

to offer our Govt comments for your further necessary action. 

Since the Divisional Accountants posts are lying vacant for a pretty 

long time and thereby affecting the smooth functioning of the field Divisions of this 

Govt ,ur early reply is highly solicited. 

Yours faithfully, 
Enc10- 	As stated. 	 4/ 

(J.Taeng" 	. 7 
Joint Director of Accounts 4' Treasuries, 
For Director of Accounts & Treasuries, 

Govt. of Arunachal Pradesh, 
Nihaxlagu 
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GOVT. OF ARUNACHAL PRADESH 
DIRECTORATE OF ACCOUNTS AND TREASURIES 

NIARLAGUN 

No, DA/TRY/l 5/99 	 Dated Naharlagun, the(2AuSust' 2008 . 

To 

The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh etc., 
Shillong-793001. 

Centrvl dniitraVeTflbW 

24 NOV 2009 

Cuwahat Bench 

Sub:. 	Recruitment Rules, 1988 in respect of Divisional Accountant 
born under the establishment f the Govt. of Arunahal 
I'radesh. 

Ref:- 	Our letter No. APDA/L&A/HBA-277/94 dated 25.6.2008 
enclosing the copy of the common order passed by the Hon'ble 
CATI Gywahati In respect of Divisional Accountants on 
deputation. 

Sir, 

With reference to the above 1  I am directed to request you again 

kindly to expedite the forwarding of a certified copy of Recruitment Rule of 1988 

including amendment if any in respect of Divisional Accountant of the state of 
Arunachal Pradesh to enable us to offer our Govt. comments for your further 

necessary action. The matter is already over delayed. Hence early reply/ follow up 
action by your esteemed office shall be highly welcomed. 

Yours faithfully, 

( . ayeng 
Joint Director of Accounts Treasuries, 
For Director of Accounts & Treasuries, 

Govt. of Arunachal Pradesh, 
Naharlagun. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
.0 	J 

GUWAHATI BENCH :: GUWAHATI 

IN THE MATTER OF: 

MOO \ 	 0 A No 99 of 2009 

' GuV4a 	j 	R. Pratapan 	 Appkcant 

Union of India & Ors. ... Respondents 

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NOS. 4 

AND 7: 

I, Sn Jayanta Kumar Bhattacharya, aged about 50 years, son of 

late Ani! Kumar Bhattacharya, resident of Naharlagun, Arunachal Pradesh, 

do hereby solemnly affirm and verify as follows.: 

	

- 1. 	That I am presently working as the Finance and Accounts Officer, 

Directorate of AccOunts and Treäsunes, Government of Arunachat 

Pradesh, Naharlagun and I have been duly authorized by the respondent 

nos. 4 and 7 to file this written statement. I am well conversant with the 

facts and circumstances of the case and as such competent to file this 

written statement. 

That save and except the statements specifically admitted herein 

below, all other statements mae in the Original Application are denied. 

That with reference to paragraph no. I of the Original Application, it 

is stated that as per the existing superannuation policy of the Government 

of Arunachat Pradesh, its employees superannuate on attaining 58 years. 

The applicant being a State Government employee before being 

appointed as a Divisional Accountant on deputation [not on regular basis] 
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Guwahati B&tch 

by the Accountant General, Shillong was therefore, a State government 

Employee for all purposes and as such, he retired at the age of 58 years. 

Further, it is stated that age of superannuation of the cadre of 

Divisional Accountant has been very clearly announced by the State 

Government in its modified draft scheme of transfer at Clause 4(11), which 

was forwarded to theAccountant General (A&E), Meghalaya, Arunachal 

Pradesh etc., Shillong under its letter No.DA/TRY/15/99/1921 dated 

08.09.2007. The relevant portion of Clause 4(11) is quoted below . : 

"The existing age of superannuation of 60 years as applicable in 

Central Govt. Services will continue to be applicable to the cadre as a 

special dispensation for those who are appointed by the Accountant 

General, Shillong, on regular basis before the issue of this order. Others 

will retire under the superannuation policy of the State Govt." 

It is clear from the above that the Divisional Accountants who were 

not appointed on regular basis by the Accountant General, Shillong shall 

retire as per the superannuation policy of the State Government. 

Annexure I is a copy of the above letter dated 

08.09.2007. 

	

4. 	That with reference to paragraph nos. 2 and 3 of the Original 

Application, the answering respondents have no comment to offer. 

That with reference to paragraph nos. 4.1 to 4.5 of the Original 

Application, the answering respondents have no comment to offer as the 

same are the applicants own assertions, but do not admit anything which 

is not borne on record. 

	

. 	That with reference to paragraph nos. 4.6 of the Original 

Application, the answering respondents have no comment to offer as the 

same are matters of record. It is, however, stated that, subsequently, the 

Government of Arunachal Pradesh by its letter No.DA/TRY/15/99, dated 

11.03.2002 requested the Accountant General (A&E), Meghalaya, 

Arunachal Pradesh etc., not to make any fresh recruitment to the post of 

Divisional Accountants against the works divisions of the State of 

Arunachal Pradesh in continuation to its letter dated 15.11.1999. It was 

further stated that fresh recruitment of Divisional Accountants will be made 
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through the Arunachal Pradesh Public Service Commission. Therefore, 

the Divisional Accountants who were appointed by the Accountant 

General on deputation basis from the state service of Arunachal Pradesh, 

may be allowed to continue as "Emergency Oivisional Accountants" for the 

time being as a working arrangement. However, for their absorption on 

regular basis, they will be given a chance to qualify themselves in the 

Divisional Test examination which will be conducted by the State 

Government through the authorized, officer of the State Government after 

taking over the administrative control of the cadre. 

Annexure- 2 is a copy of the above letter dated 

11.03.2002. 

1. 	That with reference to paragraph nos. 4.7 of the Original 

Application, it is stated that the State Cabinet in its meeting held on 

28.11.2001 had approved the proposal/scheme to take over the 

administrative control of the cadre of Divisional Accountant from the 

Accountant General (A&E), Shillong. Accordingly, the proposed scheme 

for taking over the administrative control of the cadre of Divisional 

Accountants was conveyed to the Accountant General (A&E), Shillong by 

the Director of Accounts and Treasuries, Government Of Arunächal 

Pràdesh vide his letter No.DA/TRY/27/2000/1060-68 dated 31.07.2005. 

In reply, theAccountant General A&E) by its letter No. DNCeII-l-

1/2000-01/1509 dated 25.11.2005 conveyed to the Government of 

Arunachal Pradesh; a draft scheme framed by the Comptroller and Auditor 

General of India for transfer of Divisional Accountants cadre to the 

Government of ArunachaiPradesh. 

• In response to the above letter dated 25.11.2005, the Government 

of Arunachal Pradesh by its letter No. DNTRY/1 5/99/1 921 dated 

08.09.2007 (Annexure- I above) conveyed its acceptance to take over the 

cadre of the Divisional Accountants with modification in certain clauses of 

the draft scheme, of transfer framed 'by the Comptroller and Auditor 

General of India. However, the approval on the draft scheme is still not 

received back from the A.G.IC.A.G. 
Annexure- 3 is a copy of the extract of the 

above decision dated 2811.2001 of the State 

Cabinet. 
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Guwah_ktj Bench 
7rt  

Annexure- 4 is a copy of the above letter dated 

31.07.2005. 

Annexure- 5 is a copy of the above letter dated 

25.11.2005. 

	

. 	That with reference to paragraph nos. 4.8 to 4.13 of the Original 

Application, the answering respondents have no comment to offer. 

	

11. 	That with reference to paragraph no. 4.14 of the Original 

Application, it is stated that by the common judgment and order dated 

11.04.2008 passed by this Hon'ble Tribunal in O.A. No. 11212007 and 

others, it was directed that, "the Accountant General/CAG/central 

Government should promptly proceed to recruit Divisional accountants for 

the posts (61) lying vacant in the State of Arunachal Pradesh and while 

doing so, in all fairness of things, they should associa,te the State 

Government; as the posts are funded by them/State Government". 

It was observed that, "Once the recruitment (direct or by 

deputation) is done (jointly by the Central and State Govt.) there shall be 

no problem to repatriate the applicants therein from their deputation." It 

was further observed that, in the event the State Government takes over 

the cadre of Divisional Accountants, then the applicants (even if 

repatriated) need to be given a chance to face the test (proposed to be 

held by the State Government) for being absorbed in the cadre taken over 

by the State Government." 

For implementation of the above judgment and order dated 

11 04.2008 passed by this Hon'ble Tribunal, the Director of Accounts and 

Treasuries, on behalf of the Government of Arunachal Pradesh has given 

reminders to the Accountant General (A&E), Shillong vide his letter 

No.APDNL&NHBA-277 dated 25.06.2008, No.DNTRY/1 5/99 dated 

25.08.2008 and No.DNTRY/15/99 dated 25.08.2008 17.11.2008. 

However, no reply/confirmation has been received from the office of the 

Accountant General till date. 

Annexure- 6 is a copy of the above judgment 

and order dated 11.04.2008 passed in O.A. 

No.112/07 and others. 
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Annexure- 7 is a copy of the above letter dated 

25.06.2008. 

Annexure- 8 is a copy of the above letter dated 

25.08.2008. 

Annexure- 9 is a copy of the above letter dated 

17.11.2008. 

iq. 	That with reference to paragraph nos. 4.15 and 4.16 of the Original 

Application, the answering respondents have no comment to offer. 

It. 	That with reference to paragraph nos. 4.17 of the Original 

Application, it is stated that although the Government of Arunachal 

Pradesh has partially implemented the recommendations of the Sixth 

Central Pay Commission, however, it has not extended the existing age of 

superannuation of its employees from 58 years to 60 years which is 

applicable to the Central Government employees. 

12-. That with reference to paragraph nos. 4.18 to 4.22 of the Original 

Application, the answering respondents have no comment to offer. 

13. That with reference to paragraph nos. 4.23 of the Original 

Application, it is submitted that unless the applicant is appointed in the 

cadre of Divisional Accountant on regular basis by the Accountant General 

(A&E), Shillong, he is liable to be governed by the State Government 

superannuation policy, i.e., to retire at the age of 58 years. 

1. That with reference to paragraph nos. 4.24 to 4.26 of the Original 

Application, the answering respondents have no comment to offer. 

1 	That with reference to paragraph nos. 5, 8 and 9 of the Original 

Application, it is submitted that in view of the facts and circumstances 

stated herein above in the preceding paragraphs, the applicant is not 

entitled to the reliefs sought and the Original Application is liable to be 

dismissed. 

verification 
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31 DEC 

Guwahatich 

VERIFICATION 

I, Sr[ Jayanta Kumar Bhattacharya, aged about 50 years, son of 

late Anhl Kumar Bhattacharya, resident of Naharlagun, Arunachal Pradesh, 

do hereby solemnly affirm and verifj that the statements made in 

paragraph nós.1. 2 4,5, 43,10, '- are true to my knowledge; those made• 

in paragraph nos. 'a O G' -I'q being matters of record are true to my 

information derived there from. 

And I sign this verification on this the zC th day of December, 2009 

at Guwahati. 

I 
- 	 -- 	 - 	 - 	 - 	 - 
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n: 	 ( 	( 	1) 

• 	NO. DAITRYI15/99/(C? 	Dated Na1ar1agufl, t11c Aust'2O07 	. 	" ,: 

Io, 

he Accouutaflt Genci al (A&E), I  
Meghahy , Ai u11ac1II Pi adesh, etc , 

 

Slullong - 793 001 
 

	

Sub :- 	

S 

cou;t OtIicc s I Sr.Divisoflal Account Officers 

	

Ruf - 	Youi D 0 No DA Cc11/11/2000200SO9, dated 25 11 2005 

	

NO DA CU1/Annua 1  I ians /2OO6O7 /V0141h/6O1 dLd 5 9 2006 	I 

	

Whilc 1elciiing tO Your 1tCL qoed abvc, I am to convey, tne 4 	' 

;

(iC tSIC1 of u Go\' of A' unacl1i PidcSh o foirnally take over the cadre of the 1  

9 	

4 

DAs I DAOs I SDAOs horn youi administrative control with the fo11owing 
L 	 • 	c 	,• 

I t 	 _ 	
modification in concerned clauses ofthe diaft scheme 	

( ' 

S 

. 	
t 	 4 	' 

r 	
C1use4I) Sc1 9LP2Y. 

Existing DDAO'S shall continue to be p1acei : 

in tl'cu cxiS1ifl 	
pay stale till a scpalae scale of pay is introduced by the State 	' 

	

Govt I-IowcV1, any subseqUeflt lcvisiofl of pay scales by Cential Govt after 
r 	' 

C O\ Cl 
shall not be binding on th 

	

tal i 	
e State Go 	and such matters shall be 	t 

	

oil . 	

t 	 ' 	 I 

	

0VCiiCU iih the oLdcis issued by Govt ofunachal Piadesh foi ts employees 	> 

; 	S 	

S 	• 	• 	 . 	 . 	 . 	. 	. 	 S 	

S 	
'°• :• 

	••°"' 	

SS••S'. 

I 
from tii'e to tilnc 	

J 	 e 

	

- The C isling agC of SupC1dflflUct1Ofl 	;\ 

o6O eais 	
p1Iicrh1C in Centi ii Govt selvices will contiflUC to be applicable to 

	

\ \ 	the 
CJie dS a spci d1S1)llSt1Ofl to lSC ho ate appouied by AG, Shillong on 

	

I ' 	
,icul basis bcfoie issue ofthis oidei Otheis Alill retile under the 

superannuation 

I ' 
	

po'iCy ofSac GovL 

	

ise 4l\rIetLt - The iCClU1tfl 	aftei taking over of the 

	

' 	
cadiL \VOU1d b doiic as ci policy of ili Satc Govt thiough Aiunachal pradcsh 

Public SeiCe CoininlsslOfl (APPSC) undei pioper rec1U1t1ent rules framed by the 

Diic0 	1 	ountS & 1 i csu1iCS (DAI) in 	
with finance 

DCPaUC1 	
hosC who iic on dcputa110i hill be 

rcvcited back in due course of 

uIL 

	

is wd \\ hLi  L L 	titI LjJp¼)l IUt tt U1t 1 	Y 	
t 

,e9.teIt' 	
Contd nex1  page 
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lause 4\'PromotiI - Matters ofpromtion shall be ±eg 

/ 

	

	juics/instruction issued fiom time to time by the Govt ofunacha1 Pradesh and 

, as aJ)piicable to its employees.  

	

- Shall be done by the State Govt 	, 

through DAI in consultation and coneulrence ofEmance Deprnent 	 I 

iry 

	

I)s slIIt!iPtY The Commissioner (Finance) and 	, , 

t1i DAI shall b the dtsij1ina 	autboiily in respect of .  Gazetted and Non- 

Gazetted posts ofthe cadie respectively 

Clausi 	4Rcportu1g 	& 	1ewiiiOfflccrS 	- 	The 	
' 

Commissonci(Finance)/ DAl/ Excculive Engineer concerned shall be the, 

. . : 	
Aceep ing/RCVicWiflg/ReP0rtmg Officer in case of Gazetted Officers 	 . 

I 	 ngineer I Executive Engincei shall be the Accepting I Reviewing Superiitcnding 	
t 	' 	

: 

I Repoi ung Officer in respcct of the Non-Gazetted posts of the cadre re ,pectively 

-

? 

Other teiniS and conditions as laid down in the draft scheme (copy 

r 	
enclosed) foiwaided by you are found acceptable other than those mentioned 	I  

above  , 	( 

ii VILW of the (jO' 1 	dccsion o tao over the cadre with the 
 

n'odiiications, yew lugli olfic is iequusLcd to modify the aforesaid scheme 	I  

arcoidingly and c\tclld yow kind advice foi smooth handing over and taking over 	. 
V 	 . 	 ' 

ofilic dmuiisti itive cojitiol oftlic c idic ofDAs/DAOS/SDAOS  

/ L 
	. 

	

, 	
I 	

1 

.:.. 	 ,,,c 	• 	• 	 . 	. 	. 	., 	. 	. 	 . 	. 	. , 	

: 

	

copy sc1eme 	 yos faithfully, 	
) 

	

r 	 ' 

------. 

(KK Sharma 	
I 

Dce1oprneflt ComnnssiOfl( r (1-'inance) 
Govt oftunachal Pradesh, 

. 	 . 	. 	. 	'.. 	 ,..., 	 . 

4 	
3 	- 
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 sonch Gbwabaii c. 

0. DIVTRY/15/99 	 Dated N'aharlgun the 11th 

The Accountant General ( A&E) 
Megha laya, Arunachal Pradesh etc. )  

jllpjig. 

Sub:- Coii[iiivation OITSCIVICC in rcspcct olihe Dk'isional Accouniant_ on dèptat1on. 
Sir, 

I would like to inthim you that [lie slate cabinet of Arunachal Pradesh has already 
taken a decision for taking over of the administrative control of the cadres of 
S 1.DAO/DAO/DA of works divisions belonging to PWD/PHED/lfCD/RID and Power 
department of Arunachal Pradesh. In order to ensure smooth transition of the controlling 
authority of the said cadres a scheme has already been formulated which is being 
submitted to you shortly for obtaining approval of the appropriate authority for issuance of a formal 'Notitjcation' 

Meanwhile you are requested for Otto make any fFesh rècitm'en to the post of 
the Divisional Accountants against the Works divisions of the State of Arunachal Pradesh 
which is in coniinuitjon to our letter No. DAil'Jyfi 5/99 dated 15/11/99. Fresh recruitment of the Divisional Accountants will he made by the State government through 
Arunachal Pradesh Public Service Conimissioti 'Ii)eret)re the DiviSional Accountants 
those who nrc appoinlcd by you on deputation llDm [lie state service of Arunachal 
l'raclesh may he allowed to continue as Emergency Divisional Accountants for the time 
being as a working arrangement. But for their absorption on cgular basis 'they Will be 
given chance to qualify themselves in the Divisional Test" examination which will be 
conducted by the state government through the authorized officer' of the state 
government aLter taking over the administrative control of the cadres. 

Yours faithfully, 

• 	 .• 	

S 	 S  

(AK; Guha) 
Commissioner (Financc) 

Govt. of Arunacjial .P.radcsli 
Itanagar, Memo No DA/TftY/ls/99/  

Copy to 	 Dated Naharlagun the 11 thMarch'02 

I). 	The Chief Engineer, PWD (E/Z, W/Z)/PI-IED .'JFCD/RVD and 
Power Department of A.runachal Piadesh: for infbrmation 	' 	' 



- 	 _ 	S---. 	 - 
S  

i OEC219 

P\\D(PJEDFCD/K\\ D & Pox' ei 

\ 	 10 sh icr jnIornwtiofl 	arc 

	

. o 	 1 c Divisiorl Acc!mntaflt 	ho ai C 

on dcput uIOfl l 01 tI lIC Lc1tC Sc! \'IGC ci i\i iiChcul Pi adCSh , on 

C\ 1 )U y of tlicn dqiutaiiOfl ici P1 until 1w thci ordci ft am ihis end 

(A K Guha) 
Comm1ss1oncr,(1b0a1e) 
Govt of Arunachal Pi adesh 

. 	
. 	Itanagar.  
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ctc,  

Suh 	S1tbntissttoisclicmC tnt taking over thc adinutisive cu (tot of 	
1-DEC 2009 

• 	cadic of Sr. DAO/1)AO Grade— I DAO, G dc - 11 and usibiti 
Accuunhnit (hercf. 	 I 	GuwahatiBonch 

Sir, 	 •• 

I all) dirctcd io subnit herewith th proposed scheme for Aakfflg over the 

dm1l1ltlatl\C conlro 1  ot cidre of. Divisional Accountants compliSing Sr DAOs / DAOs 

Grade - I & 11 and Divisional Accountants by the GovernMent of Arunachal Prdeshi presently 

vcstcd under your kind control. 

I am forth ter directed to state that the Slate cabinet had since appio'cd the 

j'oposal to take over the cadre an 	 L d the Departments oF aw 
p 

	& J udiciaL l'e st)ilncI 	. 

i\dministi alive Relot in ol t1 	slate hive duly vctted the S( henic ftei (1101 ough c tin i nat on 

in VICW of thte piogccss as stated above I am diiectcu to request you to eon' () 

your pprovai fitCilitUtfllg StIlOOthi lakin over of Ilic adrc of DAs/DAOS I DAQs Grade— & 

from your kind control. 

KinrUy acknowledge the rccipt of the scheme enclosed in quadruphicat. 

for iiilurntatiotl 

2. 	
Fhic Secretary, Law & Judicial to the GoL df AluilaClIal iThidesh for iitJI iiatKtl 

please. 	•. : 	

0 

3 	1 he Sect t II) 
Pci SOnnet & AdminiSti itivC Rcfoi ms to th Govt of AJ 

11i( 1111 

Pt dccht lt,tfl ignr (ci inioiiThitiOfl pleis 4 / 
fvLon.t1t 	'. ) 

i)tLCCtQI0i ALLt)1It 	I 	II 

(jOy1 ol 1i liii(t(.l tI I I t(t( 'Ii 

I 	. 	

• 	h ni 1agr!ii 	791 lit) (,\.i') 	•. 	 • 



Tlic5cimciumc for (aldmig orci of time A.dnmiuiitratiye Con(m'oI of time .Cmclrcs.o1 
Sr. DAO/DAO Gr'acle-J/DAQ Grade-li and DA of Working Di'isinn.s belonging 
i'llJL/p.Wi.u/1FCD/pwD/p,.,.1. Department of Arnimaulmal Prndc.sii f'i'oin time cnmmtrol 
the_Accocmmtnmit Gcmmcr;it ( A&E), Mcghaiayuu,Arunaclual P.radcshi, etc. SiiihloiueL 

The posts of Duvisional Accountants were created by tbìc State Govemnnemit in time 
Public Works , Department / Rural Works Department / Public I leahth E 'mginccring 
Department /irrugatiomi & Flood Control & Power OciMirtuilent. but the admrmimmisti'aU ye conlwl 
mc. appointment, transfer, posdng & disciphinay control, etc. vested with the tccounammt 
General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Acountamuts 
comes under the immediate control of the E,ecutie Engineer of the Divisions. Ihcy assist 
the Executive Engineers while rendering accounts to the Accountant General (A&E), 
Meghalaya, Arunachal Prachesh, ëtb., Shihlong. Their pay and allowances and other service 
condition are at present governed by the Central GOvernment roles in force, but thy arc paid 
from the stale Government's exchequer. The question of Inking over the cadres of the 
Divisional Accountants from time administrative control of the Accountant General ( A&lL), 
Meghahaya, Arunachal l'radcsh etc. Shiihng had been under active consideration Of the state 
Goveruimnent for qtnte sometimes past in order to have proper control over expendittire and 
other accounts matters of the works Divisions, since it has become essential fot the satc 
Govermunent to have better control on the hea\)1  expenditum'e incurred in various cihginccriuug 
divisions of the, state. Now, the Government of Arunachal Pradesh has decided ii pursuance 
of cabinet decision of the State for taking over of theadministrative control of th' cadres of 
Sr. DAO/DAO/DA fronm the Aceo.intant General ( A& E),Meghalaya, ArunachtI iradeshu, 
etc., Slullomig. 

To take over time cadre of S. Divisional Accounts Officers/Divisional Accounts 
Officers/Divisional Accountants from the admninitrati''e control of the Accountant General 
(A&E), Meghalaya, Armi:iachai Prdesh, etc., Slmihiong, shall be suhjecl(o the folio•' i-mug terms 
and coiditioims. 

A:.itt 
TT 

31 OE2OU9 

Guwahai B43nch 

Absorption of DAII)AO an(1 Sr. DAO (Rcguj) borne on (tic ca1ic of 

(lie A.G to State Cadre. 

1.1 	Sr. Divisional Accounts Officers / Divisional Accounts Officcrs / Difrisional 
Accountants ( Regular ) borne on the cadre of the Accountant Gecral who 
are presently working in the State of Arunachal Pradesh may opt to serve iii 

the State cadre on status. quo. Thc willing Sr. Divisional Accounts 
Officers/Divisional Accounts Officers /Di'isioiffil Accountants (lRegular  ) 
working in the State may submit their options to the 5 	etcu'' 	t1'tci 

of e'7 	Dep tte.iiZT of 
Tc4'c-e 	(i'A'C'' .P,'ci4h 	It 	&fJM 	(Inough) the 

cwccrned 1xccutivC i:gincers within 2 (Iwo ) months 1mm 	th.e date ui 

issue of 	Notihication' under iutimatioft(O .  their parent department, 

1.2 	The Sr Divisional Accounts Officems I Dk?isionai Accoun( ~ Officers 

/Divisionl Accountants  ( Regular ) who do not opt 	 service 

condition, but willing 	to continue in the post shall be allowed to serve on 
standard terms and conditions of deputation duly approved by the state 
Government for period up to 3 (Three) years which may be exienced up to 2 
(Two) years in the interest of Public Service. They shall be revcred to their 
parent Department inmmmicdiatcly on expiry of their rspcctiVC deputation 
period. 

I :3 	'lhc Sr. Divisim1a! Acc(Iunt Qiflccrs/Divi.SiOii1h ,\eeounS 0 Itleers /D visiuiit 

Aecoumittl)tS ( Rcouar ) woo opt to serve a /\runaehtml lmadcShm shall LkiiltiiiUC 

to be overiied by the Central Rules ibm peimSiOfl auth other rctircullclut benclils 

as applicable f; 	time to time. 

1.4 	The i1cr-sc- seniority of the Sr. Divisional Accounts Officers / Divsionat 
Accounts OIflcers/Divi.Sioflal accounimnts (Regular  ) who opt for the State 

Service stiiilt be flxcd 'mu the stale eadiebnsiiig on (heir inter-ye- seninrily us 

r. t)vtmoOd Aecounts Offioer I l)ivimuiontih Acenimnia ttkerS (tidt 
Divi'uiit AccOuuits Olilcem' (3rat lt/DiviiO&L AeeoiiIltOiiiS at', the date of 

g over ot the e:idue. 

'/'  
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Sr. l)vtstonal AccountS Ofliccrs/DivjSiotlal AcCountS OIliccrS Gradcic 

lfDivisinfl'I Accounts Gtadc1l/Divisi0 	
Accountants (Regular) aic no 

drawn the allowing scale of'lj ,,iv as per central pay pattcrn. 	 I 
Divisinnal Accountant 	

Rs.5000- 150-8006/- 	1 
Divonnl ,'\cçOufltS Officer (Grade-Il) 	

l&s.5SOO- 1 75-900Q/ 

D'isnal Account Qfflcr (Grade-I) 	
Rs.6500-2 00  I 0,500/- 

DivisiOn1i Accounts Officer (Sr. Grdc) 	
l<s. 7500-250-1 2001)1- 

The cadre of Sr. DiviiOnai Accoi1tS Officers/ l)ivisioilal Accounts uffi 
'ifls 	 - 

Grade-i & Ill 
Divisional Accounts who are working in Arunachal Fradesh on 

regular baSis shall be allowed to continue for drawal of their pay and 

allowances fl 
the existing scales of pay even after taking over by the state 

Govt. 
The Accountant General (A&E), McghalaYa, Arunachal Pradesh, etc. Shillotig 
shall obtain the option in trillicatC in the prescribed form as annexed herewith 
from the Sr. GAO/DAD Grade-I DAO Grade-Il/GA borne on his adrc and 
serving in the suite of Arunachal Pradesh on the date of taking over, the cadic 
by the state Govertunent through the Exccuti\'C CngincCr of the Div'iOn and 

fdinish one copy of each option exercised by ib n 
Sr. Di'iSioal AccounS 

Officers/B 	
ona1 Accounts Officers Grade-I Divisional Accoun 

	officers 

Gi a
dc1l/l)iV oniti AccOuntaItS to the Secrc(U")' w Gover'tIt°°t 

of ArttIniC/"ul 

)rndeS/t, Dpnr('1i( of Fj,nt 	on receipt n 	 ti the OpttuS 
/1t  

TMLM  

31 DEC 2Q9. 

Guwahati Bench 
r6TI T1T 

1.6 

 

ivisionul AccounlathtS who are working in the works divisions ii Aruiad 

PiadeSl on 
depu1atiot shall be allowed to continue serving 

	he post of 

Divisionat Accountant ondeputatit till they complet& their 

d utat n 
- . .I,ittiflhl 	

those who have coinp1et 	
the 

r-ncinilal 
Fhe Di\'isioi 	Accountts 	ott 

	

e
xisting term of deputation will •be continucd as 

	nictgCY 

/\ccounthl for the time being 	
angCInt But for their absorption 

as regular DiviSt0ttl AcCOu1tl they Divisi0tiI test examu1atiot within two years ft oni the date of taking over the 

cadre from the adtuili5trat'e control of the AeCo0ttau1t 
Gc1ci al (A&h). 

McghalaY' At unachal PradeSli, etc., •5hillotlg, for which they will be )i veil 
three chances to qualify in the DiyiSiOtThl test cxaminauo't If any bo y fails to 
qualify in the Divisiotal test exaiflitlation, shall be revCrt td their patcht 

departmt 	
and when c1taliled hand become avai1ae 

- 0 1  Collh 

The adt1ti1iSt tive control of Sr. 
DiviSi0u1 	

AccOunts Officers 	
tVtSt0t1ui 

\CCOOiS 
Offi CC

Is/Di\ ionol Aceoutta0ts shall be vested 
	Iththe [j,IUIICL' 

Dcptr1huut1 
Goe1'IuuhtL' 	of AIlilIOChtfh 

Pr(lde5h, 	( izngal'. and 	vili be' 

c;scrcised b) the 
ScCre(0t'Yi 	

(IlL' GolLI'l 	te'11( of ,itr(i)iadhtUl 
i'i nilcst' 

J)e'j)orl?flL'n( 
oj , J:iance" 	- 	- 	- 	 - 

4. 	
\ 	tuitt 

The St cli L' gOVCrtflt 
1rough Aruiacl 	Pt adesh Pit 	

rv 	'' 

shall fill UI) til 
the vacancies of Dlvi onol Accounuhuhl' 	, 

- 	tl C 

5.1 	
'l'hc At unaCl 	

piadesh Public Serv'e Comt\ sion shall nnke recrWtmduit 

tO 

the Cadre uf DiviS1ot 	
Accout)tt b 5eleCt1On on merit adudg 

	iron the 

,,thwit1L ,,0UtCCS 	
rough wiiUCt dnd Co.

'c.a 	1ut 	yffig tt:st n,lhcl 

be ititn° 	,ytitl1%hht 	
'r Bi\'iSiut 	

!\ccntltl0\ 	( 

4. 
2.1 

2.2 

3, 

- 	: 	 •' 

c 



5 	/ 

(I 
7 

5.3 
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Age Lniiil fur"I)n-cct_Recruitment": 	
— J• 	31 DEC 2009 

Caiilulate shnld hot be less than 18 years and more than 28 )'ears of gC,. 

piaidcd that the. initial age limit may be relaxed up to 33 (thirty th,:ee) y a's 	Guwahati Bench 
i,:casc o! ,\ I'S I candidates in accordance with thc order of .lie S ate 
guveiniuiCilt from time to time. In case of existing / working L,v,s,  
Accountants, upper age limit is relaxahie upto 52 years. 

Education Qunhlication: 

Minimum Educational qualiflcations for direct recruit shall be a 4tilversily 
Degree I graduate with any one of the subjects namely Mathematics, Statistics, 
Commerce, Economics, from a.reognized University. 

Note: - /\gc Limit and Education as 1irescribed at serial 5.2 & 5,3 above shall 
not he aphicahlc in cas' of eligible departmental candidate(s). 

Ap pci iii ti 	ut in H ty :- 

ftc Secretary to the Govcrimnbnt of Arunachal Pradsh Dpar1rcnt of 
Finance shall be the appointing autliorily subject to the approvat of the 

Government. 

5 .4 

5.5 .Proh:,tiuimnmmd '1',:ining,- 

Candidates recruited throulc the Initial Recrt itmcnL Exansination wi II bc oii 
probation lola period of 2 ( :1 'o) years before their absorption in die •cadreol' 

Divisional Accountant.- During this periOd Ice/she shall be givcntrpInm1g lot a 

period ol 6 six ) miionths in te ,\dnimnistrative Training Institute and ilcercatter 
intensi c practical training in all aspects of public works accounts fOr a fui tImer 

periud of 6 ( Six  ) months.. 

After this trainimig , ih 'candidates are required to pass the • Diviional -test, 
which- will be condUcted by Director •of Accounts and Treasuries. Till such 
011ie as the traiees 1 1he areposted a Divisional AcouitafltOm probation. -• 
After passing the.. Divisional Test ExaminatiUn supernumerary pot.s equal to 
the number of such iainees iII be deemed to be created for thci absorption 
orl completion of probation period. - 

6. 	'l'rans1cr&jtiiij  

I)mismon ml 	Aount ink / I),vts,on,il Aecotmnk 	OIIRLIS mie 	to 	U 

ilm)\\llLl 	\\mtlnn 	AmimniLlimI T radcAl 	nmd 	mc 	litbL (oi 	tm,tmt Icc 	to tli 
- • 	

• 	estahlisluiieOtsof Chief Engineers IC ircctOr of Accounts&I'rCiSui ies whereon 	• 	• - 

• 	• 	- such posts exists: 	.. .•• • 	• 	. • 	... 	• 	•• 	-. 	• 	• - - 	: 	-. 	• • - 	. • • 	• 	- 

7 	Imcnsfcr of i ccom 

he j\ccountant General ( A&E), Meghalaya 1  Arunachal Pradeshetc. Shil long • . • - . 

shall ttkncccsary. aetion:to transfer the relevanl.rccordS . to the:Secretary to 

• 	 die Govermmmncnt of Arunachal Pradesh Department of Fi mcancc within 3 (llirce) 
months from the datcof issuc..of ticeno1iatiOm1. - 	. 	- • •. 	•. 	 • 	• - 

:- 

, \ 
/1 
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OFFICE OF' THE ACCOL:'NFANT GENERAL 	I E F 
sHILLorG 79i001  

Ct 
/ 

Tu 

10' ,ri' / 15 09 Dated:- 25.11.2005 

CEnt(i A i2I 
- 

Shri C. [J.'J.ongti:.a.w. 
Director of Accounts and Preasu.ries, 
Ge ovrnment of Arunachal Pradesh 	 j 	31 DEC ? 
Naharlagun -- 791 110. 
Arunachal Pradesh. 	 Guwahati Bench 

T1T[ 
Sub:- Scheme- for transfe-r of cadre of DAs,1DAO fom the Um 
of .G.(A&E) Meghalaya, e1:c Shiii':n A 	 g to the Govt. of Arunac-hai Pradesh. 

Sir, 

In inviting a reference to this office letter No. DA Cell/i -8/Court case/Vol. 11/1045 

dated 23.8.2005 on the subject cited above, I am to slate that the draft scheme framed by 

the C&AG's office regarding proposed. transfr of DAs cadre has been received by 

this office .4. Copy of the draft scheme is forwarded herewith for acceptance of the terms 

and conditions embodied in the scheme by Arunachal Piadesli Government. 

Comments/suggestion if any, of the government may be communicated to this 

of lice for onward transmission to the O/o the C&AG of India for consideration/approval. 

Also the action taken by the State Government on this office letter No. DA Cell/I-

1-2000-2001/1 390 dated 31.10.2005 (Copy enclosed) may also please he communicated 

at an early date. 

Enclo:- A rated above-. 
Yours thitlr.ft.11y, 

\ 

'I) 	 (A.K.Das) 
Dy. Accountant C'reneral (Admn) 

- 	 . 	 . -. 	 - 	.. . 	.............-. 	 . 	.- 	 -- 	 - 	-- - 	.. . 

- / . .. 	 . 	-S. 	 S  - 	. • 	 . 1; . 
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Draft Scheme for the transfer of the, cadre of Divisional Accountants / 'Djvjsjom 
Accounts Officers.. from the , admiiilstrative control of A.G.(A&E) Megha1ay 
Shilong to the GôvernmntofA.runachaI Pradesh. 

The Government of Arjnachal Pradesh, has decided to take Over the existin 
cadre of Divisional Accountants! Divisional Accounts Officers from the adminislrativ 
control of the Accountant Genera] (A&E) Meghalaya, Shillong to its administrativ 
control on the following terms and conditions- 

Administrative ContrOl: 
The administrative control of the Divisiona] Accountants / Divisiona 

Accounts officers, who are presently governed under the Central Civil Service Rule; 
and are working under the administrative control. of Accountant General (A&E 
Meghaiaya, Shillong.shal.[..on•..'their transfer to -sewices ..ofGovt .of.Arunachal Pradesh 
vest with the Director of Accounts and Treasuries, Govt. of Arunachal. Pradesh .unde: 
Department of Finance who would exercise all the administrative powers lik 
recruitment / pron*tion / leave / transfers & postings / disciplinary matters etc. 

Status and composition of the cadre on transfer.: 
(a) 	The existing Divisional Accountants / Divisional Accounts Qfflcers under the 
administrative control of Accountant General (A&E) Mghalaya, Shillong have the 
following cadre composition 

d U 
U 

Si. 'Name of the Post / Grade Scale of Pay (Rs) 	. ,Percentage composition 
No. . : 	. 	.. of.adre.strength 

 Divisional 	Accountants 5500475 79000 . 	- 	35% 
(ordinary Grade)  

 Divisional 	Accounts 6500-200- 10500 25% 
Offlcrs.(Grade- 

 Divisional 	Accounts: 7450-225-11500 	. 25% 
Offic'er(Grade-I) 	" .. 

Officers  
AuIahaFfr11tlieex1stmg 

regular Divisional Accountants ! Divisional Accounts Officers would continue, to 
- eãta itlhxifing 

3 Ontion for transfer to service of Govt of Arunachal Pradesh 
ioitfOrd&fdr-'.thpropOsed-fr.ansfer_OLcadre...in.theofflcia1. 

Gazette of the State Gävernment,. Accóuntaflt'Geñeral:(A&E)Meghäiaya, .Shill'ong shall 
call upon all the regular Divisional Accountants' ! 'Divisional Accounts 'Officers of the 
combined cadre, 'wh& find pilace, on the date of GaztteNotifidation; 'in' the Gradation list 
maintained by his office to exercise their option in the,prescribed': proforma appended 
herewith through the respective ,executive engineers wiihia ir peiiod óf:two month for 
gomg over to the service of the State Govt of Arunachal Pradesh or for their continuance 
in the 'Central 'GovermñèntTService 'under the' 'idthinistrative control of A.G;(A'&E) 
MeghaiayaTh&'optionibexerciséd shali:be flnai•and'•in.no case .iha.tsoever it shall be 

forwhatever 
reasons shall be deemed to have made an option to remain in..the Central Govt. Service 
under the Administrative control of. A.G.(A&E) Meghalaya. The 'pension and other 
retirement liabilities of those who opt for the State Service shal] be borne by the Govt. of 
Arunachal Pradesh. 
(b) 	Those Divisional Accountants / Divisional Acôounts Officers who opt for their 
continuance in the Central Government Service under the administrative control of the' 
A.G. (A&E) Me'ghalaya will be posted' inMaipur !Tripura. 



- (0 
. (c) 	The employees of office of the Accountant General (A&E) Meghalaya, Shillong 
and the employees of State Governmnt who are on deputation to the posts of Divisioa1 

i1 Accountants I Divisional Accounts Officers shall not be allowed to exercise any option to 
go over to the stateGo. Such employees, if re4ufred by the state Go, may be allowed 
to serve on the standard terms and conditions of deputation duly approved by the State 
Govt. 	• 	 0 	 • 	

0 

4. Regulation of Conditions of service 
0 	Subsequent to transfer to the State Govt., the conditions of service of the 
existing Divisional Accountants I Divisional Accounts Officers shall be regulated as 
follows: 	 . 	

0 	 • 	 0 

(1) Scales of Pay- Existing Divisional Accountants I Divisional Accounts Utticers shall 
continue to be placed in their existing pay scales. However, in the event of any revision of 
pay. scales .of.ex iStin.g Divisional.AccountafltS I Di-visionalAccOuntS .Officersb y..the.Govt. 
of India . with effect from a date 0 prior to the date of taking over the cadre control, the 
existing incumbents shall be entitled to such revised scales of pay from the said date Any 
subsequent reviiori of pay scale by the'State Govt. shall he applicable to them. 

Age of Superanmiation- Smce the age of Superannuation in respect of existing 
0 	

0 	 Divisional Accountants / Divisional Accounts Officers working under the administrative , 	 0 

control of .G. (A&E) Meghalaya is 60 years as applicable to the Central Govt. 
0 employees,"they shall be, as"a special dispensation, 'allowed a general extension of servjce 

without 'any discrimination 'for two "years 'over 'the .existing":a'ge of 'superannuation 'of 58 
years applicable to the 'employees of ,state Govt. of Arunachal Pradesh, subject to the 
condition that the retirement 'age of the Divisional Accountants I Divisional Accounts 
Officers transferred to the State Service will be as is ordered by the Central Govt. from 
time to time for their employees. 

Seniority under State Govt.- The inter-se seniority of Divisional Accountants I 
:Djvisjonl Accounts -Officers 'taken' over to the cadre of 0  State 'Govt. shall continue to 'be 
the same as existing on'the date of taking over the cadre by'the State Govt. 
(1EV) Recruitment- The recruitment to the post .of Divisional Accountant after taking over 

Pradesh. 
T) 	 -the"State -3ovt. -shál-1"-formuiate-suitabie " 

rules under the Arunachal Pradesh Service Rules to provide adequate promotional 
avenues shall, however, -not be less advantageous-than what is 
available under the administrative control of A G (A&E) Meghalaya Till such rules are 
framed, the promotions shall be regulated by the extant rules I instructions applicable 

- -------- 	 - 	 ____-_-_-------- - 
Training ' epártàientAlIExaniiflatiOfl -' State 'Govt. shall, with a view to provide 

adequate qualified manpower to the taken over cadre of Divisional Accountants I 
'Divisional Accounts Officers, evolve a 'systemof theoretical / practical training in-Public 
Works Accounting system and functioning of Public Works Divisions and a suitable 
departmental examination comparable to the existing training and examination to ensure 
that the existing quality and regularity of rendition of accounts to the A.G.(A&E) 
Meghalaya is maintained.  

Transfers and postmgs- The transfer and postmgs of Divisional Accountants / 
Divisional Accounts Officers shall be made by the State Government No employee from 
the state Govt. shall be posted to the regular charge of any division unless he'!, she has 
completed 'the special iraining required in Public Works Accounting system as well as the 
functioning of the Public Works Divisions and has subsequently qualified in an 
appropriate_departmental examination to be introduced by the State Govt. of Arunachal 

Tm:aesh as 	 - 
accounts and Treasuries, Arunachal Pradesh Govt. shall have the powers to appoint any 	-' 
employee of the State'Govt. as Divisional Accountant I Divisional Accounts Officers on a 
temporary and ad-hoc basis for' 'a spcifled period, till 'the post is filled by regular 
qualified personnel. 
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(\1TII) Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt 

i 1 4/ 	the Director of Accounts and Treasunes, Arunachal Pradesh Govt shall be the / 

L \ I 	discip1mary authonty in respect of Divisional Accountants I Divisional Accounts 

	

I 	Officers 
(IX) Reportmg and Reviewmg Officers- The Executive Engineers of the vous 

	

i I•/ 	• 	
divisions shall continue to be the reporting officer for the purpose of writing of Annual 

w •  • • . . Confidential Reports in respect Of Divisional Accouxitants I Divisional Accounts Officers 
working undertheni.The PAJCAO of the concerned department shall;.be •th Reviewing 

r 	Officer and Director of Accouhts'andTreaSUfleS, Aruriachal Pradesh • shall function as the 

	

. 	 accepting authority. • 	 . 
S. Transitional ProvisiOns- Till . such time the State Govt. frames appropriate rules 
concerning conditiOns of service of the taken over cadre, the incumbents shall be 
governedby..the.ru1es hitherto in:force. 

	

. 	. 	(e) Power to relax- Where the Govt. of Arunachal Pradesh is of the oprniOfl that 

	

. 	 it is necessary or expediiit to do • so, it shall, after ; consultation with the 
Comptroller & Auditor General of India, by an order for reasons to be 
recorded in writmg, relax any of the provisions of these terms and conditions 

	

S 	 • 	with respect to any classor categoryofpersons. 

\ 	
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.  fr_ 	cENTR ADTh1STT1 	 GAT BENCH 

(/1 OiiginI A1)1)11at1on Nos 112 130 13, 143, 	
\i I 

7 	 . 	

• 
i44,19 & 182 of 2007 	. 

2068, 

	

Dato of Order This, ti : ie II 	J AI  

HON'BLE MR MANORNAJAN MOHANTY, VICE JHARMAN 

	

HON'BLEMR K{USHmAM,ADM STRAT. 	 : 

QA 11 2/2OQL 

1. ar S1i Pradip KtPau1 	 . 	-. 
S/o Late Paiesh Chana Paul 	.. 	 . 

Disioual Accountant 
Obo The Eut e Engmee 
Resouice Dwision 
Panchanmkh, P.O:Agartu1a .. 	 .'... 	•. 
West Triptua799 003. 	 . 

ApplicantiU . O.A.112 I'2O 

• By Advocates .N.M.Chanda, iS;Nth &.Mrs.U;Dutta 

1 	Union of India 
T1ough the Comptroller & Auditor Gèra1 of Iidi 

• 	10 Baach Shah Zaf Mg 	. 	. 	• 	
: 

Ne Delhi 

2 	The Aecountit Gener (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc 
Sllong-793 003 	 - 

3 	The State of Arunachal Pradesh 
Represented by the Secretary to the 	 - 
Government of Arunachal Pradesh 
Departrnen of Power, Itaagr 	 ••,• 	 •• 

4 	The Com1ss1Ofler, Fmanoe Department 
Government of Arunachal Pradesh 
tanagar.  -•.• 	

•, 	 • . 	•• 	••. -• 	 . 	• 	.• 

I 	 - 

' 	The Commissioner, P"vVD 
Govt of Tripura 
Agartnla-7990° 1  

6 	The Chief Engmeei, J & FCD 
Government of At unaclial Pradesh 

1 	
Itanagar.  

- 	- 	- - 	- 	j 
• 	 • 	 .•. 

• 	: 	 • 

• p •. 	• 	 . 	. • 	• 	 ., 	• 	 .••.• 	- 	 - 
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The Chief Engineer. 	 Guwa' 
p\(Wathr Resour  

• 	- 	GoveriupentPt Tripura.. 	 - 
Agarta1a—?9)OQl. 

• 	8.. 
PWD 	&B) 	 . 	. 	. 	•. 	• 
Agart.ala, Tripura 799 001 

	

.1 	 -.. 	 .. 	 . 	 .. 	 -, 

	

9. 	The Executye n1neel1 . 	 -. 
• 	Reource Division 	. 	 • 	' 	• . • '? 

Panc:hnu. P.O: Agartala 	. 
\\t TI'i1)U - 799 003. 

• 
10 The Dirc.tor of Acunts & Treasuries, 

Govt of A,runacbal Piadesh, 
Naharlagun 791110 RepondennP': 122/2007 

Mr M U Ahrned, Addi C G S C for the Union of in1(Mr L Tenzi, 
Govt Advocate for the Arunahal Pradesh 

O . A.130120Y7 	 - 
V 	 ••.. 

1. 	Sri Thshi Narney 	- . 	. 	.. 	• 	' 	V.  
Divisional 	ount ant 	

L 

0/a the Eecuti' e Enguieei 
PWD Seppa, Arunachal Praclesh 

2 	ShriRKDeb 
Divisional Accoufltat 
0/o the Executive Engineer 	

I 

I&FCD Tezu Arunachal Prades1 	
I 

3 	SSKDnIn C 

Di i-Ional cunt aiit 
0 . 0 the Excuti\e Engineer. 	

V. 	 • - r - ' '' - 

Seppa Electrical Division 

(. 	

\.runat hal Pi adesh 	
' 

4J 	rrush1rKafltIBaiL1th 

\ 	
Divisional Accountallt 

	

h -/' 	
O/o the ExecutIVe Engineer,  
P W fl K1-ionsa Arunachal Pradesh 
AS. 	 - 	 - 

5. 	Sri Dilip 1una Dey 	.' 	

.. 

Divisional A untaut. .. 	 - 

Olo the Executive Engiieer 	- 
PWD. 	 '. 

25 
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Sri BimA1 1ia 

7/ 	fljvjsiOna 
0/0 the Eecuti\ Engineer 
R.W.D.. Tezr:Aflhl adesh 

/I 
r1 	7. 	Sri Debobrata Roy 

/ / 	
S 	DivisionatAttu1tlt 

O/o the Executive Engmer 
i&FC Division Roing, 

	

8. 	Sri Pradip Pau' 
Divisional Acounta1t 
Olo the Executive Engineer 
ResoUrce 	5jon.AgartaIa 

- 

C'iti 	 LII 

V.  

'\ 	Vt.PripUraT99 003. k 	es  
. 0 	• m App icantS 	0 A 130/2007 

i 
? . 

V 

are 	okiu 	oii deput4i0fl basiS uide ithe 

Q 	
/(All th 	Applicants 

V 	
control of A.0 (AE),.. M gha1qYa 	

nachal 

(Rèspond 0lt No 
Pradeh. 	Mnipur etc. T ii 	a, 	a 

SIShn M Ch'anda, S Nati  
B 	Ad\.oCat.eS 

• 	1. 
•' 

	

uthou.ofjndia
•0 	

a 
cmptroller & A&t& Gener 	of In 

Tough the 
10 Bahadr Shah Zafar.M., 

. 	- 	 • New Delhi. 

General (A&E) 	
/ 

2 The 	ccouutai 
Arunachal Pradesh Meghal1) a, Mizoralfl etc 

Shillong - 793 003 	/ 

Ai uuacha Pradesh 
3 The Stith of 

by the Seciet1U0 the 
1 Repiesouted 

Government of Arunachal Pradesh - 
Depart 	nt of Power, tanagar.  me 	 VI 	-: 	

• 

Finance Depart1fl 	t 
4 The CommiSsl01I 

unachal Prad 	h 	
• 

• Goveriueflt of 	
V  • 	

V  

- 	
- 	.: '' 	 •- 	- 	• 	V  

.: 

'1 be Chief Engineer Public \\'r1s Dep1t1flt 
5 

S 	 - Gorieflt of iuna11al preh 

Itanagar.  

Depaltmeut  
6 The 	hief 	flgm 	

R\\T0i  

Arunachal Pradsb 	' 
GovermT1flt of 

	
1. 	

• 

•'c 	: 

Vt 
V 	 V 

. 	V  
V 	 V  V 	V 

• 	V  l.. 	•V 	f 	
V 

i 
L 

V 

I L 
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The Executive E1,1iiee.1 
 

/ 	 Depart1ehlt ofPower- .  

( 	

, I 	Appbcanm0A 134I2OO7

krun 

LVUU 

V 	

(All the' App licants are orkiflg 
on dep1t1ti0fl basiS uxder the 

a(l mutt 	cotr0l V 'of 	
egbalaY V 

V :a4esh. TriPira. Ma 	p Ve (ResP0111 	?-. 
 

I 

.-L- - f 

p 	

COMA 

- 

4 . ,  

\O 

' 

V 	

' 

/ VVV  

k 

V 	 tan agar. 	V  

	

7. 	The Chief Enl 	I&FCD 	V 	V. mWilt 

Goyern1t ofrunacbPre 	V 

VV 	•. V•, 	'. 

auaga1 	
I 

	

8 	The Chef Engrneer 	

I 

p(Waters0U1 	
LI 

Government of Tripura 	 - I  

Agartala- 799 °°1 	 I  

	

9 	The Duecr of AoUfltS & eaSur1es 

Gdi'er1UTh1t0i Arunac1al pradesh 
—79l 110 RespOide in 0 A abar1ag 	 13012007 

Mi GBalsh\ a Si C fl S C joi the Union of ,  Intha d Mr L TeuZ1U, 

Govt. Advoc.a for the runUCi Pradesh. 
 

j412007. 	
'..'.V 	VVV V V , VV VV V V VV  

1. 	Sri Takon aboh.V 	'• 	

' 	

V 	 ,. , 	 V 

Son of Late Tapong Tabob 
Divisional V 	

ACUflth 
 

• 	Olo of the Executive Engeer 	V 	

V 	 V 

V  Public Health n eiflg Divi9 V 	 : 	' V 	

I 	 .,• V 

yrngluoug D1st1PPPar Siang 
iuiachal Pradesb - 

sbxi  itad .h6syain Das' 	
' V 	 , 	

V  VV 	
•'V 	

V 	

,,V; 	

V 

V 	

V 	 V I ' 

 

ScnOfLatsb 	Das 

DVIiSibfl Aoôoutan 
 

V 

 Oio 'of the 	
Cuti  EngineGr 

 

WDiVj0fl Pasighat 
 

V 

V 	
Dist East Siag, VV 

 

unch 	
V' ,, 	 V, 	

• 	V '  

V  3 
	I~ujnaran 

 

	

V 	 Son OfVSi00Ym 	I' 1N VaI. 
 

	

Dl\ ilOfl1 "%eoUntfult 	 - d 
- C + 	 1pctrjC 	j isiOl  uiiL 	

V 	 V 	

V 	

V 
V 	

V 

Ii 
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5 	Z 	
'. 	
:- •••• 	 . 	 . 	 ..... 	 .. 

	

. 	 . 

: 	 • 	 . 	 . 	

¶ 	. 	 . 	

.c 	• 	 • 	 . . 	

: 	. 

cII

A. 

By AdvOCte5 SIShil S S 	Goswai H K Das & 

	

U K 	
B1Dev 

/ 	
' 

'o- 

Vs . 	. 	. 	 . .• 
0.  

' 

Union 0fdia . 	
u 	•. 

	dl 
Through the ComU0r & Andi General 31 DEC of 

ptrO 	
di 

10 Bahadur Shah Zafar Marg 	
2j' 

New Delhi 

2 	The AcUfltt General &E) 	
I 

unacbal adesb, Megb8l8Y 	
e 	

I — 

Shillong 793 003. 
 

A 	 . 	.. .. . 

3 	The State of Arunaclial adesb 
Rep resented by the SecretarY to the 	

— 

Government of Arunaclial pradesh 
Departrn0Ut of Power! tanagar 

The Comrns1or, Finance Depament 
Government of Arunaal Pi adsh 
1tanag 

The Chief Engineer1 Public Health EngUle0 	
Depa]t1t 

5. 
Government of . 

 Arunachal Pi adesh, Itanaar 

6 The Chief Enfl0er 	 I  
Rural Wor1s Departmt 

F 

Government of Artmachal Pradesh 

tagar 

7 	The Chief Enneer 
Power Depaent 
Govt of Armmachal pradesh 

agar.  

	

8. . The Dtór of AcUUtS 	easUris . 

Govt. of Arwiachal Pradesh. 	
. 	. 

N . ahar1agun791 110 	 £ 

9 	The Union of India 
repre ted b the SecretarY 	he vt of tha i 

Ministry of PersoniieL Public GrievaX' and PenSi0flS 

Ilk DepartlTlehlt of Peisonuel and Tramflg 
New Delhi 	 RespoUdet5 in. 0 A 134/2007  

0 	 .. 	- 	 . 	 . .

AP 	

Ai 

r G Ba3sha Sr C G S C for the Union of India & Mr L Teuzin, Govt  

AdvoCate for the'Stmflte of ArtC11al padeb. 	.. . 
• 	 . 	 . 	 .' 	 . 	 -• 	

: 	• 

1/ 

0 •'  



p 
Q:3/2OO7 	1 

I 	 i 	DEC 2: :9 
Sri M V 1rt1tbihe) an Nair t 	p Divisional Accountani 	 I 	3eich 
O/o the ExecutiVe Engineer 
PWD Division Kalalctang 
krunachal 	adesh Applicant in O.A 143/2007 

S/Shii U K Nair, B Sarma, A Chetiy & B 	ba 	ab0rtY 
H B) Ad\ocates 

Vs. 	 .•. 

Uniqn of India 	 . 
Through the ComItroUr & Auclito Gepera o 	n 	: 

10 Bahadar Shah Zafar Mdrg . 	. 	.. 
Nev Delhi.  

The Accountant General (A&E) 	4 
2 

Arunachal Pradesh, Meghalaya, Mizoram etc 
Shillong 793 003 	

- 	/ 

3 	The State of Arunachal Piadesh 
by the Secretary to the Represented 
of Arunachal Pra4.esh Governmefl . . . DepameUt of Power, Itanagar.. 	 .: 

	

.::' 	... 
Department 	 I 

4 	The Corrmss1oner, Finance ...............................
Government of Arunachal Pradesh 
Itanagar 

5 	The Chief Engineer 
Public Woiks Department 
Government of Arunacba.l Pi adesh - 
Itanagar. 

\ C 	Th Executi' e Engineel 
•1 	

PWD Division Kalak tang 
Ara al Praclesh 

I 	,.. 	•.. 
/ 	7 	The Director of Accotuits & Treasuries 

Government of Arunachal Pradesh 
Naharlagufl—?91 110 Respondents in 0 A 143/2007 

Mr.1.U.1i1e& Addl.C.G.S.c. fo 	the Union of Jndia & Mr.L.TenZ 

Govt Advocate for the State of Arunachal Pr7 



	

P 	V 	 - 

t  
( 	

-'mL- 	 ] 	

4-_]. • 

- 

Agog 
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7 
 

O.A.144/2007 	 " •- 	 • 

_______ 	 'I 	 . 	 - 	 .•.• •• 

1. 	SriR.PrntaP. 	••••• 

	

/ 	 Divisional :\UItQ 1  

Olo the Execut i'e Engieei (CivW 	
- 	 f 

Ziro, Ciyil Division,1DePart0hlt of Hyciro Power 	
I 

Arunachal Pradesh. 	 • 	

: 

in Applicant O.A144I2O°7  

	

• 	By Advocates S/Shri U.K.Nair, B.Sarma, A.ChetrY.& B.r.tY 

9 	
• 	- 	' 

-Vs . 

 

1 	Union of India I  
Tough the CoinpoUer & Auditor  General of Intha 

10 Bahadur Shahaf3r Marg 
New Delhi 	 • 

4 	
-1q44. 

The Accountant Geiier (A&E) 	 - 

p 	 unachal Pradesh, Megbalaya. Mizoram etc. 	•, 

4 	Sllong 793 003 

The State of Arunachal Pradesh 
Represented by the SecretarY to the 

/ 	Governmellt of £tuiae 	Prdesh 	 •• 

r Depaitment of Power. Itag 

The CornnSs1Ofler, Finailee Departiflt 	 •, 

Government of Arunachtd Pradesh 	 . 
• 	 ; S  

It,aiagar. 	
' 

5 	The Chef Engineer 
Public Works Depa3tmeUt 
GovetiuTieflt of Arunacbal Pradesh 
1tnaga.r. 	 - 	 • 

•..:. 	•- 

G. 	The ExecUtiVe 	guieer1 Zo 
Civil DivisiOn, Deprtrneit of Hydro Power - 

'Arunachal Prade !~h- 

rile Dirthr of Aouut &Treasuries  
over1it of Aninadhal Pradeh • 	

• 

Nahat9 i1 - Onde 5110A144l'2OO 1  

G 	SC.G SO' fQr tb.e U 	
0i1iid & M LTenZ1, Govt 

	

Advocate for the State f AruiaCha1 	esIi.. 



744  
—Z-- 8 

• 	p. . 	 . 

C).A.15/007 	• 
• 	'I 

/ 	•i. 	ri San1.ai.u..OJosh 	. . • 
/1 	 Soir ol I G1105h 

•1 

• 	
•.'." .••44-,.•• 	••i 

• 31 DEC2009 

Quahati Bonch • 
•  

.• 1' 	• 	 Di.\iSiOu1a1.AC4011ut,:ttt 	• 	• •• • 	. 	-I 	: 	• 

I/ 	 9/c) oLtho Ex(_Xutive Ejjcei' 	• 	• 	,• 	. . • 	• 	• 

• • 	 • 	
R\V.Division, Yinki6m,• . 	• I 	• •• 	• •. 	• • . 	0 ,: , •. 	 • 

Ynigluoug1 Disk Uppei Si, 	 I 

• 	 Arunachal Practesh. •. 	• 	• 	 • 	• • • . • •• . . • .. 	
. 

"ApplicantL43A. 159/2007, 
it 

	

I 	 ••' 	• 	II 	, 	, 	I 

; I 	
(pphLnt Is 	'oihing on deivaou basis I under the ti  
admrn1tatl\'o contiol of A. G. (A&E), 1 'MeghaIay', Arunachal 
Piadesh Tiipw a Manxpui et (Respondent No 2) 

By Advocates SJShrf'S.Sarma, U.Ic.Goswami, H.K.Das &.rs.D;Devi. • 
I 	

I 

Vs 

1 	Umonotlndia 
Through the Comptroller & Auditor Genei al of ndia 

• New Delhi, 	- 	 • 	• 	• - 	 • 

2 	The Acantant General (A&E) 
•• 	 deg1a0r 	tc ; 	* • • 	• 

o 

3 • 	State of Aiui1aclf1Jft4ri :•.H 	 .••. • •• 

Iepiesented b) the Secrtary to the 	 44 
Goverimien1't 	bbac.1S1 	 - 
Depaitmont oiO1 Itanagai 	I 

The on 	Fmnce Department - I  
Govouunent of Aiunachal PLadesh 	 - 
ltanagcu 	 I 

:I 	 . 	• 	 .••• 	• 	. 	•• 	.• 	..•• 	• 

5 	The Chiot Engmeei 1  Ruial WorLs Department 
: 	 Goieuiinent of ruacha1 Piadesh j..  

Itaaai 	' 	I 

6 	rrhe  E\ecutive Eugmeer 	- 	
I 

• 	 R.ViDivision tui91uong 	.. . I 	. 	. • • • 	•:. • 	•• -. 
Ymgbiong Dist Upper Siang 

• 	• 	 unahal Pradésh. 	. 	• 	. • • 	• 

7 	The Dnectoi of Accounts & Tieasuiies 	/ 
• 	• . S • 	Covernnieiit. ofAruiachaI Pradesh • 
• 	• 	

• 	••. 	.Naharlaui791 110. 	• 
I 	

- 	

I 

S•,•_ 
• • -: 	• 

• 
• • .1 • 	•• •• 	• • 	• 	 • 	• • St 

• 	 • 	•.• • •• S . • • 

I . .. 	• 	• 	• 	• • 	• • 

• 	/ 



31 

The Umon of hidi 
Iopieflt0Ct by the SecietarY 

/7 	to the Goverrne1lt of India 
Ministry of personneL Public GrieVD1iOO & Pnsiofl 	' 

Deiartfleut of Peioirnel and Trnng 

New Della 

	

RespOUde 	n p 159(2001 
j 	4I1 

0 4 

Mis M Das, Addi C G S C for 
the  Uuio ofIntha and 	TenZfl1, 

iened Go Advocate for the State of th1acb Pradesh ' 

_ia/2QO2. 

1; 	Sri Malay EhusanDCY 	. 	. 	. 
Divisiolial Autaflt 
Olo the ExecuiV0 Engined' 	.. S  

.I&FC Depurtifldhit. Tuwang - 
Tavang, Allu.,achal Pradeh. 

Shri Nil1l R.a.tan Nath 
Divisional Accountant 

Q 	 Olo the Exeèutive Engineer, 
P H E , Tawaiig 
Taaflg ArunaChal Pradesh 

. 	sri-Upelidra. Chandra Debath . 	 . 
citi • 	Divisional AcuntaUt  

Olo the E\ecutl\'G EngwcCr 
• 	R.W.D. Tawiig 	. 	 . 	. 

Ta\Vg, 'unacbul Pradesh. 	. 	.• • . ••. Applicants in O.A. la2/2OO l.. 

B) Advocates S/Shn M Chanda S Nath & U 
Dutta 

Vs 

n In of In cU a 	. 	.. 	. Through the Compt0l & Audir General of India 

10 BihadUr Shah'Za  

New Delhi 

2 	The Aecotultant Gencial (A&E) 
\ruflac1 

Pradesh MegbalY Mizorain eLc 
S iiongi 93093. 	 •: 	 S.  

3. 	The Sth of ArunaCh 	adesh 

Reiresei1te by the. SectethrY t thd . 	. 	:' • 

GOVerme1t of u.ucha1 Pradesh 	. S  

Depaitlfleut of Po'; 
II 



. 	 . • 	• 	 •10  

•/ 	. 	. 	 .. i.  i/. 	. 	The Coin ;isio11e1'.. 1iuiic fle1)t1fleu ;  

I% 	 Govermuent ol' Arunaelitd Prade3h : 	. 	.• •• . . 

;( 	 Itanagar. 	 i 	 I 	 Il 4. 
' l 

	

5. 	The Chief Engmeer 
 

Public Health Engineering Depaitment 	
' ( 

Goverinneut of Arunachal Pradesh 	
I 

S 	 Itanagar. 	
; . 	•;i. 

•.'  • 	1 	:.. . 

	

• 	 I. 

	

6 	'1 he Chiel Engineer 
Ruial \Voihs Depaitinent 
Government of Arwiachal Pradesh  
Jtanagar. 	 1 

	

7. 	The Chief Engineer1 I&FCD 	 . 	• 
Government of Arunachal Pradesh 
Itanagar.  

8.The Director of Accounts & ''reastu'ies 

f 	 Govrrnnent of A runachalPradesh 	,. 	 . 	 . 

Naharingun 7- 791 110 

Mi G Baish a Si C 0 S C for the Union of India & Mi L Teuzin, Got 
Advocate for the State of Arunachal Prudesh. 

ORDER 

flLs tr/,NANQRAJkN 

(t 
'\ 

) 	I low. ci  the leat iied co wisls app oai in g foj. the parties of the 
•. 	

.5 	•• 

o've .ases one aftei the other and all the cases are being disposed ol 

by this common order.  

	

2 	Rule 3 of the Rules framed under Article 148- of the 

Constitution of Indict (a elating to recruitn?ent of 'DivLsiona1 

Accountants) called 'The Indian Audit and Accounts Department 

[Diisioid Aountants1 itocruitineut Rules, 1988 reads,as under 

S 	Method of ituUitnieL1t, age lunit, quah.flcatioiis,etC The 
method ot ieuuilment, age lunit, quaLflcatioiis and other 
matters relatuag to the said post shaU be as specified in columns 

d Schedu  5to14ofthesai 12_' 
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7

0 , •• 	 - '-. 

	

Note rp 	dii C( t i ecru.its ill be selected on the 	basis 	of an 

enu'ulIee eximjnaLioh eonducLd by an: 4utliority.sPQCLiCCt b'.the 
Comptroller 'ond Audftor GelIerLd of India.' Durhig the 1)urio(I of 

PrOb Lion, they hou!d qualii in •thc rec'ibod DeparLn1e11tI 

Lturnnat.iOfl.  

Note 2 Vacancies causLd b the iiiunbcnt being away on tranLc1 on 

deputation 01 long iUne 	oi stuth leave or widei othi 

L ucufltafle For a dui aLien of one 	th iaolle may be ilcd 

i 	on deut inofl, horn 

[1] 	AccountantS [Rs. 1200:2040] aiicl Senior' AccountaiL5 
ERs 1 O0 2600) [belonging to the Acounts and EntiL1cxmiit 

	

hh,\ 	Office ii whose jui'isctict.ioii hevLcancieS have aisenl who 

/ 	
'\ ha e paocI the Dopat unental E\ainUlUL1011 icr 

' \ Account ants tnd ii we 5 >ears iogtthu erv1ce as 
I / _coufltMltbehhbdi ACuUiitcU1t mcudj.ng 2 )'GD,lS e\pL1Cfl' 

Sc'uon 

Eu] 	Ste 	bl1L \Vorks Cleiks bolng I)0S 	eqVO]3tth or 
ta 

compal able 	ith that of Acunta11t/Seflb0r Acunta11t on 

a jegular basis for ,  5 yeais mcluding 2 years experience 	in 

h1icWorks AcoWltS:  

Note 3 Th 	pci 1911 Qf deptat1Pil 	ncludang the period 	of 
held bniethte 	preceg 

deputaLifl in aiothoi' exCaCe post oi 	some 	other 
this 	appomtmeuit 	m 	the 	same 

GoVer0flt I 

oiganizatioi)ePa1t1nt 	o 	the 	Central 
116t. exoged 3 yearS 	' 	r 	

I 

oic1innI.ilv 

to rent Disional Accotaflt5 
3 	b2 exercise of the powels 

(who  
transfer/députatioul basis, 	he ApplicantS of these .cQs 

'- 	' 	- on . 	. 
- 	-: 	........... , 

employee of the Sta 	GoveininBflt of Ariachal 	adesW 
permaflelit 

- 
as 	Di 	ion 	AccOUltitS "  and posted in weient 

C-iC 	tppmted 
41 

ofWcha1 Piadesh 
Lngtncl ing Diis1ufl 	oL the SLa1 	Goveiiimeflt 

SuLh b 	the 	\cou1tt General 	One of them 
being 	1osLl 	as 

11212007), of course was posted m the State of 
ckppbcaflt of 0 A No 

Tr 
J 

I  

31 DEC 200 

bl-'Vahati  



p 

L :;'. ••'l 

• 	 ,. 

I- 

I 

'1 

1•

or  
 

4;. 

/ / 

f ( 

ii  

I .. 

- 

I • 
4 	 B 

- 	 I 

	

- 	 A 	 - 

1. 	',1i1e 	t.1c 	\pjiicaut5 . ru 	•uiililig 	U: 	 oiti 

'i' 	tilt 	WI L pu it iin U ii 	h State QociniiiCiit ol 	un d I 

1LfJ elI iolvüd to LakC ovi .tho cnti 	1)ivisiouiil .Accoitat etc. 

posts Irom the control of the Covcri.uiC11t of Intha 	0cauUt 

• Leneral/C\C) and tccordingIy, proposals W0i3 1)1acd befre the 

• 	Cntra1 Góernien OrguiizatOfl. 	. 	•. 	• 

U. 	 In the tid 11iopOciiI it has boon p 1 opoct1that1 u011 taking 

• thu t)OSL4 Ol I)iVitWItd 	Uii1flUt etc., the 	1uiflb-Oii Ls Of 
ovcr 

	tlio;o 

• 	D jvjjonil ACCUUUtUflt. 1)O5L (who.iiro coLiiiUiflg on deputation basis) 

" euld I a.e a tt (to be conductod by the St 	
GoveUiulciJC of' 

:TuiliCILal Prcdesh) to be linul-ly absorbed and such of them, who wpuld 

not. ivalify: desl)lte three c1cs, W0U1(l not be asorbed/reCd in 

- the pusts of I)iviioial AcomtafltS and would be repatriad 1k 

' P U 1t J)O-.tIL alt 

	to 

The ntii e p1 OILl, 1ia ing becu oiied Ly the c 

	

j)Os 	
entral 

• . @overniiOUt OruiiSfltiOil, 
counr pr.oposS wero given by.-theix (th: . 

Ccntial GoouuIgnisatLOfl) mid, as it uppO 	the 
nCflt Oj 	prop 	c 

tountol pxopoaI tiIl at a not Iin stage Itappea1S iw ther bcoi 

giung a final touch in the inatt.er, the Go'ernrneilt of lh 

O g in1 t on ht sought options üom the inembel s of rei 

Di' iiona1 \.ount(UhtS Ciclie 

	

Siiieth-1)0S of Divisional AountantS ate born 	
the 

* 	• . --------------- u:.bli1mWut oI• the SttIto Government,. (dthouh rccruit;.Ciit,, 

111t111( lit, 	poLiJig 	md 	on(i ol 	th 	the 	cOUflLJ uo wi 1I  

• 	 • 	. 	• • 



S . 	 to 
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GolleIal/CkCIG0\t of Iutha, at ono pout of 

1/ 	Governrnellt of ;unac11 	Pradesli .:rSed 

• 	: 	:. 	
.: 

recruit1flCh1 (of,  Divisiolthi Accuil1a' by1bo C 

0rgaii1satOn and as . it appearS1' i the sai prU 

I 	
•I 

-": 

• 	•.• 1. 

, 	
been any reeruitlnehlt (direct or depiLa0W . 	. 

	

ii' 	
' 

tor the posts (about C 1 in uurnber) 1rm vacant n 3ei4t of 

	

. ...................

1 • 	 } : • 	'' 	• 	I 	 . 	1 • • 	 • 	
. Ijii,' 

I 	

IlL 	( 	
11 

unacbal adesh 	
L 	

I 	
L 

	

I 	
31 

- 	 .5 

8 	At the abo' o 	
App 

	

juncture, the 	bCafltS Wo e 00wng 
d 	 - 

	

a Di' iioii Accountc 	
be od the 3 yeai of their depua0fl were 

I 

hed ut to gct theu dcputatloil 
0wa cesigh pay meant for 

S 	 • 	 . 	 . 	 • 

Di' islonal ccouuta11ts Heuc, thebe Ojigulal Apphcat10 
have been 

	

flied undei Section 19 of th Adinfl1Str 	
ThbuflalS Act, 1985 - 

Bclore bd atteflWt to r€pati iate the 
AppliC1ts froifl their 

	

• 	• 	 • 	•• 	
• 	;.. 	:: 	• 	•;:'• 	• 

deputat10 
had be abandOflCd aw twg the vieWS an coujt3r 

vievtS 

of both Central Goeriufleflt & State Goverfl1nt p
e 1]Bfl th takmg 

o ci of Divisional Accoufltts e posts by the Sta Goveent of J 
I 

( 	

Pradosh• 	. 	 . 	•• • 	• 	• 	• 	• 	
: 	'.: • 

' 	 •• 	 . 	 • 	

. 	•: 	•; 

: 	•J 	 . 	 . 	. 	• 	•• 	

..• 	S ...  

-- 	

thidei the Reu.it1ne1it Rules of 1988, the deputat10t 

Diisio11al Accountallts ue av1abie 	otuiue even beoud years of 

thu le1)Utt1Ol pellOCi ot 	n e\a orcarY cirCm 	M 

it u1)p' th Ck uual Ooei innent 
OrgaulSat1on whe waitlg the 

 ell 

quest]Ofl of finalitY of the point ot tjng ovet of Divisional Accountant - 

W. 

	

Cathe by the State Goverflrn 	
did not recrui/ab0 	. tbe... 

tj  

recruit iflflts of Divisional .\ccoufltL 1t as a. result of which about; 6 

S 	

I 



;.-_ 	 .. 	.. 	. 	:. 	• 	. 
i 	

14 

	

t 	I 

1Jos1.b of Diisiond A'untant etc are lying acaflt inthe'SZate of 

/ 	
Arunaclial P1 ade h aod, if the proent Apphcants o repaaed then 

	

I 	
•hJ 	I 

11 	; • • • . 	, 	
: Sh101 bc tota I .disruption.of Aócothitli 

I 

.. 'i 	
Divisions ol that. 	r't. t1 	nformedi.n'thef 1r 1tL1øvoral 

J 	 I 	
•L1 	 :L ' ;• '  

I 	 Enginceriug Divi'ion of State ol Aruncha1 4  

	

I 	
vA tt II: : .? 	 l  

managed by one Divisional Accountant ApparentIy. that -s he 
. 	 .. 	 . 	 . 	 . 	

• 0 	 • 	 • . 	 : • 	 -1 	L . 	. : 	 i. 	 . • 	•'.- • • • • 	• •-: 

1•- 

compelling reason foi which the Accountant General did 	give Le t  

to the iepatiiatlOn of the Xpphcants (those who are occupying the posts 

I 	
oL Dt\ b1Ofld AccountantS) as yet though they have covered ire than 

: 	

3 \ 

 

of cIputatioi 	1 	
(I 

t t- 1 
	 10 	SLnc.o the 	u0 conLL1uU1g on dppuLtioi1 (beyond 

$ 3 oars of their deputatlou perlOCl) on the above said compelling1 extra 

oidrnar) jiin.tanceS and smce they are, by implication, are 

avu 1 a b1e  to continue on deputation beyond 3 ars, 1 1deptaOn 

r 	
I 

p 	 d1 ow ances/hlgIier ,  I)ay UI the post of Divisional Acpntant shu be 

; 	. 	 , 	. 	. 	. 
•: •• 	•.• 	• : 	• 	•°'•• • 	: : 	:'; 	•• .' 	•: 	 4:•.' 	. 	.. 

t I 	 cortinued to be paid to them, they should not be cornpelled,to ge1arY 

	

I 	
d1) 

: ' 	 In ilieii pioviouS 1)Ot and nothmg shod berecovered fromhem 

Ahey are actually iepatriated 	 - 

In the peu1iar pacts and circumstances, th Accountant 

0 e1101 1ICAG/Ct1t1'a 1 ;: 0 1'fl 	hil4 jromptly .pcd th 	it recr 

(1 (i th\ iional eountuit LoL the posts (61) lying vacant m the Stat of 

Aiunich1 Pi adoh and' hue clouig so, in all IiurnesS of tlnngs 4  they 

should sOthtQ the StaLe Goveriunent, as tlaé posts are tunded by 

themlSt ate Goei uinent Recruitment, as afcresa-id, an be done2._' 

I 	 I 



v-: 

h.f 	• 	• 	. 	. 	 .. 

1) ' 	

te 	nIi'i:J i6Q •i1 1.o tlka;. 	i 	
:tho 	

of • 
,I 	1988 rfjt should be clone peuig fiaton of the issue relatmg th I
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12 	Once the lecluitment (direct or by deputtioi) is doijonlJy by 

the Cenual and State Govt theie shall be no problem to repatriao 

the Applicants from their. deputation In ' the event the State 
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(1)ioposed to be hch! b\ the State Goveimnent) for being absoibed in 

thc Cndi i O\ er_bv t h en, Stat-c Gov eminent The Applicants, on 

repatriItic)n, aitez the aituig/coohng period, can also be recruited on 

deputation basi, as Diizonal Accountants 

13 	The Applicant in 0 A 112/2007 has been iepafated by the 

authoi ities of Tripui a State appucnL1y, without leave from the 

Ac'owit liii Genci al/C"ciiti al Go oiunicnt Oigamsatmon But in the 

pt culiui CI1(ulflstancc's the AccountanL General needpost hun as 

against a vacant)ost of Divisional Accountant in Arunachaj Pradesh, 
1 	 - 

mntil he is reiiatriated fron his deputation . 	
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No.APDA/L&/JA..277/94 	Dated Naharlagun, the 2Jue'2008. 
To 

The Accountant General (A&E), 
Meghalaya, A±Untchal Pradesh etc., 
Shillong7793001 

Sub:- 	ieruitment Rules, 1988 inrespect of Divisional Accountants 
born under the establishent of the Govt. of Aiunacha1 PEadesh. 

Sir, 

While enclosing herewith a copy of the common judgment passed by 

the Hon'ble Central Administrative Tribunal, Guwahati on 11.4.2008 in case No. 

OA No. 112/07, 130/07, 134/07, 143/07, 144/07, 159/07 and 182/07, I am directed 

to request you to refer to the order No. 11 of the judgment. In the said o±dr No., it 

has been ordered by the Hon'ble Central Administrative Tribunal that the 

A G/CAG/Central Govt should promptly proceed to recruit Divisional 

Accountants for the posts (61) lying vacant in the state of Arunachal Pradesh as per 

the Recruitment Rule of 1988 for Divisional Accountants and while doing so, the 

state Govt. of Arunachal Pradesh should be associated in the recruitment process as 
the Divisional Accountants posts are funded by the state Govt 

In view of above, your esteemed office is requested to kindly forward a 

certified copy of the Recruitment Rule of 1988 including amendment if any in 
respect of the Divisional Accountants of the state of Arunachal Pradesh to enable us 

to offer our Govt. comments for your further necessary. action. 

Since the Divisional Accountants posts are lying vacant for a pretty 
long time and thereby affecting the smooth functioning of the field Divisions of this 
Govt , your early reply is highly solicited. 

Enclo:- 	As stated. 

AWe,4 / / j;-. . 
I 

3i EC 2009 	/ 
/GUM 1.  

•.'!.;.• 	I  

Yours faithfully,  ,- 

(J.Taeng'j I / 
Joint Director of Accounts qc Treasuries, 
For Director of Accounts &f Treauries, 

Govt. of Arunachaj Pradesh, 
Naharlagun. 



I 
GOVT. OF ARIJNACHAL PRAI)ESH 

DIRECTORATE OF ACCOUNTS AND TREASURIES 
NAHARLAGUN 

No. DAITRY/1 5/99 	 Dated Naharlagu, theAugust'2008. 
To 

The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh etc., 
Shillong-793 001. 

Sub:- 	Recruitment Rules,. 1988 in respect of Divisional Accountant 
born under the establishment of the Govt. of Arunachal 
Pradesh. 

Ref:- 	Our letter No. APDAIL&AJHBA-277/94 dated 25.6.2008 
enclosing the copy of the common orderpassed by the Hon'ble 
CAT. Guwahatj in respect Of Divisional Accountints on 
deputation. 

Sir, 

With reference to the above, I am directed to request you again 

kindly to expedite the forwarding of a certified copy of Recruitment Rule of 1988 

including amendment if any in respect of Divisional Accountant of the state of 

Arunachal Pradesh to enable us to offer our Govt. comments for your further 

necessary action. The matter is already over delayed. Hence early reply/ follow up 
action by your esteemed office shall be highly welcomed. 

 

1 	31 IJEC2009 

Yours faithfully, 

Joint Director of Accounts Treasuries, 
For Director of Accounts & Treasuries, 

Govt. of Arunachal Pradesh, 
Naharlagun. 

GUwahati B9nCh 
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GOVt OFARUNACHAL PDESH .' 	 .• 

.E 
	DRECTORATE OF ACCOUNTS AND TREASU.RIIES 

No. DA1TRY/15/99 	 Dated Naharlagun. the .':... 

• ° 	 I1 	qrrT 

The Accountant General (A&E), 	 I 	1DEC 19 
Arunachal Pradesh etc. 
hJ'0QJ 	 Wh Bvth 

Ref:- 	Onr' tter o.APDA/L&A/BA/277/94 dtcd 25/6/2OO and 
itte  

(-j.  

W! tiicuc 	ft abo'e, I nu directed to state that a 

considerabic lengTh of time has passed since the pronouncement of the order of 

the Hon'bie CAT., Guwahati on il -4-2003 in connection with the Original 

Appflcaion Nos,.i 12, 130,134, 143, 44, 159 and 182 of 2007. More than 60% 

of the pc,sI.s of the Divisional AccouttanL Cadre borne under various works 

oepartmenls of the t.iOvt. of Arunacnal Pradesh appear to he now lymg vacant, 

As your goodoffice is also very much aware that keeping the posts vacant for a 

long thne not oniy hampers the work.:; and com piiin of accounts or working 

Divisions hat also has hearing on The side budget while giving continuation 

ig ast Oiosc Iy ,  vucan posts tur a pretty 'ong n ni c. 

Therefore, it is once again requested kindly to convey a few 

words of cortirmation as regard to implementation of the Hon'ble Ci.'iTs order 

to enable us to apprise the State Government.  

Yourçfai thfu11, 

(C.\'J' iVTngrnaw), 
• 	 Director of Accoiints.& Treasuries, 

• • ,-Govl. of Arunachal Pradesh. 
Naharlagun. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH, 
GUWAHATI 

• 	 ORIGINAL APPLICATION NO. 99/ 2009 
-- '•- 

C;entrai A t 

<k' O5JAN.2O1OJ 

Guwahati Bench 

-Vs- 
THE UNION OF INDIA & OTHERS 

• 	 ... RESPONDENTS 

i 0 , . 

SHRI R. PRATAPAN 
APPLICANT 

IN THE MATIER OF: 

Written Statement submitted on behalf of the 

Respondents No. land 2. 

r 	 R! 	 i' AM? 	 *MT A 
 

MOST RESPECTFULLY SHEWETH: 

rI--4- 	4, 	r4 	 _L 	 j 	 •j 	. ) 	f 	(' 	 ;.-d iu maue 	pray  api ± .0 	1 	L'HUI 

Application as filed by the applicant, the answering Respondents humbly 
submit that they have no comments to offer. 

. That with regard to statements made in paragraph 4.1 of the Original 

Application as filed by the applicant, the Respordents humbly submit that the 

statements contained therein are not absolutely correct and as such the same 

are denied by the answering respondents. It is specificafly submitted by the 

answering respondents that the Applicant was always an employee of the . 
Government nf  Arunachal Pradesh and he was appointed in his present • \ 

holding post on deputation basis only and that too for a specified period only., 

0 

OF 

That with regard to statements made in paragraphs 4.2, 4.3, 4.4 and 4.5 of 
the Original Application as filed by the Applicant, the answering Respondent 
humbly submit that the Applicant Was always a regular employee of the 
Government of Arunachal Pradesh, It is submitted by the answering 
respondents that since there were vacancies in the cadre of Divisional 
Accountants ad'ministered by Respondent No. 2 and since direct recruitment 
as provided in the RecruitmentRufes, 1988 for Divisional Accountants" to fill 
up the said vacant posts of DA throgh the Staff Selection commission takes 
time, the Respondent No. 2 from time to time used to cafl for applications 
from the exoerienced staff of Public Works, P H E, R W D, I & FC, Electricity 
Deprtmc t SeFVing u cr the State Guvrnments of I npura, Arunacha 
Pradesh and ivianipur and who were willipg to serve as Divisional Accountants 



O 	 2 

on deputation basis in the States of Tpura, Arunachal Pradesh and Manipur.  
'S 

S.. 	

S  Accordingly; as per the said process, the Applicant toO [who' had himself 

opted for the same], was selected and posted as Divisional Accountant on 

deputation basis undEr 'the administrative control of Respondent No.2. The 

letter of Respondent No.2, while appointing the Applicant as Divisional 

Accountant on deputation categorically stated as follows: 
• 	a) 	that the period of deputation was initially for one year and 

b) that the Applicant was liable to work as a Divisional Accountant on 

deputation 'basis in any of the 'three States of Tripura, Arunachal 

Pradesh and Manipur. 

eflt 

r 

•' 	7fllO 

Guwahatj Bench 

The answering respondents further states that As per the general practice the 

aforesaid initial one year period of deputation of such persons who were so 

deputized was usually extended for a maximum upto three years and in no 

case it was extended beyond three years. However, in the instant case the  

Applicant is still continuing in his deputation. 0 

The copies of the Recruitment Rules 1988 and the 

appointment letter dated 27.12.1995 are annexed 

hereto and are niaiked as - Annejure I and II 

respectively 

with regard to statements made in paragraphs. 4.6 of the 'Original 

Application, the Respondent No. 2 humbly submit that in the year 1999 it was 

notified and jntimated by th6 State Governmen.t of Arunachal Pradesh to the 

answering 'respondents vide GOAP's letter. No. DA/TRY/15/99/9029 dated 
- 

15.11.1999 that as the issue of recruitment, and posting of Divisional 

Accountants to the vacant Divisions in PWD of the states which were manned 

by Deputationist was under active consideration of the State Govt. the 

S  recruitment and posting of DAOsJDAs  in working Divisions of PWD would not 

be done at this stage. Thus, in view of the sai& fact,. all the' Chief Engineers, 

of the following departments viz. PWD, RWD. PHED, I.&FC and Power were 

• directed to give continuation to the serving DA5 who were on deputation for a. 

further periods of 2 years on expiry of their respectWe deputation terms. 

However, the Respondent No.2 vide letter No. DA Cell/2-46/92-93/1698 

dated 7.1.2000did not' accept the proposf of the State Government and ,,  

objected to the same by way of stating that as per the Recruitment Rules 

• 	pulished in the Gazette of India dated 24.9.2.1988, the period of deputation 

. O T 	cannot be extended beyond three years,• hence, the request for grantirg 

( 8 xtension of the deputation tenures of the deputationist beyona the three 
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3 .  

• . 	. 	years period and that too for a further period, of two years could not and 

cannot be acceded to. (Copy of he). 	 .• . 	/ 

That thereafter, in the year 2000 the Govt. of Arunachal Pradesh vide' 

tter No. DA/Tryt15/99  dated 12.1.2000 stated . and' informed the 

respondents that it was under active consideration bf the Govt. to take over 

the Cadre of the . DAOs/DAs from the existing combined cadre controlled by,  

the Responded No.2 and that the formal notification in this regard would be 

comr.unicated by the State Govt. in: due course. However, till date no such 

notification has been issued by the Govt. of Arunachal Pradesh. 

In this connection it is' pertinent to point out herei out here that as per 

the existing rules governing such. recruitments the State Govt.. cannot' 

unhiateraUy take over the cadre of the DivisiOnal Accountants which is under 

the control of any State Accountant General 'vithout the prior consent and 

' 

	 of the comptroller &Audi.tor General of India. 

	

05 JAM 	 The copies of the Letter dated 07.01.2000 and Letter dated 

1201.2000 are annexed hereto and are marked as 

	

GahatiBCft 	. Annexures—Ili and IV respectively. ,. 	 . 

	

S. 	That with regard to statements made in paragraphs 4.7 and 4.8 of the 

Original Application as filed by the Applicant, th answeing Respondent No. 2 

humbly submits that the Government of Arunachal Pradesh vide letter • their 

No. .DA /TRY/15/99 dated 12.01.2000 •(Appexdix-IV) had informed 

Respondent No.2 that the matter regarding 'takeover of cadre of Divisional 

Accountant was, under ative consideration. Thereafter, the State Govt. of 

Arunachal Pradesh has till date has not intimated the 'answering respondents 

about any further moves that. has been taken and/or initiated by it to take 

over the cadre of Divisional Accountants in the State of Aunachal Pradesh. 

That the answering resndents begs to submit that after more than two 

years, the Commissioner (Finance), Govt. of Arunachal Pradesh vide his letter 

NO. DA[rRY/99  dated. 113.. 2002 had , requested the office of the Respondent 

	

• . . 	No.2 that the Divisonal Accountants who were appointed on deputation basis 
• 	, 	may be alloted to. continue as Emergency Divisionaf Accountants for the time 

being as a working arrangement. . But for their absorption on regular basis 

	

O T 	they wilt be given chance to qualify themselves in the DMsionalTest 

	

*/ • 	
Examination which will be conducted by the State Government ,of Arunachal s 

SONA • * Pradesh through the authorized officer of the State Govt. after taking over of 

	

a. 	 the ad:ministrative control of the càdreof Divisional Accountants/Divisional 
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Accounts officer/Senior DMsional Accounts Officer of works Divisions 

belonging to PWD/PHE/IFCD/RWD and power Department of Arunachal 

Pradesh. 

However, it is pertinent to mention herein that subsequent to the issuance 

of the aforesaid letter dated 11.3.2002 a period of more than 7 years had 

already elapsed and the State Government of Arunachal Pradesh has till date 

not initiated any further move to take over the cadre of Divisional 

Accountants in the State from the Administrative control of the Accountant 

General (A&E). 

in this context it may also be mentioned heren that on earlier occasions 

the Applicant herein, while he was workwig as UDC in me. Office of the 

Executive Engineer, Capital 'A" Division1  PWD, Arunachal Pradesh, Itanagar 

had on 15.11.1989 joined on deputation the post of a Divisional Accountant 

on the same terms and conditions as is contained in his present deputation 

post, and thereafter on completion of his deputation period the Applicant 

herein had been repatriated back to his parent department on 22.2.1993. 

Thereafter1  the AppUcant was again appointed on deputation basis in the 

month of December 1995. The Applicant on acceptina the terms and 

conditions had joined, in the post on 29.1.1996. On completion of deputation 

period., the repatriation order to his parent deoartment was issued to the 

Applicant However, the Applicant, instead of reporting back to his parent 

departmenta petition in Guwahati High Court which was transferred to 

CAT, Guwahati' against the repatriation order. The . Ho'ientral 

Administrative Tribunal vide its order dated 22.6.2001 passed anorder to the 

effect that as the State Govt. of Arunachal Pradesh had taken a decision to. 

absorb the Applicant in the State cadre by order dated 12.1.2006, nothing is 

!.eft to be decided by the Honbie TribunaL Thereafter, the Respondent No.2 

filed a Writ Petition before the Hon'ble Gauhati, High court challenging the 

impugned judgment of the learned Tribunal vide WP(C) No. .L26,02.. 

IL&L 

:fl5 .LAI\J 2010 

4wthati Bench 
fl1c 

_1 

2. 

1' 
Further, it is a. settled proposition of law that a deputationist can be 

repatriated to his parent post/parent cadre/parent department on expiry of 

period of deputation and does not have any statutory right to be absorbed in 

the deputation post. . 

	

. . ... 	That with regard to statements made in paragraph. 4.9 of the Original 

Application as filed by the Applicant, the Respondent No.2 humbly begs to 

oT ,4 	state that the question of the absorption of 31 employees of the State Govt. / 

	

*J1soN\ 	of Arunachar Pradesh, working as Divisional Accountants on deputation in the 
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Divisional Accountants Cadre was under consideration by the office of 

Omptroller and Auditor General of India as per the request of the State. 

Government of Arunachal Pradesh. However, subsequently, the Comptroller 

and Auditdr General of India. (Respondent No.1) had confirmed vide P.O. 

letter No. 425 NGE (APP)/10'-2005 dated 6.7.2005 that the question of 

absorbing the Divisional Accountant had been. exam•ned, but it was not found 

possible as the Recruitment Rules of Divisional Accountants do not provide for 

such absorption.' 	'• 	 .. 	 ' 	 . 

The copy of the letter dated 6.7. 2005 issued by the office of 
Comptroller and Auditor General of India is annexed hereto 

and is marked as Annexure V. 

7 	That with regard to statements made in paragraph 4.10 of the Original ,:  

Application as. filed by the Applicant, the Respondent. No.2 hu'ñibly submits 

that more than seven years had. already elapsed but the State Government of 

Arunachal Pradesh has still not initiated any further move to. take over the 

cadre of Divisonal Accountants in th&State from the Administrative control of 

the Accountant General (A&E) Meghaiaya. 	 : 

In this context it is pertinent to mention herein that after four years since 

the date of deputation of the applicant, the Director of Accounts and 

Treasuries, 	Govt. 	. of 	Arunachal 	Pradesh 	vide 	' 	 Letter 	No. 

DA/TRY/27/2000/1060-63 dated 30.7.2005 has forwarded a fresh scheme to 

the Comptroller and Auditor General of India. i.e. the answering respondent - 

No.1 herein, for a decision., By the. said scheme. it has bee'r stated that the 

Govt. of Arunachal' Pradesh had decided to take over administrative control of 

the cadre of Divisional Accountants/Divisional Accounts Officer/Sr. Divisional 

Accounts. Officer from the Accountant General. (A&E). Meghalaya. etc., Shillong. 

The Comptroller and Auditor General of India i.e. the answering, 

respondent No.1 hèreii, on receipt of the said scheme had in turn prepared a 

modified scheme based on the State' Government's -proposal. Thè modified 

scheme as prepared by the comptroller and Auditor General of India' was 

thereafter forwarded to the State Govt. of Arunachal Pradesh under covering 

fetter No. DA'. CellJl -1/2000-2001/1509' dated 25.11.2005 for 

acceptance/comments.. However, as the State Government of. Arunachal 

Pradesh failed to respond to the said. request of the respondent No.1 as was 

* MBj
VVA 
JNA 

S KarnrL.o G'Jwahalj 
Regj0 Kam.12 

O:F 

made by its letter dated 25.11.05, the respondent No.1 vide its letters 

bearing No. DA eDfi-1-/2000-2001f28dated 28.42006 and.Letter dated 

8.6.2006 and 19.62006 repeatedly kept on reminding. the the State Govt. Of 
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Arunaclat Pradesh \ to take the necessary action upon the Scheme so framed 

b' the respondent No.1 by  way of communication its acceptance/comments 

upon the same. . . . 

It is further submitted by the answering respondents that the post of 

Divisional Accountant to which. Applicant was appointed on deputation basis is 

a Civil Post under the Union of India. And that being so, the handing over of 

the Divisional Accountants cadre from the administrative control Accountant 

General' cannot take, place without consent_of the Comptroller and Auditor 

General of India. 

A copy of the Letter dated 30.72065 is annexed hereto and 

the same is marked as Annexure —VL 
) 

8. 	That with regards to the statements as has been made in para 4.11 of the 

Application as filed by the applicant, the answering Respondents begs to 

submits that consequent upon the decision of the C .&AG. of India to separate 

the cadre of Divisional, Accountant/Divisional Accounts Officer Grade —I & II! 

Sr Divisionair Accounts Officer in the State of Arunachal Pradesh, Tripura and• 

Manipu.r w.e.f. 1.5.2007, all regular. DAs/DAOs/Sr.DAOs under the 

administrative control of the Accountant General (A&E), Meghalaya, 

Arunachal Pradesh and Mizorarn, Shiflong are required to exercise their 

respective individual options for seeking permanent allocation to the office of 

trcoceitherescdform as has been circulated vide Orcular No 

DA Cell/Si dated 16.1.2007. . . 

• 	In this context it is apposite to mention herein a bare perusal of the 

• aforeaid circular will clearly reveal that the aforesaid options had been called. 

• ONLY from the regular employees under the administrative control 

ofAG. (A &E) Meghalaya, etc and NOT from the deputationict, w h i c h 

clearly shows that deputationist are 	 Ttraiivil 'Service 

Rules in all respect, though the deputationist are entitled td draw Central 

Govt. Pay scale (as amended from: time to tirne);since they have opted to 

draw the central. Pay scale without deputation (dut) allowance. Hence the 

claim of the Applicant that he is a Central Govt. Employee can not be 

accepted and the fact remains that he is still, an rnplo.yee of the State ................. 
Goverriment of Arunachal Pradesh.  

- 	.._: _ 	•:..--:; 	 r 	1. 	. 

• 	 ':i 
3r 	

f / 
I 2 H JAN2010 I. 

Guf,h; F3nch 
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9 	That with regards to the statement as has been made in paragraphs 4.12, 
4.13 and 4.14 of the Application as filed by the applicant, the Respondent 

• •.:' 	humbly begs to submits that in compliance to the Govt. of India, Ministry of 
Personnel, 	Public Grievanéé and 	Pension's Office Tvlemorandum 	No. 	A 

k 
• 14017/30/2006-Estt. (RR) dated 29.11.2006, the recovery orders of excess 

drawal of pay and allowances on over stay of deputation periods were issued 
• to the various deputationist including the applicant vide letter No. DA Cell/2- 

46/ DDAJVoI.III/2007/10-15 dated 5.4.2007,' as because even after their 
deputation term/period had expired long back  they had denied joining their 

'0 parent department inspite of the same. 	 . 

• 	, The answering respondents begs to state that subsequent to. the issuance 
- and receipt of the aforesaid letter the Applicant had move to'the Hon'ble 

Tribunal vide OA No.144/2007 against the said office 'order. The Hon'ble 

Tribunal while disposing off the same had vide its order dated 11.42008 
highlighted many other problems related to the Divisional Accountant's cadre, 
among which inter-alia includes specific directions not to recover the excess 
pay & allowance drawn by the deputationist that is the applicant herein, and 
the said ditection as was issued by the Hon'ble Tribunal has already been 

'implemented. 

llQ 5 JAN 2010 - 	 liat fapart it is. peitinent 'to place on record the faèt that the aforéaid 
• . 	order of the Hon'ble Tribunal dated 11.4.2008 has already been forwarded to •. wahati Bench . 

the HQ's office for advise on the matter. in this context it irnay further be 
mentioned herein that handing over of cadre to the State Govt. of Arunachl 
Pradesh is a complex matter as thi 	also irvolve the regular Divisional 
Accountants ,(at present only DAb- I & 	Sr. DAOs 	posted at Arunachal 
Pradesh) who were posted. to Arunachal Pradesh on bifurcation of common 
cadre under the AG Mehalaya. Moreover., .the handing over 'Of the cadre of 

• Divisional Accountant from the Administrative control of the A.G. cannot take 
/ place without consent of the C & AG of India as this is a central Civil Post 

under the Union of India. 	. 	
0 	

,• 	
(1 

• 	•A copy of the letter dated 05042007 is annexed hereto 

• and the same is marked as Annexure- VII 	• 

10. That with regards to the statement as has been' made'in para 4:15 of the 
Application, the Respondent humbly' submits, that the Government of 
Arunachal Pradesh had unilaterally' mooted the idea to take over the. 

TA 
Divisional Accountant's Cadre from the administrative control of the A.G,. 

Meghalaya, without even consulting either the answering respondent 
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No. 1 or 2. Accordingly, the Government of Arunachal Pradesh in the said 

manner forwarded a scheme for taking over the ca&e vide letter No.DA/TRY- 

27/2000/1060-63 dated 30.7.2005. wherein in the par-a 2.2 of the said letter 

a 

• under reference, it has dearly mentioned. that ----- -- 

"the DMsionàl Accountants (on deputation) those who have cornplted 

the existing terms of:depitation will be continued as Emergency DivisionaF 

Accountant for the time being as working agreement, but for their 

. . absorption as regular Divisioal Accountant they shall have to qualify 

themselves in .the Divisional Test Examination within two years from the 

date of taking over the cadre frm the administrative control of the 

A.G.(A&E) Meghalaya, Arunachal Pradesh etc, Shillong for which they will 

- be given'three chances to. qualify in the DMsional test examination: The. 

said Scheme further provides that if anybody fails to qualify in the 

IDivisional test then he or she shall be reverted to his. parent department 
jd 

	

BS JAN 2010 	as and when qualified hand become available " ------ 
-' 

JThis aforesaid fact clearly 'indicates that as per the scheme so framed by 

th State Government of •Arunachal Pradesh "the existing'. Divisional 

Accountant on deputation shall have to qualify themselves in the Divisional 

Test examination within two years from the taking over of the cadre and 

nowhere it has been mentioned that in the event of taking. over the cadre the 

existing deputatioriist will be given two years extension of service to qualify. 

themselves in the Test to become regular Divisional Accountant under the 

State Government.  

The said scheme so' framed' b the State Government of Aruriathal 

Pradesh and. forwarded to the answering respcndent No.2 was in turn 

forwarded to HQ's office for a decision as because the same also involved the 

fate of the regular Divisional. Accou•n•tants i.e. DAOs and Sr.DAO who have 

been permanently posted to the various States after bifurcation of the 

common cadre. In this context it is apposite to place on record the fact that 

at present no regular D.As are working in tHe State of Arunachal Pradesh. 

On receipt of the said scheme so framed by the State Government of 

	

-. 	Arunachal Pradesh, the Comptroller and Auditr General of India had in turn 

1' 

So\ 
* e9  

prepared a modified scherne based on the state government's proposal after 

taking into account, the service conditions, rules and regilation and pay & 

allowances etc in relation to the. regular Divisional 'Accountaiit posted in 

Arunachal Pradeh. In para 4 (ii) of the said modified scheme as has been 

prepared by the Comptroller and Auditor General of India it has clearly been 

envisaged that  



"Since the age of Superannuation in respect of existing •. Divisional 

Accountants/Divisional AccOunts Officers working unde( the administrative 

control of A.G:(A&E). Meghaiaya is 60 years as applicable to the Central 

Govt. employees, they shall be as a special dispensation, allowed a 

* general extension of service without any discriminaicn for two years over 

the existing age of superannuation of 58 years applicable to the 

employees of state Govt. of Arunachal Pradesh, subject to the condition 

that the retirement age of the Divisional Accountant/Divisional Accounts 

Qfficers transferred to the State Service will be as is ordered by the 

Central Govt. from time to time for their empioyees" ---- 

Therefore, it is clear from the aforesaid contents that in the event of 

transfer of cadre, the retirement age .of regular DAs/DAOs will be 60 years 

instead of existing 58 years as is applicable to the employees of the State 

Govt. ernpioyees This modified scheme was forwarded to the State 

Government of Arunachal Pradesh under covering letter No. DA cell/I-

1/2000-2001/1509- dated 25.11.2005 for aceptance/comments. The State 

Government of Arunachai. Pradesh was constantly reminded- from time to time 

for its response to the scheme. However, after a lapse of 2 (two) years from 

the receipt of the said modified scheme the State Government of Arunachal 

- Pradesh instead of conveying its acceptance or comments upon the said 

- scheme as prepared by the Comptroller and Auditor General of India the 

State Govt. of Arunachal Pradesh put forwarded another modified scheme of 

its own and forwarded the same to the answering respondents vide covering 

letter No. DA/TRY/15/99/19-21 dated 8.9.2007. in the said newly' modified 

scheme in the para - 4 (ii) thereof in respect of the age of superannuation it 

has been stated therein that . - 

El 

I 

w,-r( 

0.JAN2010 L 
ich 

"the existing age of superannuatioh of 60 years as applicable in Central 

ovt. services will be applicable to. the Cadre as a special dispensation for 

those who are appointed by kG. Shillong on regular basis before issue of 

this order. Others will retire under. th.e superanhuation policy of State 

Govt. "  - 

Therefore, it is abundantly clear that the' State Govt. of Aru-nachal Pradesh 

has decided that the DMsional Accountant who were appointed on 

deputation basis- will retire on 58 years as per retirement policy of the State 

Govt. The said modified scheme dated £.9.2007 has since been forwarded 

to the comptroller and Auditor General of India by the answering respondent 

C)1 	 \ 

) 

* 
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No.2 vde letter No. DA cell/l-i/2000-2001/569 drted 289.2007 and the 

decision of the comptroller & Auditor General of India with regard to the 

same Is still awaited. 

The copies of the Letters déted 25J1. 05 and 2809.07 are 

annexed hereto 'and are marked as Annexure —VIII and IX 

11 That with regards to the statemet as has been made in para 4.16 of the 

Application as filed by the Applicant, the answering Respondents humbly begs 

to submits that the Applicant was and still, is •a regular employee of the 

Government of Arunachal Pradesh holding a lien in his parent department of 

• 	the State Government. Further, the Applicant's lien cannot be terminated by 

• 	the. Govt. of Arunachal "Pradesh as per Rule 14-A (a) and (d) of Fundamental 

Rules 'part-I. The relevant extract of the aforementioned Rules reads as 

follows: 	•" 	 ' 	 ' 

The Rule 14-Aa) says "except as provided in Rule 13 and clause (d) 

of. this rule, a G'overnrntht servant's lien on a pt may, in no 

circumstances, be terminated, if the result will be to leave him without a 

lien upon a regular post." . 

Rule 14-A (d) says "A Governthent Sevants lien on a post shall stand 

terminated on his acquiring a lien on another post (whether, under the 

• Central Government or a:  State Government) out side the cadre on which' 

he is borne' ' 

In the instant case the.Applicant was appointed as Divisional Accountant on 

deputatiOn basis for a certain period only under the A.G.(A&E) Meghalaya 

Further it may be mentioned that on 1 occasion the 'Applicant was. 

repatriated back, to his parent department on expiry of deputation terms and 

the Applicãot abided by the order had reported back to his parent department 

on 22.2.1993.  
( 

A copy of the order dated 22.21 993 is annexed hereto and 
the same is marked as Annexure- X 

12. That with regards to the statement as has been made in para 4.17 of the 

Application as filed by the Applicant, the answering Respondents humbly begs 

to submit that no doubt on the recommendation of the 67h  Central Pay 

Commission' the pay of the Applicant was fixed in the cadre of DA from the 
If 

date of his appointment to the deputation post, it is pertint to mention 

herein that the Applicant himself has chosen to draw ,  said the central Govt. 

I RAJKHOWA  \, 
KarnrdP. Guwahati ) 	J 

'' Reg.NO.'<a 2  .- 



. pay without deputation duty aHowance. That apart it is submitted by the 
" 	 - 

answerin 	respondents that the mere fact that Applicant's pay & aflowance 
. 	- 	. had been fi:ed as per central gc4t. pay & allowance as per recommendation 

. of central pay commission from time to time does not make him regular 
' :ncumbent in the . cadre of DA ' under the ad-rnnistrative contro' of the 	• 

. 
A.G.(A&E)ivieghalaya. 

' 	 13 
. 	 I 

That with regards to the statement as has been made in par 	4.18 of the 

Application 	s filed by ' the 	ppicant, the answering Respondents humbly 
submits that, the Respondent No 2 has no knowledge about the decision of 

• the Governm&it of India for granting the 'benefits of absorption in service to 
incumbents who had been 	serving, on deputation basis in a 	Central 

Government department for a continuoLs period either from• another Central 
Govt.. Department or from the State Gov" , . 

14. That with regards to the statement as has been made in para 4.19 of the 
Application as filed by the Applicant, the answering Respondents humbly, 
submits that in response to the letter No. ZD/HPD/E-3/2009-i0/188-92 dated 

• 20.52009, the decisIon, of the office was communicated.. through Speed Post 
'ide this office letter No,DA Cell/2-46/2007O8/Vol.IVf 104 dated 25.5.2009 to 	

- 
the Executive Engineer, 1-lydro Power Division, Ziro, Department of Hydro 

• Power Development,. Govt. of Arunachal Pradesh. Subsequent to this a 
• . re-mincier too was also. issued vide office letter No. 	A Cell/Court Case/RP/261 

dated 30.7.2009 with a request to intimate the resppndent No. 2 whether the 
Appllcant has retired from service on 315.2009 on 	ttaining his age of 
superannuation. 	. 

Mal 
. 	. 

I A copies of the fetters dated 25052009 and 30GZ05 are 

S JA 	2010 	. 	J 
. 

. 	annexed hereto and the same ar marked as Annexuis - 

htI Bejch 	I . 	I and Xii respect!vèly 	 • 	• 

• That with regards to the statement as has been made in paragraph, 4.20 of 
the Application as filed by the applicant, the answering Respondents humbly 
begs to submits that the Applicant was always a regular employee of ,the 

• 	, - Government of Arunachai Pradesh who had been apointed only on 
deputation basis as a Divisional Accountant under the administrative control 
of the Respondent No2 arid that too for a specifiC period only. Thus, on 
expfry of the said deputatlon period repatriat!on order was issued to the 

- 	A 	. Applicant. However, inspite of the issuance of, the repatriation order the 

pplicant continued in the deputation post by tak rg  ad 'antage of some 

CD 
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decisions of Govt. of AP as well as varous th•urt cases which are stiR pendng 
) and which invoves welfare of regUlar DAs ( DAOs/Sr..DAOs) posted in 

Arunachal Pradesh. . 	 • 	 . 	 . 

It may be noted that after separaton of combined cadre of DAs the • 

. 	, 	. Apphcant was ho!dng a lien 	in 	his parent department of the State 

Government of Arunachal Pradesh• As a state government employee, the: . 	• 	; 

. Applicant.was due to retire on superannuation on 31.5.2009 on attaining the 

age • f 58 years which is the superannuating age for al! the state govt. 

. 	' employees of Govt. of Arunáchal Pradesh and the same is duly notified Vide 
. 	, . 

Notification No.FIN/E/47/87 (PT) dated i6.2i989 and the same had been 

made by way of adopting the central Government rules and regulation 

induding Fundamental Rules and Supplementary Rules as well as Central CMI 

Service (Per siori) Rules, CCS (Leave) Rules etc which govern the service 

conditions of employees of Government Of Arunachal Pradesh. Thus, the age 

of superannuation for all employees 'of the State Government of Arunachal 

Pradesh continues to be' 58 (Fifty Eight) years as may be ascertained from 

the Notification No.FIN/E-47/97 dated 5. 1 ,1999 This 15 also conflrrred by the 

Direäor of Accounts and Treasuries. Government of Arunachal Pradesh vide 

his D.O. !etter No.DA/Try/18/2002 dated 6.6.2006. Thus this is being the 

undisputed service status of the Applicant, he is, like every other employee 

of the Government of Arnchai Pradesh, to retire on attaining 58 years of 

age. 

u 5 JAN ?010 	i 

I Furthermore, in earlier occasion also a number of cases were filed by the 

various Deputationists from the State Government of Aruriachal Pradesh for 

JW.hatj 	4 	/ extenon• oftheir respective services till they attaining the age of 60 years 

instead of them retirinci on attainment of 58 years. 	The final order as has 

been passed by this Hon'ble Tribunal in one such case which was numbered 

as OA No.103112006 and which had been filed by one Shri. L. Appal Swami, 

D.A. vide Order dated 23.2007 is enclosed for ready-reference. 

The copies of the Letter dated 662006 and the Order of This Hon'ble 
Tribunal dated 232007 passed in CA N0103/2006 are annexed hereto 
and the same are niarkedas Annexures -XIiIandXIVMcpectiveIy 

I . That with regards to the statement as hs been made in p.ra 4.21 of the 

Applicationas flied by the app!icant, the answering Respondents humbly begs 

to submits that the Applicant who was a regular employee of the Government 

of Arunachal Pradesh was appointed as Divisional. Accountant on deputation 
R basis only and that too for a limited period. Thus. in the event of the 

Appcat's reremet on 31 E 209 i e on his attanTert of 58 years, hs pay 

CO 
of 
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and allowance is to be fixed by the Govt. of Arunachal Pradesh by  taking into 

consideration the post he was hOlding within the State Government prior to 

joining the deputation post.  

That, with regards to the statement as has been made in para 4.22of the 

Application as filed by the applicants., the answering Respondents refrains 

from mking any comments upon the same. 

That with regards to the statement as has been made in para 4.23 of the 

Application as filed by the applicant, the answering respondents humbly begs 

to submits that Applicant vas a regular employee of Govt. of Arunachal 

Pradesh who came to deputation post under Central. Govt. organhzation. 

That with regards to the, statement made in paragraphs 4.24., 4.25. and 4.26 

of the' Application 'as filed by the applicants, the answering Respondents 

refrains from making any comments upon. the same. 

Grounds for teliefls) with leQal orovisions: 

With , reference to the statements as , has been made in Paragraphs 

5.1,,5.2,5.3,5.4,56,5.7,5.8,8..1,,8.2,&3, 8.4' 8.5 and para 8.. & of • the 

Application as filed by the applicant, the answering Respondents humbly begs 

to submits that although the Government of Arunachal Pradesh had adopted 

all rules and regulations for all purposes. including FR & SR, çcs Pension 

Rules,, CCS leave Rules, etc which are applicable to its employees regulation 

and which is similar to central govt. employees,. However the point ot be 

noted and conside"red is that the amendment/change that has been made in 

FR 56(a) [i.e. 'enhancement of the retirement age of 58 years to 60 years] by 

the central Government has not been adopted thI date by the Government of 

Arünachal Pradesh and that being so the said amendment with regard to the 

erThancernent of the age of superannuation cannot be made applicable to the 

employees of Govt. of'ArUnachai. Pradesh until and unless the Government ,of 

Arunachaf Pradesh adopts the same. Thus, in view of the said fact, the 

Applicant is not entitled tO. get any relief as has been prayed fore by him in 

the instant Application so filed by him. 	" 

That with regard to the statement as made in Para 9 of the Application as 

filed by the applicant, the answering Respondents refrains from making any 

comment upon the same. 

CO 
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• 22. In view of the aforesaid facts and circumstances of the caie as has been 

narrated herein above, the answering Respondents most respectfully and 

humbly pray that the present appellation as has been filed by the Applicant 

• be dismissed with costs ir favour of the Respondents, and further the interim 

order dated 29.5.2009 that had been passed by this Hon'bie Tribunal in the 

instant application be vacated and the order dated 25.5.2009 passed by the 

respondent No.2 be allowed to be implemented 

In the premises aforesaid it is respectfully prayed that In 

view of the aforesaid facts and circumstances of the case as 

has been narrated herein above, the answering Respondents 

most respectfully and humbly pray that the, present 

appellation as has been filed by the Applicant be dismissed 

with costs in favour of the RespOndents, and further the 

Cenkal 	TuI 
w rnif 	I 

ci 
Guwaigtj Bnth 

interim order dated 29.5.2009 that had been passed by this 

, 

	

	Hon'ble Tribunal in. the instant application be vacated and 

order dated 25.5.2009 passed by the respondent No.2 

flowed to be implemented. 	 yr -r'sawaI Kishore 
.. ..., 	. 	• 	 . 	Accountant Gnera} 

A 

Solemnl 	ff 	prUflaChaIPradesh 
Verification, 	before me. •T 	Itanagar-791111 

I, Sri V. M. V. Nawal Kishore, Deputy Accountant General (Adin), Office of the 

Accountant General, Arunachal Pràdesh do hereby solemnly affirm. and declare 

that the statements made herein above in the written statements are true to my 

knowledge, belief and information and I sign the verification on theth day of 

January, 2010 at Guwahati. 

EPGP€NT 

VMV Nawal Kishore 
Dy. ACcountt Generai 

O/o the ACCoutt Genera' 
Arunachj Ptdsh 
ltflf711ji 
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ANMEXUR 

OFICE OF Tk-th AcC0th\T 	GANCR) UE) MhGhA1J4'h4  JRUN)CHJL 
pR.D;SH 	1L) MIZOiM 

SHIL OG. 

E0 No D Ce 11/ 	 Dated; h  

conseguei4 on his. seiectiori.for the .pos flvi54.ot& 

countant(on depütatiOn basis) in the pa' scale of s.1400-40-• 

the combined cadre of Divisional - 

ccountant5'nderthe aduinistratiVe control of the Otf.tce of 

he i-ccOunt ant 311 M&) ,Nêghalaya etc, Sjllong, &h1 

the office of the 	 _ 

• 	.-_)-,•_\ 	 1' p 	k--o'-- ci 	 SL 

cri 

join the &oresciid post of DiVisional ccoutaiitOn deputation 

within 15 days from the fate of issue of thisorder, failing 

which his posL..ig on deputatiOn is liable to be cancelled 
.wi 
without any further communication and the postion may be jaltxvA  

otferred to some other eligible and lles lec'ted candidate. No 

representiation'for. t change of the place. of. posting will be 

ent.rtaind under ny .  circumat&ices.-.'lhatSOeVer. - -n 
The period of Oeputatlon of Shri 	. 

will be for a duration of l(on) 

ar only from the ate'of joining in the bftice of'  the• 

e_P" arWL-Itt on duty ~ al ~w* ances An' .rejoect o 

Sh ri 0W\ 	•: 

will be governed by the 	ver.niient of.India, t4iriistry. of 

Fipence,P.ubli•c Grievanôes and Pe.nsion(Dep-artmen..of Personel 

• and Training ) letter No.2/12/87_Estt(PaY.II)dtth2g.4l9 88  

I 

MIJJJAN 
4*Jt 

Ouwahati Bench 
rrTh 

- 	 -- -i- 

Certified b,y4ue copy 	 . 

vuc—ate  

• 	 - 	

. 



and asamen 	and modified from time to. time bi1e n deput.etion 

Sb 	
ay e 1 oct to 

draw th the pay jn 4he . scale:0f pay of the.dpUtatb0n post 

or his basic oay in the parent cadre Plus erso 
	pa2 any, 

pius 	
(duty) al1oWanc 

deputatiOfl 	
ri 

on aeputati°fi should 

h exercise option n this regard witi n a perloQ of 1(one month 

from the ato joinint 	
5igflmeflt 	the 	oresaid 

pt 0 	
puation). Th option oflce exeLci.d by Sb  

.. .
sh all be tated 

as fin1 afl 	 nI.  be 	 latet under any 

circumstancC whatSOeVer.  

The 	ess 	
ucti0fl 

11owance,r 	, C,ve,peflsi0n,etc will e gov1n 	by the 

Govt of mdi a, Ministry of inanCe O!i 	Fl(6) E- IV Ui)i/62  

dtd 7 12 1962 (Incoorat 	as nXUte to Govt. of India 

decision 	
in çpendiX i of .oudhUrYts C'.S.R v.lume 

V(13th nitOn) a d as ended. and modified 
	tme to time.) 

on 
6 	Sh ri  

d epu- , 	
will be li1e to b transferred to any place - 

within the S.t: of 	nacha1 	
and Triva, 

in the....jne cad of 	
iOnal ic nta5 under.e, 

adinStratIve control of the ccOUflt ant 	
(d) ,Meghalaya 

0,Shi11Ong. 
 

7.Prior concUrr. 1° this 	
e taiPed...Y th 

D2V1510fla1 Officer before Shri 
Ij 

(on deputat -ion) is en,rUsted 

--,.. 	
.. 	

.1 

aditioflal. charges, appointed, or tranS 	
•ed o a Post/Station 

. 	 ... 	 . ,. 	 . 	. 	 .. 	. 	. 	/ other than that cited in this stab1ishmen Officer. 

Cen A
I 

Sr.iCC0UfltS Ofticer., 
i/c Dil, C5::1J. 

05 JAN 2010  

Guwahati Bench 
1TTI& tVt 

-S. 	 ....... - 



Ml 
1 

I 7) Shri 

'7r 
:T- 

/ 	 c. o  
-3- 

Memo No.LA 	
/ 

Copy forwarded for information and nece -ssk' action to 

The Accountant 	(&E) ,Manipur,ImPhai. 

The Accountant General (h&) 	ipura,artala. 

The Cijt iiy1neer, 	 -, 

Hs is.requestd to release Shri 
\ immediately with the direction to r eport for duty td his place 

ffice. h1S 
of poing on 	putal 	- - 

	 i 	 o 	 :I 

he 

imrdiatelY SI-in - 
wi th the direction to report for ciuty  to  

62 deputation under intifliate to this office. 
N IIL: 

RE ISP.ED: 6) The E ecutive Eigin 	, 	 --- 
intimate the date of joining of Shni J~- 

uncer 	- 

ted toe ease iL 
- 	 - 	-1 	of 0st ng 

llI C File 

ll.File of the depU at10i 

\A~ 
Sr.AccoUfltS Officer, 

i/c DA Cell.  

1,4 

L
w

JAN 2010 
ai.a Boch 
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-. 	 ANNEXUR 	Tfl 
- 	( , 1 

No. DA Cc1112-46/92-93/1698 	 Date : 07.01.2000 

To 

• 	The Joint Director of ,\ccounts. 
0/o Thc Dircetor of Accounts & treasuries, 
Gvcrnnicnt of Aninachal Pradesh, 	 I 
Naharlugu n, 
ARUNAC}iALPRADES11 	 . 	 . 

Srib: Recruitment/Posting of regular Divisional Accountant. 

- 	 . 	 . 	 . 

in inviting a rcfcrcncc to your letter No. DAJTRY/I 5/99/9029 dated 15.11.1999 
on the subject cited abovc, I am to itiluriu you that this office is the cadre controlling 

authority for the cadres of DAIDAO/Sr. Di\0 in respect of the State of Manipur, Tripura 

and Aninachal Pradesh. Transfer and postings of DA/DAO/Sr. DAO is the sole 
responsibility of this oflkc and these officials arc transferred oinoño Ue thrn stto 

'leinporaty appointment of Di\s on deputation is only a stop-g) anI)gen1eflt. 

Further whenever a proposal for recruitment of rcgular DAs is considered, concurrence of 
the concerned State is sought for. In this regard, thkoflice letter No. DA Ccll/2-46192-

93/3365 dated 07.01. 1998, addressed to the Sccreta', Finance Department, Government 
of Arunaclial Pradesli, Itanagar, may please be referred to. 

Pu itlicr. I am to state that as tier Recruitment Rules, published in t lie Gazetted of 
india dated 24.09.1 988, [lie period of deputation cannot be extended beyond three years. 
Hence, your request for extension of the dtputation terms of the dcputationist Divisional 
Accountants beyond three years and for a further period of two ycars.rcallnot be acccdcd 

to. 	. 

Yours faithfully, 

a 

Sr. I v. Accountant (icncral (,\drnn) 

53 

05 JAN 2010 
' anch  
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• 	•. 	 . 	 • 	 • 

O!1 
• T_ 

The Accountant GrteraI .(A&E). 
trunaal PradeshMeghaJay, etc., 

Shillong-. 793 OOL. 

Sub :Transfcrofthe Cadre of Dtyicional Aceounti 
Officer I ;DisionaJ Accuntant to The ta1e of 
ADunac1ialPradegh - regarding. 	• 

• 	 .. ----tsc................. 	 . 	 • 	 . 	 • 	
• '1 I n 	 • 	 • 	 •. 	 • • 	- • 	• • . 	• • 	 •1twas under acnve -consideration .oTtheGovernrnent 	• • • 	 .over..thc Cdre...bf.ihe 

±3noh 	DivsionaJ kcounts 011-wers 	Accourthrnts of the Work, 
--prft 	Lepaiirnem 	totaling 91 	c 	Nmet\ 	one ) posts from 	the eus1ang 

'I combined cadre bem2 conirohed 	by vu 1'4ov 	the Goverrirneni o' 
AmuachaFPrd-esh has decided to takeovertheabok'esajd .Cadie under 
the direct .control of -the Director .of ..ccounts & TTeasuries, Govt. of 	• • 

• . • AnachSradeshthrnmethate.effect. 	• 	 • 

.........................................P ersonc  those whn are home on 	regular basi! 	n 	the 
cthre an 	or: 	come cvm to Jrwiac1i2 Pr.adcs1 	slate Caure. wiL b 
talre;i 	v.eronstanis:quo.subiecrtoaccepiance .ofthe;.state Go'emxnent. 	• 	 • 

hissodecidedihatjienceforth:no freshDivisionaJ.Accountant(s) on 
-.................... 	

.. 	 wo 	are 	preantiv 	on 
deputa1onanaser\cng 	flmstatt snail be examme1iat ibis erra jar 

ni 	 cxis1ing term of 
depirtalion 

• 	 • 	 . 	. 	• • 	 . 	• 	 •.. 	 • 	 •. 	 .. 	dts, 	 foree 	doa1ee 
• . 	 your.leveLso .thatthcprocess.dfthc ;lThnsfeT ofthe Cadrc.alongw±ththe 

willing personnel can be completed immediately 

Foimal 	p9jfica1.i 	is under 	issue 	and 	shall 	be 
cornmnuruca[edjn due course.  

_- r 
Yours faitbmll 

-- 	-) 

Zu 
Director -of iiccoim 	Treasuries TI  

S. 	 • 

yç 	 • 	 .. Govt. of Aiunachai.Pxadesh 	. 

••.. 	 • 	 UkRARLAOUN  

• •. 	 • A 

4 
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ITT I 

110002 cir 
/ 

ManiSlJLunla 	OFICEOTHE 
Asstt. 
	

1 	 COMPTROLLtR &AUDI OH GNiL 
OFINDIA 	; 

L( 	c?J /.- ? 	 10 BAHADUR SHAH ZAFAR MARC 
New Deh 	110002 

• 	 / DATE 6 	o~ 

• 	 ANNEXUR 

/ Dear 	Ir 
/ 

Kindly T&r to yourD.O. lefter No. D.A. all / 1-8 I Coup I 
Case! 2000- 2001 I 415 dated 13.06.2005 iegarding, absorption of 31 
employees of the; state Govt. o'f Arunachal Pradesh, working as Divisional 
Accountants on deputation, in the Divisional Accountant Cadre. I. would 

- - ------ - -- 	 - 	 - 

As the-Retruitment 	ules :for the post of Diwsional Accountant do not 
provide for such absorption, it hs not been found pôsibie to accede to 	F 
the rqiief of th State Goèrnthent of Arunachi Praaesh to absorb these 

• 	
- .— 	- • ....... - 

A4t- 	RQoJ4.LI 	 J  
Youfs sinceeiy. 

--.-........*---- •-------- 	
..- 

KUMAR) (MANIStI 

 

Shri A.W.K.Langstieh. 

	

________ ..... . . 	 •. 

Shillong. 

/ 	.• 	 . 

'.. 

j JAN 2010 	f 
TTT.i 
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-• 	GtIISTRNMDNT j i ui'i CHAL PRAI)ESI-I - 
)TTICT C)I' TIlL DIRLCTOLTr (iT ACCOIINT & TRLLkcURIDS 	- 

I\AHARLA (TJJ\ - 131 (I 

NO. ]M.TRV27/2mO/!C" 	 D —12J-) .— 	ated 

The Accountant General (A&E) )  
Meghnhiya, Arunachal Pradcsii ate, 
Shiliong.  

Sub :- 	Submission of scheme for taldng.oi'er the 
cadres:of Sr.:DAOfDAO Grade — I 1)AO, Grade— hand Vis 

Accountanf - thereof. 
.. ............... 

Sir. 	 .. - 

1 aim directed to submit herewith the proposed scheme for taking overhe• 
administrative control of cadre of Divisional Accountants comprising Sr. DAOs. I DADs 

Grade — ] & 31-and Divisional-Accountants by the Government of-Arunachal .Pradesh presently 

	

• 	vested under your-kind control. 	 -. . --------............ -.. . -- ........ 

I am further .:djrented 	state that the State cabinet had since approved the 

proposal Ic take over the cadre and the Depariments of Law & Judicial, Personnel .& 

-Administrative Reforms nf.the.state.nve duhy 

In view of-the progress as stated above, I am directed to request you to cpnvey 
you; approval facilitating smooth taking over of the cadre of DAs /.DAOs I DADs Grade - I &U 

frOriYOU; kind control. 

Kindly acknowledgethe receipt of the scheme enclosed in quadruphcate. 

Enclo Asstated above. 

1,- t1---. • 	- - ngmaw) 
- . 	Director of Accounts & Treasuries, 

. 	 . 	. 	. 	.. 	 1in-79tITOtA.P) 

Memo. NO. DRY27I2000 . . . 	 ted 	ju}1"2005. 

Cäpylo  
I.  PS. to Principal Scretary (Finance) to the GOvt. of Arunachal Pradesh, Itanagar 

	

- 	for information. 	- . 	. 

Ihe.Secretar-y, Law..&Jndicial to the GpvL of Arunachal Pradesh for information 
please. 

The Secretary, Personnel & Administrath'e Reforms, to the Govt. of Arurmachal 
Pradesh, Itanagar for information please. 

... 

Certifi 

lu. I .i . 	. 

I 
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- 	 inic f :ol . t j j (j riE rive ir nf the Adnunisti itii 	Conti ol of th Cich ec of 
j;A)/C Gd(.-Jm.4c Gm(c--I1 and PA of W'or)onDii'isiOflS bCipjii.P.O.t 0  

JIIE/PWP/IFCD/PWDflow'Cr Departmcnt of Arunachei) Pradesh from th contrp]_f 

I 	' 	 the Accountant Genera) I A&E). Mehalni'a. Arunachnl Pradesh. etc. Shijjpg. 

The posts of Divisional Accountants were crca.ted by the. State. Government in the 
Public Works Department / Rural Works Department / Public. Health Engineering 
Department /lrrigation & Flood Control & Power Department. but the administrative control 

c- ippoi ntmenl. ti anfci potJ n& -& drsciplmai y -conti 01 cte -vested _wjth Jhe_ A ccountapj 
General (A&E). Meghalaya. Arunachal Pradesh etc. Shiflong. The Divisional Accountants 
comes under the immediate control of the Executive Engineer of the Divisions. They assist. 
the Exccutivc Engineers while rendering accounts to the Accountait General (A&E), 
Meghalaya, Arunacha] Pradesh, etc., Shillong. Their pa. and 'allowances and other, service 
condition are at present governed by the Central Government rules in force, but they are paid. 
from the state Government's exchequer. The . question of taking over the cadres of the 
Divisional Accountants from the administrative control of the Accountant General ( A&E) 
Meghalaya, 'Arunachal Pradesh etc. Shillong had been under active consideration of the state 
Government for quite sometimes past in ordei to. have propel cofliTOl over expenditure and 
other accounts matters of the w..ks Divisions, since, it has become essential for the state 

vernnient to have better control on the heavy expenditure incurred in various enginering 
divisions of the state. Now, the Government of Arunachal Pradesh has decided in pursuance 
of cabmet decision of the Stale fat taking over of the administrative control of the cadres of 
Sr. 'DAO/DAO/DA 'froni 'the Accountant -General ('A& ..  Meghalaya, Arimachal 'Pradesh, 

etc., 'Shillong. 

To take over the cadre of. Sr. Divisional Accounts Officers/Divisional Accounts 
Officers/Divisional Accountants from the administrative contr.o] of the Accountant General 
(A&E), Megbalaya, Arunachal Pradesh, . .., Shillong, shall be subject to the following terms 
and conditions. 

Absorption .ofD.AWAO and Sr. .DAO (Reilar) borne on the cadre of 
the AG to State: Cadre.  

Sr.DivtiioiialAdcbfltS'Officers / Divisional Accounts Officers / Divisional 
Accountants ( Regular ) borne on the cadre of the Accountant Genera) who 
are presently working in the State of Anmachal Pra.desh may opt to serve in 
the 'State cadre on status quo. 	The willig Sr. D,i'isional Accounts 
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular ) 

dfliig "in'the 'Stateiay'submit 'thdir options to the 	 .t 

'wt of 	--n&e .flP4ot .of 
thr.otgh the 

concerned Executive Ennieers 'within 2 (Two') months from the date of 
issue":oftb 'Notifi'cation'UrLder'ifltlrnti0fl to their parent departhaent. 

1.2 The Sr. Divisional Accounts 'Officers / Divisional Accounts Officers 
/Divisional Accountants ( Regular ) who do not opt for state service 
condition, but willing to continue in the post shall be allowed to serve on 
standard terms and conditions of deputation duly approved by the state 
Government for'period up to 3 (Three ) years which may be extended up to 2 
Two ) in the interest of Public Service. They shall be rverted to their 

parent' 'Department immediately on .expiry of their respective deputation 
period. 

The Sr. Divisional Accounts Officers/Divisional Accounts Officers /Divis'ional 
Accountants (Regular ) who opt to serve in Arunachal Pradesh shall continue. 
to be governed b the. Central Rules for pension and other retirement, benefits 
as applicable from time to time. 

1.4 	The inter-se- seniority of the Sr. Divisional Accounts Officers / Divisional 
Accounts Officers/Divisional accountants (Regular) who opt or the State 
Sei vice shah bclixeo in the state cadie basing on then intel-se semonty as 

Officers /.Divisiona) Accounts Officers Grad&-I" 

-. .-..,.. 	..... A 	flt 	rp.-T1/Divisional Accountants on the date of 
taking over of the cadre. 

-. 
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Sr. 	 o 	Accounl:s 	Ufiicers/D'nona] 	Account:. 	Ofncerr 	Gradr 
l/Djvisionai 	.couiits 	iradc--IJ/Dvisional 	Accountantr 	(Regu]ar) 	arc 	now 
drawing thc following scale of pa\ as per central pay pattern. 

Diviswa' 	ccouI11ant 	 R 	5000 1 50 8000/ 
Divisiona] Accounts Officer (Grade-Il) 	Rc.5500-175-9000/- 
Divisional Accounts Officer (Grade-I) 	Rs.6500-200-1 0.5001- 
Divisional Accounts Officer (Sr. Grade) 	.Rs.7500-250-12000/- 

The cadre of Sr. Divisional Accounts Officers! Divisional Accounts Officers ' 
Grade-I &. 11/ Divisional Accounts who are woikmg in Arunacha] Piadesh on 
regular basis shall be allowed to continue for drawal 	of their pay and 
allowances in the existing scales of pay even after talcing over by the ctate 
Go. 

i 6 	The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc 	Shilloug 
shall obtain the. option in triplicate in the prescribed form as annexed herewith 
from the Sr. DAO/DAO Grade-] DAO Qrade-IIDA borne on his cadre and . 

serving in the state, of Arimachal Pradeh on the: date Of taking over the cadre 
• 	3 	 Divisions and 

furnish one copy .nf each ..optionexercised by th & Divisional Accounts 
:cijfficers/1i.visionaJ 'Acconnts 	fflcers -Grade-I Divisionál :Accomits . fflcers - 	

adr2fl.13ivisioxi9 Accountants tothe Secretary to .Go.ver;Ernent ofAruizachai 
Prt'zdesh. DepartnieniqfFi,zance, on.receipt of the options. 

2. 	Divisional Accountants on Deputation 	. 

	

2.1 	Divisional Accountants who are working in the works divisions in Arunachal 
'Prazlesh on deputation shall be :allowed to continue serving in the post of 

- 	 Divisiona] Accountant on deputation till they complete their normal terms of 
deputation.  

	

12 	The Divisional Accountants ( on deputation ) those who have completed the 
existing term of deputation will be 'continued as Emergency Divisional 
Accountant for the time' being as working arrangement. But for their absorption 

ir Ani as .regular Divisional Accountant .thy.halJ ihave to qua1ify -themselves in:the 
:ina1testexamimtio±iwithiirtwo-years from the dateof taking over the 
cadre om the administrative control of the Accountant General (A&E) 

Vill -Meghaay.a,-Arnnachal-Pradesh. etc ShiJioig for viih they 1l be given 
• 	0 5JAN nin 	'threechances to qualify in'the Divisional -test examination. If any body fails to 

- ------ - — -°---- -i- naLtesLeianimation, shall be reverted to then arenL 
department is and i'hen qualified hand become available 

	

Guwah atj Bench 	 . . 	 . 
fli 	 Administrative. Control 

The administrative control of Sr. Divisional Accounts Office±sfDivisional 
Accounts -Officers/Divisional Accountants shall be vested with the Fhw.nce 
.Dep.arinzei,z, Government of Arwz'acha! .Pradeslt, lianagw and will be 
exercised by the Secretary, h.e Governmcni of Arwzachai Fraesh, 
DepartnzentvjFznuizce. 	 . 	.. 	. .. 

	

'i. 	 Recruitment  

The state government through Arunachal Pradesh Public :  Service Commision 
shall fil] up all the vacancies of Divisional Accountants of works divisions. 

	

5. 	Method of Recruitment: 

5.1 - The Anmacha] Pradesh Public Service Commission shall make recruieni to 
Gii'iii6naI .AO'öbuhtani by selectiOn on merit adjud ged from the 

'following -sources through written and competitive, and qualifyin test called 
1'h nifj1 	.r.rl)itrnenj Examinanon for Divisional Accountani ( Annexure-I) 

, 	 - 	- — 	 ''L ''------------ — -'- .-.----------------------•---- - -- -. - 

! 

iP 
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At Lirni for " I)irecl Recruitment": 

Candidate should noi be less than 18 years and more than 28 vcars of age, 
pi ovided thai th initial agc hmn ma be relaxed uj to 3 (thlri\ three) years 
incase of APST candidates in accordance with the ordsi of the state 
government i om tunc to time in case of existing -/ -woilon _Divissonal 

Accountants. tipper age limit is relaxable..upto 52 years. 

	

5.3 	Educatioii OualificatiOfl 

Minimurn Educational qualifications for direct recruit shall be a University 
Degree I graduate with any one of the subjects namely.Mathernatics, Statistics, 
Commerce, Economics, from a recognized University. 

Note:- Age Limit and Education aspresctibed at serial 5.2 & 5.3 above shall 
not be applicable in case of eligible depa iental candidate(). 

	

5.4 	AppointingAuthOr1Y 

The Secretary to the Government ef Aiim.chal Pradesh Department of 
Finance haJ.l be the .appointinganthO1it' 'subject -to. .ihe ..approval oLtiie 

.Govam.ent 	 . 	.. 

I 

5.5 	Pro'bation :and Trainintr- 	
. 

Candidates recruited through the Initial Recruitment Examination will be on 
probation foi a period of 2( Two) years before their absorption in the cadre of 
Divisional Accountant. Dtiripg this period he/she shall be given trainiig for a 
period of 6 six ) months 'in the Administrative Training'InStitUte and thereafter 

..j0e11s jve . pract.ical aifliflg iri .2.11 aspects of public, works accounts for .a further 
period of'6 ( -Six )months. 

After this training the candidates are required to pass the Divisional test, 
which will be conducted by Director of Accounts and TTeasuries. Till such 
time as the trainees, they are posted.s Divisional Accountant on probation. 

" 	er :passing'±h...33ivisional 'Test 'ExàmitationSuperflUmeralY posts equal :to 
- ...the.number.,.of such trainees will be deemed to be created for their absorption 

ncompletionofproba1io1rPet1od 	 - 

•••••••••••-----_—_---_6. 	 ....................... _.. 

Diisi'onãl .A 	
'tents'! 'DiviEiDnal *ccounts -Officers are to serve 

anywhere within Arunachal Pradesh and are liable for transfer to the 
establishments of Chief Engineers /Director of Accounts & Treasuries whereon 	.' 

.suchpostsexists. 	 ... 	 . . 

.7 	Transfer of record:- 	 . 	: 1 

The Accountant General ( A'&E),TMeghalaYaathai Pradesh etc. .Shillong 
shall take necessary action to transfer the rdlevant records to the Secretary to 	' 
the Government ofmacha1 Pradesh.Depaeflt of Finance within 3 hrce) 
months from the date of issue of the notification. 

Sd!- . .. 
(Tabom Bin) 

- 	 Principal Secretary (Finance) 
Govt of Arunachal Pradesh -- 

U S tçj 21' 	 Itanagar. 

Guwhfit nn 
rc 

i  

.................... 	"-- 	. ..................................... .3. 	,..1. 	. 

Ie 

RAV"M

.  

'1 ME 	"Em 1.1  
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3}F1CL OF THE.ACCOUNTANT UENERAL. (A&E) MEGHAL.A' A ::: SHILLONG 
793001. 

No. DA Ce1112-46fDDAIY01.ffl./2007/(o /5 	 Dated:- 	 - 	 th 
T 	 I 

1, 	Chief E,nQin.ee!: 	 . 	. 	.• 
PVDiE-W. IFCD. RWD. Power. 

sub:- implications of overstay while on deputation. 	. 	. 	. 	. 

.. ................................................................................................................... ............................ 

Sir, . 	. 	 . 
Please find herewith a copy of the Office Memorandum of Govt. of India., 

Mimstry of Personnel Public Grievances and Pcnsion Dcpartmcnt of Personncl and 

Training No. O.M.No. AB 14017/30/2006-EslL (RR) dated 29.11.2006 regarding 

implications of overstay while on deputation without the approval. . of Competent 

Authority. The Govt. of India has decided that all the cases of deputation should he 

regulated as per the conditions laid down in the áhove O.M.  

In this connection I am to state that a good number of employees of the Govt. of 

Arunachal Pradesh who have overstayed their deputation period inspite of their 

deputation period of had already expired and not willing to join their parent department 

even after repatriation. They are enjoying the higher •Cntral pay scale for Divisional 

Accountant .compareto 	 •. 	 .. ....... . 

As per pa.ra .1111 of the memorandum, the Govt. of India has decided that in the 
event, of the deputationist aver staying for any reason whatsoever he is liable to 
disciplinary action and other adverse CiviliService consequences which should include 

that: the period of unautliorisod overstay shall not count against: scrvicc for the purpose of 

'pension and that any increment due during the period of unauthorised overstay shall .b& 

deferred , with cumulative effect till the on which offer rejoins, his parent cadre. These 

will equally apply to, all deputationist including State Govt. Officer/All India Seivices 

C)fficers joining Central Govt. Post on deputation and to officers proceeding on 

cleputaiion to state govt. /autonomous & statul.ory institutions/foreign bodies etc. 
Therefore you arc. requested 1:0 lake, action in regards to the scale of pay of all DAs to be 
refied in their respective scale of pay in the State Govt. frornflie date of their 

unauthorised over stay on depuration. (ii) excess drawl of pay & al]owanc.e and 
increments di awn attei the date in every ease to he recovet eu (in) mci ements due in the 

Certified ,ytrue 

j tn 

c-.. 

v : 	 gr  q. 

. .-. ... 	 .,--.,. 	 .-. 	 .-. 	 .. - . ....  

. 	.. 	.. 	II. 

2. 
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ic.n1c of pv to bc doforrod with oumulative offoci till thc. dMc. on which tho oflioor 
rejoinr his parent department. 

You are. therefore, kindly requested to take action as regards to para 3 of the GOl 
I  order aiaint the. deputatioms 'ho have oierstaved their deputa1on periods under 

intimation to this office. 

 I 

do 

Memo No. DA Cefl/2-46/1)DAf\/o1.f20O7/ I G Dated:- 5 

Copy forwarded to the ?r.Accountanr General (Audit), Meghalaya etc., Slililong with Ti 
requesind1y issue instruction tHEaerm ' wjt reference to the a1)Qt' instructiotu 

->7 	passed by this office regarding over payment of pay & allowances to Divisional 
Accountant; a 	i4oc-a1 audit of the Divions r-"- 

Dy.Accountant General (A) 

IMemo No. DA Cou/'2-46DArioLm/2oo7/I - I DOih- 	 -, 
- 	 i - 	Copy forwardea to the :- 	 / 	 / 

 
The Executive Enineers  LAI 

2 ., 	

- 	 -- ' - T_. 

tr SrAcco 
DACeII. 	 . 	 . 

ft. 	' 	- GLW&ìatj Bench 

Ii 

tL 
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j 	 OJTFJ;CE OF THE ACCOUNTANT GENERAL (A,E) ME 	 \. 
L 	 SHILLONG:: 793,001. 	 ' 

	

4 	 No.DA Ccli! 1-1/2000-2001/1509 	 Dated:- 25.11.2005 	
/ 

To 	 / 
Shii C.IvLMongniaw, 	 •. 
J)irecloi' of Accounts and Treasuries, 
Govcrnmcnt of Athnach1 Pracksh, 
Nahnriagun - 791 no. 
Ariinnohici Pradctc. 

Sub:- Scheme for Franefer of cadre of DAn/D- Aoe fom the AdminiRtrativc 	ir 
of A.G.(A&E) Mchalaya, et:c, Sldkmg'to the Govt. of Arunabhal Pradesh. 

hI rnviUng a rcfeidnce to this office leter Nd, .DA Cc11/1-8/Court.cascfVcJ..FJ43 

dated 23.8.2005 on.the subject .oited.above, lam to ttate that the drif-i sbheme fremt y 

the C&'AG's office regarding proposed iransiWoDAs cath has been recoiyed by 
lids office. A Copy of 1 lie di'iifl sóhamè is fotwrdedherewith for accoj±inccf'the 'terms 

and conditions embodied in the dhenie by Aruuôhà[ PradeslrGdvôl'nth.ent. 

Coniincnts/suggcstion if any, ofilic gOvcrñnicnL may be eomhninicatcd.to. this 

office for onward transmission to the O/o TheC&A'G Of India 'for consideration/approval. 
Also the action taken by the State Go'crnnien on this office letter No. DA Cli/1-

1/2000-2001/1390 'dated 31.10.2005 ( Copy enclosed) may itlso please be commutiicted 

at an early date. 

Enclo'- A '5tnt.ett above. 	 . 	 . 	. 

IF 
.. .

"----'.--AD).:............... 
• 	 " 	 . 	 S 	

• 	 Dy.Acountant'eral (Adzn)' 

471L 	 . 	 S.. 	 , 

N?OiO 	 . 

B 
•--!L! rrr 	. 

111  

Certified by true copy 

Ad 

- 	
;pfs 
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-' j,, GuwhflCft ... 	
... 

ANNEXURIII 	-- 

OFFJCL OF THE ACCOUNIANT GENERAL (A&E. 
MEGRALAV ARUNACBAL PJ&AJ)ESR & MIZORAM 

'SfflLLONG-793 OW 
Phone : 0364-2223682 (0) Fax 0364-2223103 

No.DA Cell!] J./20002oQl/C 
To 
	 Dated: September 28, 2007 

S1ri Saurabh Narain, 
Asstt. Comptroller & Auditor Genera] (N), 
Office of the Coiñjtro1ier & Auditor Genera] of India. 
•1.0,BabadurShah Zafar'Marg, 
lndrapratha Head Post Office, 
NEW DELHI: 110 124. 

2 $ VS : P Zulu 

Subj :- Take over of the Divisional Accounts cadre by the State Government of 
Arunachal Pradesh. 

Ref Headquarters D 0 lettei No 61 8-GE (ipp )166-2005 dated 37 October2005 
zSiI 
  

in Ju1y2005 the -Government':of' chal Pradesh bad. forw2rddA 

taking over of a Divisional Accountants cadre in that State. The said scheme was 
forwarded ,  toHQrs. for comments, HQrs.. in turn under D.O.letter No.61 8 

a draft sdherne Thr accetance by the State Government 
A response to this has recently been received from the State Gov.ermnent vide 
Government ofArunachajjradesh Finance D.epartoaent letter NODAITRY/15/99/]92] 
dated 8.9.2007, a copy of whjchjg enC1osdhere7jth 
2 	Uthe 	

themoujcatonswoposed by the 
f .... .__ - v rnmenr to te vanus of 

tat'the State 'Government halts ietterbsTequested 
that the scheme for the transfer ofiheDjvjsjonaj 'Accountants ce as waroposed -b)7 
HQrs. office, 'bemodjfled.to the extentag suggested bythe State Governent:. 

B'Qrs. decisionjfurther suggestions in the matter may please be 'Co am.micated at an early date. 	' 

This issues th the approval of Accountant General. 	' 

I II 

Cm ** 
(J 5 JAN 20i0. 

Yours 'Snacerel3, 

Sr.Dy.Accountant 	n) 	' :7:' 
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Dated i 

(,>p forwarded for .jnfd 	tJ.o/ aria necessary action to 

1) The  

/cc.ouclt LW 	ril ( J) 11niL ,1rnha1 

he is rcqusteu to  

• ................... 	.ccUfltCflt On 

ttL0Ii 00 his Fe1.atL. Jt 	. 	rr Lp.rtmL1t 

cmcenë1i E.uiVe .:rii:':, hE$ 1i.eer 	kec 'to rb1,ase 

•ri 	 .... 	• 	.... 	.,... 

n before 	&sii\reiy.1 Is ; 	 1.dOflV4 1ro  

...s concuçr6IGe fi. th 	 1 ic330& Adcowt-aflt 
ujtO the period 12.3.3 	 . 	. 	.. .... 

2 	The SuperiCteUtiflQ 	Ige 	............... 

-; .The ExecutiV 	EngJ.nere•.' .' 	• .' • 	- . 	. . .. .. 

41 The i.ccouflt ant 	&i) 

.) The jxecut1ve Engi1L 
He is requeSt€C to releaSL 

hri .................... .. 

xf his £viio0.  pb3itiViy ort.betore 12.3.93 as his terns 
of his expires.He is Ll so rquesteL to j.ZUC Shri. 

................. . tq 	p.otto. ..s• 
p 0rent LeaprtmefltzL 	Ghi. 	niner 

.. . . . ...... .. •/ccountaflt uemtrkl 

(') Manipu lnpba)..an his relse f- rom..your. Dpartmeflt. 

he is also requst''d to ir.tiatC this dff ice telegraphically 

the exact .ate of release. 

The Excuttve En.ine,r :  . 	 0 

7. 	
is 	 to .irdct Shri ....... 

................
Oi..isicn.I 	ccountaflt 

of the Ofliàe of the 	 Sngi nCT ..... 	. 

............. . 
	 . 	

. . inadditiOr' 

to his rortl  

7) Shri ..................... ... 
..DAO/GraLeI 

Offic(--, of t.e xecut.i\'e  

. .. ... • .1-ia is requesteu .  

to look &te.r thc wcrk of th .DvI.i/) 	cowtadt of the 

Ottice of the 	x.ctJ.VC 	 .............. 

contd. .1/3... 

I 

/ / 
mailm 

LI 



4' 

- 

in ackitiOn to nis normal uuties, till a substi-

pOstC. 

O' bhri 
DiVisionel i-ccountant on ueputction is hereby askeu to 

report to his parent Lpartxnent., i,e, t 	02fice of 

the Chief Engineer,................. 

...............ccoWItnt Lnera1 (i.&) 

I4anipur,Imphal on relieve from Lh Oftice of the 

Executive rJi-iginer .................... 

ersonal File of 3hri . 	 ........ 

to X 
(it 

21. E,OFi1e 

22, S.c.File I 0 JAN?o1 
Guwahati B6flch 

Sr UccouEft •> 
i/C D. Cell. 
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Speed Post. 
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c'1  

(1 1YCP (P TTJ, ACCOUNTANT GENERAL (A&E) MEGHALAYA, 
SHILLO1NG-793001 

N0.DA.Ce1112-46/2007-08fVoljV/ I 9L1 	 Dated - 	' 0 

To 

The Executive Engineer, 
Hydra Power Divisioit4 

 

Depaitmtnt of Hyd Powei Development, 
Ziro, Arunachal Piadesh 

4 e 
Sub:- Retirement of Shn R.Prathapan, Divisional 4Geeni4 on Deputation. 

With reference to your letter No. ZDfHPD/E-3/2009-1 0/ 1 -92 dated' 
20.5.2009 on the subject cired above, I am to inform you that retirement age. 
of the employees of the Government of Arunachal Pradesh is applicable to the 

Divisional Awts on deputation recruited from the Govt. of Arunachal 
Pradesh. 

Therefore, Shui R.Prathapan, Divisional Mcountant on deputation 

should retire on attaining the of his superanuatjon on 31.5.2009 as per recOrds 
available in your Division. 

• 	Yours faithfully, 

Dy. Accaunthit Gene?1 (\dmn) / Sr.AQIDA Cell 

0.  

CA 

'Vr  

/ 
/ 	I 

GUW- 	 '1 

3Tc 

-. 
4Thtf 

ertifie byrue copy 
... 

Ad 

L)I , 

- 

• 	 • 	 •••• 	 • 	
.. 	 •••.'..,,,• .• ••.. 

Iii 
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/ 	 - ANNEXURC 	 y 
SpeedPost. 

OFFiCE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA, 
SHILLONG - 793001. 

	

No. DA CellICourt CasefRP/2009/r 	 Dated:- 29 7.2009. 

1L 
To 

The Executive Engineer, 
1-lydro Power Division, Ziro, 
Department of Hydro Power Dewlopment, 
ZIRO, Arunachal Pradesh. 

Sub:- Retirement of Shri R.Pratapah., Divisional Accountant on dcputation. 

Sir, 
Kindly refer to this office letter No. DA Cell/2-46/2007-08/Vol.IV/104 dated 

25.5.2009 ( Copy enclosed) on the subject cited above, I am directed to request to 

intimate this office whether Shui R.Prathapan, Divisional Accountant on deputation 

has retired from service on 31.5.2009 on attaining his age of superannuation 

This is with reference to your letter No. ZDIIWDIE-3/2009-10/188-92 dated 

20. 5.2009. 

The matter may kindly be treated as most urgent. 

Enclo:- As stated. 

Yours faithfully, 

ri I 

	

-. 	 . 	Sr. Accounts Officer, 	1: 
DACe1I. 

i1 

- 

certified by true coçy 

Ad 



Mçghalaya, 	 etc., 
Shilhng. 

/T(d)1t 

•: ,! 	• 	
/.. - 

rn? 	 myri  
€ 	

OM ; DIR. flCCT 	TRYS,NRHRLflGUN 	Ffl>. HO . O3GtNs.4Ujrr -_go6j 2 : 3cPt1 p 

/ 	
dJ 	 J _ 	_ 5/ > 9 

!V 	 GOVERNMENT OF ARUNACHAT PRADFT 	/ 

. 	: . 	 fljrecto
. 
 of AcC()U1tS &• Trcasuries 	i 

. 	
. 	. 	

Na}r1agwi •'-. 791 110 	: 	• 

: .. •. 	 . 	 . 	 •. 	Phone ; 0360: .2446S0 (0) 	. 
244140 (0) - 	 21235 (K) 

• 	 060 	244680 (0) 

MQNM.AW 	 Gram :AtUNMXQIJNTS 

IJAJ!WJ48i2OU2, 	 Dafed,.ihe.62.P6.L.. 

Repeed 

Am in recCpt ofyour 0 No DL fl/i-1720004;OO1/954ated..S6 2OO 

regardrng Tr1ngge ofThvisrnn 

	

	 IQyce of Govt ofArnachaJ 

inadl IWO 
I 

In fact. aftcr adaptation of State laws vide Govt 'Notifieation No PJNIE/47/ 
87 (PT) ..dateci 16 	q..:'W89  ox attainiTimt . of s ebo:d,y his $tate, ;the Gpvt. of 
Arunathal Pradosh had adopted The I T 	WR But, fterward vide anoihet Notification 	1 

No FINJB-47/94 dated 5t.junuaiy 1999 the Qoyt  stated its stand to ontmue with 58yars 

of age for Tet1remett which was prevalent al the trni-of adoption of law In this contet, both 
the copies of orders :referre1 to :inthis p raare-c1osed for -ready rferenc please. 

Wflh 	w 	 - - - - 
	 L 

You4J 

- ---------..... ----------:-_._ 
 

---, -. - 	 . 	• 	 . 



CE'TRAL ADMINJSTRAHct} 1iBUJL 
• 	

/ 	
GUWATI BENCH ANNEXUC 	J 

V 	- 	 Original Application No.27 of 2006 

J~j i 

Original Application No103 of 2006 

Date of Order: This the 	dày of March 2007 

The Hon'ble Sd K.V. Sachidanandan, Vice-Chairman 
The Hon'ble SmtChitra Chopra, AdminisLi-aé Member 

\.No.27/2 006 

Sn-i L. Appal Swami 
Sb Late L.A. Naidu, 
Presently working as Divisional Accountant, 
ON The Executive Engineer, 
Pi -IE & Water Supply Division, Khonsa, Utt 1 irap, Am nachal Pradesh 	 Applicant 

/ 

 

i-Iv, Advo cates- NIr M. Chanda, Mi G N Chakiaboity 
d 	1r S .Nath. . 	 S  

versus - 

Union o India, through the 
Comptroller & Auditor General of Thdia, 	 ., . 
10 Bahadur S h a h Zafar Marg, NeW Delhi. 

The Accountant General (A&E).  

Aiunachal'Prdesh, Meghaiaya, Mizoram eLc, 
S11illong-793003.  

The State of Arunachal.Pradesh,"represented by 
The Secretary to the Government of Arunachal Pradesh, 	 ' 

Department of PHE & WS, Itanagar. 

:1. 	The Commissioner 1  Finance Department, 
Covernment of Arinacha1 Pradesh, Itanagar. 

5. 	The Director of Accounts & Treasuries, 
Government ofArunachal Pradesh, Naharlagun-791110. 

ô. 	The Chief Engineer, 
Pubhc !:le.alth Engineering & W.S 4  Department, 
Govcrniiieiit otArunachal Pradesh, Itanagar. 

tMAt 

t/ 

•........:. 

C tified by true coç 
er 



-Lqi- C--, 
-3  ).- 

6. The Execu Live Eginer 
PHEand Water Supply DiViSiOfl, 

Khonsn, .Distt.- Tirap, 
ArUnachal Pradesh. 

By Advocate Mr G. Baishya, Sr. C.G.S.C. and 
Mr A. Bu zarberuah, Government Advocate, 
Arunachal Pradesh. 

	

11. 	Q i 4 NgJQ3/2 OO 

Shri Keshab Chandra Das, 
S  c /o Shri Kamini Kuinar Das, 
Presently working as Divisional Accou.r1tant, 
O/o The Executive Engineer,  
RW.D, Division Bomdila, Distt.- West Kameng, 
Arunachal Pradesh-750116. 

By Advocates Mr M. Chanda Mr G.N. .-C.hàkrabortY 

and Mr S. Nath. 

- versus - 

	

• 	Union ot india, through the 
Comptroller & Auditor General of India, 
10 B a h ad u r 'S ha Ii Za far Ma.rcj, 
New Delhi.' 

Applicant 

Respondents 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizorarn etc., 
Sh illong-793003. 

The State of Arunachal Pradesh, rpresented by the 

' 	Secretary to the Government of Arunachal Pradesh, 
Department of P 	& W.S, Itanaar. 

	

4 	The Commissioner, Finance Department 
• 	Government of Arunachal Pradesh, Itanagar. 

i-k
•,  

	

" 5 	Ihe Dii ector of Accounts & Treasuries 
Govern in en t of Arunachal Pradesh, 

• 	Naharlagun-791110. 

	

6 	The Chief Engineer 
R.'W.D. Department, 
Government of Aru nachal Pradesh, itanag a 

7. 	'The Executive Engineer 
R.W.D. Division, 
l3omdia, Arunacha! Pradesh 	 RespondnLs 

d vocate MsU.DaS,Mdl.C.Gand 
Mr A. Buzarbaruah, Government Mvocate, 	. 	 H 

Arunachal Pradesh. 	 . 	. 

F' 
[: 	

T  

' 

• 	
/ 

5 JAN 201 	/ • 
'  L i 

-. 



ih 

Ir 
-n 

3 	
I ---- 

Cc8t1 
I *< ciin 

JDER 
C'3 	ti 	r'f) 

IV.SACHT])ANANDANVC 
Guwahati Bencl 
Ii& 

I'he app!icatjot s  are filed by the applicants Mlo have been 
selected and appointed as Divisional Accountants on deputation bas 

under respondent No.2 and presently working in the Office of the 

Executive Engineer, Arunachal Pradesh. The issued involved in these 

cases are same and the l)rayers in both the appljcatjozis are also 

identical as to permit them to Continue in service till attaining the age 

of 60 years. Therefore, the O.A.s are being disposed of by a Common 
oz-dei- by consent of the parties. 

2 	Ihe case of the applican'ts  is that, they were selected and 
appoI1]L 	as Divisional Accountants on deputahon basis and the 
Ghvei - nnieit of Arunachal Pradesli is under active consjderatcr  to 
take over the cadre of Divisional Accountants. For that purpose, the 

Colnmissjonei. of Finance made a request to the Government of 

Arun.jcia1 Pradesh stating that the Divisional AccO6 . ntants who We-e 

appoiiited on deputaUon basis may be allowed to continue as 

emergency Divisional Accountants. Aggrieved by the said action of the 

1  
1i 

respondeii Ls, the applicants approached this Tribunal through 
dlfl ,orent .  applications (O.A.No.i 15/2005) for collsidez -atjol] of their 
case for perinaflellt absorption which is pending disposal. While so, 

the Sr Accounts Officer, Office of the ACCOUIitaIIt General A&E), 

Meglialayn vide impugned letter dated 10.01:2006 intimated the 

Director of AcCOLInts and Treasuries that the applicants were due to 
retire on 31.01.2006 (applicant in O.A.2712006) zand 30.04.2006 

(applicant in O.A.103/2006)n respectively on attaining the age of 58 



years and r
equested the State aithrites to take iecssarY steps to 

. enable the a pphCaflLS to take retirerflet as per their retireirlent age. 

Aggrieved by the. 
said action of the respoiide1 	

the apphicafl have 

filed the preseflt 
O.A.S seeking the fflowiflg reliefs: 

Q J Q272OOb .  

ide and q uashed the 

"8.1 That the Hon'ble Tribunal set as 
 

impU ned notice issued u nde letter 

172/20000h/1427 dated 30.12.2005 (nneXUre-9) 

8.2 That the onble TribUal bpieaSed to declare that 
the 

H 	I1 
 

a pphicatit is entitled to retire on supe.ranua0n on1Y oil 

atLaini'g the age of 60.years in terms oU.tbePrOvision laid 
terms of rule 35 of CCS 

down n FR 56 (a) as well s in 
 

(Pension) Rules, 1972 

8.3 That the 
Hon'hhC Tribunal be pleased to direct the 

respoud 	
to allow the apphiC1t to continue in 

serViCe 

of th 
till a ttaining th 	ee ag of 60 yearS in ter11S 	e 1j rayer 

no.2 	 - 

L 	•:,..; 

8.2 

8.3 

Honble Tribunal be pleased to set 
aslue 

That the 

 

q
uash the impugned lettr issued under letter No.DA 

Celh/246/2010hh/ 	
dated 	10.01.2006 

(ineXUre6) so far the applicant is con.crne 

That the Hon'ble Tribufla1 be pleased to declare 
that the 

apphiCalit is entitled to retire iva° only on 

attaining the age of 60 years in .terniS. of the proviSl0fl laid 

of 
down in FR 56 (a) as well as in termS 	rule 35 of CCS' 

(P(.nsion) Rules 1972- 

That the Honble Tribuflal be pleased to direct the 

eh1 	
to allow the applic3fl to contiflU.0 in service 

r espofld  

•1 

/ 

- vIw.ri 

.1 
o~ j; 

IN 
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- 	 bfl at:Laiiiiiig the age of bO years in'terms-of the I)rayer 

	

K 	. 
N o .2  

F 	 . 	
t 3. 	nle respondenL•Noi añd2 aiid 3 t;o 7 have filed detailed 

\vrltten staLjnts separately contending that the applicants are 

regulai emp1ees of the Gov ernhi"t, of Arunachal Pradesh Sinc 

Lucre were vacancies in the cadiof Divisional Accountants and since 

it Lakes time L® fill up the VaCahcs through th Staff Selection 

Commissioji Lh. esponden No2 called for applications from 

dmongsL theexperenced staff in Public Works Department, PHE, etc 

who were wilhng to serve as Divisional Accountants on deputation 

basis under the State 13overnnients of Ti- ipura, Arunachal Pradesh and 

Manipuz According) 	the apphcants have beenselected and 

' OPpoinlud 6S l)ivisional Adcounta 	on deputation basis under the 
ddlilin isti oLi e con Li ol of respond At No 2 f'or a n initial pci iod of one 

year and making it clear that theppIcants were liable to work on 

deputation basis in any of the above three States. 	 . 

H 4 	 The Government of Aruichal Pradesli submitted a 
proposal 10 trensfer. the cadre..of.DjVjsjonaJ Acduixitants under the 

direct control of Director of Accounts and Tieasurjes, Government of 

Ai uiiachal Pradesh and a formal notification would be communicated 

by the S Late Government in due course.,The State Govei'ijrneiit cannot 

unilaterally take over the cadie of the Divisional Accountants 1  which is 
under the control of any of the StateAccountant Gener&s with o  ut the 
prior consent and approval of the Comptroller and Auditor General of 

indft. After completion of the applicants deputation period the 
tepaLriit:jon orders to the parent departthents of tl1e0ppljcaits were  
issued to the applicants. However, instead of report-mt3 back to the 	J 
PaLenL departments, the applicants filed an applicati6n hefo-e the 

51  
I- 

	

/ 	4N 	/ 



6. 

a plicaii ta, 

We have heard Mr M. Chanda, learned coLnsel for the 

Mr A. Buzarbaruah, lead Government Advocate, 
/ 

I 

6 

Tribunal against the repatriation order and the issue is pending 

betoi -e this court: as diftererit proceedings. 

5. 	Foir years have elapsed, the State Government of 

Arunchel Prudes!; have not initiated any move to take over the cadre 

of Divisional Acccuntants in the State ft -am the edminislrative control 

at the Accountant General (ASF). The 'linding over of the Divisional 

Accountants cadre from the administrative control of Accountant 

General cannot tke place without the consent of the Comptroller and 

Auditor General of India. Since some of the Original Applications 
I! 

(O.ANos. 114 1/2005, 11512005 and 238/2005) are pending before the 

Tribunal and which have not afta'ind finality, the question of 

	

absorption of the Divisional AccounLa;ts. on depuation was under 	1: 
con siderat:ion by the Office of the Comptroller and Auditor Geiirai of 

India. Thc applcan s are regular employees of the Government of 

Arunach a! Pradesh and appointed s Divisional Acccu utan Ls on 

deputation basis As State Gove.rnmen employees the applicants were 

L1[' 	sup he age of 58 yeais 1  which 
10 L on rdnflu&}on on attaining t is 

u pe I flflU iting age at all the employees at the Governinen I ot 

i1Cl1dl Piadesh Ihough the Goveinni 1 Arunachal Pradesh W  

ç!oted Cen Ii a! Government i u]es 	nd - regulations including 

Fundamental. Rules and Suppineñtar' rue as wil as CCS (Pension) 

Rules, CCS (leave) Rules etc. which govern the seryice conditions of 

the employees of Government of Arunachal Pradesh, the retirement 

age at t:h e em ployees of the Goern rrren t of Arunc1ial Prad esh 

continues to be 58 years. Therefore, the applicants are ot entitled to 

any relief as prayed for. 



Aj  
	

T 	 7 	 - 

,Arunacliul Pradesh, Mr G. l3aishya. learned Sr. C.G.S.C. in' 

Q.A.No.103/2006 and Ms U. Des, learned Addi. C.G.S.C. in 

O.A.No.27/2006.The learned counsel for the parties.have .taUs to 

various pleadings, evidence and materials placed on reboi-d. 

7. 	The learned counsel for the applicants argued that the 

applicants were ers'hile employed in the Union Territory and after 

formation of the State of Arunachal Pradesh the applicants have been 

shifted tothe State Government service and on deputation basis. At 

the Lime of formation of the State Government, the CCS (CCA) Rules, 

	

• 	 .. 	.• 	
: 

Fi.indainental Rules, etc. of the Central Government were adopted by 

the State Goveinment Therefore, the CCS (Pension) Ruels of the 

CnLul Goveinment and FR 56 are also being adopted Therefore, 
N , 	 '• 	 . 	 .... - 	 - 

alter recorninen.dationof the Fifth Central Pay Commission the age, of 

suerannuation--which, was enhanced to 60 years by the Central 

Govornment would automatically be applicable to the State 

Government employees. Therefore, the applicants are entitled to 

retire at theae of 60 years instead of 58 years. 

8. 	The learned counsel for the respondents, on the other 

hand, persuasively argqed that though the fundamental rules qnd 

supplementary rules of the Central Government are ; applicable to the 

StaLe Government employees vide Notification dated 1602 1989, the 

retirement age of the'empoyees adopted by the State Government as 

58 years has never been'enhanced by the State Goyernn'ient and, any. 

enhancement or chane made by the Central Government would not 

automatically be applicable to the State.Government emp'oyees. The 

more fact of adoption of the Central Government rules at the time of 

formation of the.. State w i ill always continue, but any change n the .... ...... 

V' 	 'L 
V  / jf•,• 	

05J. 
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CenU- 	Covernnient service conditions would not automat:ically be 

apphca.ble to the State Government employees. 

9. 	We have given due consideration to the arguments, 

evidence and materials placed on record. The issue involved in this 

case is whether the age of the applicants to be determined as 60 ye&s 

\•; :J 

instead of 58 years. Our attention is brought to letter dated 

1.2.01.2000 where a proposal is made to transfer the cadre of 

Divisional Accountants to the State of Arunachal Pradesh. Admittedly, 

tin applicarts are State Government employees working on 

deputahon basis as Divisional Accountants. The issue as to the 

permanent absorption etc. has not reached finality and proceedings 

are pending before different courts. The crux point to he decided by 

this court; is whether the applicants are entitled to retire at the age of 

bU cars. Our attention is taken to Chapter IX F.R 56, which is quoted 

below: 

"F.R. 56. (a) Except as otherwise provided in this 
rule, every Government servant shall retire from service 
on the afternoon of the last day of the iponth in which he 
attains the age of sixty years. 

Provided that a Government servant whose date of 
birth is the first of a month shall retire from service on the 
Afternoon of the last day of the preceding month on 
attaining the age of sixty years. 

Provided further that a Government servant who 
has att2ined the age of fifty eight years on or before the 
first day of May, 1998 and is on etensiOfl in. service, shall 
retire from the service on expiry of his extended period of 
service. 

Tff 	
tonal 

U . 	Mfg  

Guwahali P ç ).1  

Or on the expiry of any further extension in service 
granted by the Central Government in public interet, 
provided that no such extension in service shall be 
granted beyond the ag.e of 60 years. 1. 

(b) A workman who is.governed by these rules shall 
retire from service on the afternoon of the last day of the 
month in which he attains the age of sixty years." 



10. 	IL is made clear that an employee, has to retire from 

service in the' afternoon of the last date of the month on which he 

T 

rI 

ittains the age of superannuation. Here, the retirement age has been 

fixed as 60 years as far as Central Government employees are 

concerned. This is also corroborated by Clause (1) of the Governnienr 

of'indias Decision, Chapter V of the PensIon Rules.AdfnittedIy, when 

the rules have been adopted by the State Government it was 58 years. ,  

Our aLLen Lion has been taken to Notification dated 6.01.1999 which is 

reproduced as under: 

it is hICI eby notified for  gene at infor mation that 
the provisions of FRs - 56 Chaptei-X relating to 
Retirement as adopted by this Goveinrnent, vide 

( No Fin/E/47/87 (pL) dated 16 "  February, 1989 will 
continue, to be applicable to all the government employees 
of the Government of Arunachal Pradesh / 

By order and in the names of the Governor of 
Arunachal Pradesh. 

Sd!- 
(P. K. Nandi) 

Under Secretary (Finance) 
Govern ment of Arti nachal Pradesh 

I tEl nag a 

11. 	The Government of Arunachal Pradesh elso has clarified 

the position 'of retirement vide Annexure-IX dated 0606.2006, which 

is also reproduced hereunder: 

• "Am in receipt of your D.O.No.DA Celh/1-1/2000-
2001/95 dated 5.6.2006 regarding retiring' age of 
Divisional Accountant originally an. employee of Govt. of 
Aru'nachal Pradesh holding ex-cadre post of Divisional 
Accountant and at present under your conol. ' 

In Fact,, after adaptation of State laws vide Govt;. 
Notification No.FIN/E/47/87 (PT) date 16th February 
1989 on attainment of statehood by this State, the Govt. of 

'Ar 11118 ch a I Prad esh 11 ad adopted the F.R. & S .R. But j  
afterwards vide an other Notification No.FIN/E-47/94 
dated 5 11  January 1999, the Govt. stated its stand to 
continue with 58 years of ae for retirement which was 

ill 
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pre'a1et at the time of adoption of law. in this context - 

both the copies of orders referred to in this para are 
enclosed for ready reference please. 

Yours faithfully, 

Sd!- 
(C.M.Mongmaw) 

12. 	• The learned counsel for the.applicant argued that vide the 

NotfficatiQn daLed 5.1.1999 what is adopted is F.R. 56 whereas the 

retirement age of the Cenftal Government employees by virtue of the 

Filth Central Pay Commission has been enhanced to 60 years by that 

Lime. Therefore, it is presumed that without ment:ioning the age as 58 

years there was a total adoption of F.R. 5€. it will only mean that the 	A 
age of State Government employees also would .bereckon.ed as 60 

years for State Governmenf e.rnpioyees. A further ckrjcation dated 

6.6.2006 would not help the respondents to reduce the same to 58 

years since any administrative decisIon cannot overrule the 

noUficatiori regarding fundamental rules of the State Goveriment. 	L i 
1-io \ ,"o ver, our attention is also taken to the Notilication dated 

16 02 19b9, the operabve portion otwhich is ieptoduced as undei 

"No.FIN/E/47187(Pt):- Whereas by SiTh-section (2) of 
section 46 of the State of Arunechal Pradesh Act 1986 
(Act No.69 of 1986) fo the purpose,.o facilitating the 
application of any law .relation to the state of Arunachal 
Pradesh the Government of the State of Aiunachal 
Pràdesh as the appropriate Government is empowered by 
order, to make such adaptation and modification of the 
law, whether by way .of repeal or amendment, as may be 
necessary or expedient. . 

I Now, therefore, in exercise of the power 
aforesaid the Government of the State of Arunachal 	11 

Pradesh hereby makes the following border, namely:- 

Guwheti Bonch 
ii3J 
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13. 	Now1  the crucial question. is whether the retirement age is 

to be considered as 60 years or 58 years. It is an admitted fact that 

this is a policy decision of the Government. Even though the 

Govern In en t of Aru nach al Pradesh vide Notification dated 16.02 .2 989 

adopted Central Government rules and regulations • includjncj 

Fundimerita1 Rules and Supplementary Rules as well as CCS 

(Pension) Rules 1  CCS (Leave) Rules etc. which govern the service 

conditions of the employees of the Government of Arunachal P.rad,esh 

it is made clear in the Notification dated 06.01.1999 that the 

/ ietiiement. age of employees ot the Government ofArunachal Pradesh 

'ifl coiitiiiue to be 58 years. This was ai 	confirmed by the Director 

ot ALoiin 	and heasuries vide letter doLed 06062006 Since this 

\lRin j  d pohcy decision and is the prerogative of the Goveinnient 

concerned to fix the retirement age, the mere fact that Fundamental 

Riiles/CCS Rules have been adopted by the State Government does 

not mean that the retirement age all through the years should be 

apphcable to the State .Government employees. The learned counsel 

for t:he.applicant have also taken our attention to the decision of the 

Apex Court reported in 1998 (7) SCC 221, Municipal Corporation 

of Delhi v. i)hnrarn Prkah Sharma and another-and canvassed 

for a position that in view of the Central,Government ruling the SL;ate 

Government cannot take a different view. The facts of the case 

d ' 	 sed in the said i ulinj are ditlei ent and not applicable in this 

case. The counsel also cited a decision of the Full Bench of the Central 

Administrative Tribunal 1  New Delhi reported in 	005) 2 AT! 67 

Shr-i Praka;b and and seventhers v. Union of India and 

ther, which pertains to the Assured Career P -ogression Scheme 

and canvassed for a position that once a benefit has been granted it 
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dnitt 	withdrawii 	by 	issuance 	of 	a 	c}arilcatin 	unless 	the 
iinon L. 	tiiiiend 	the 	Scheme 	iii 	accord aiice 	with 	law. 	TI 

proposition 	is 	not directly applicable in 	this case since in 	tlie case 
before the Full Bench the ACP was granted to the applicant therein by H 

virtue. 	of 	a 	notjfjcatj.hn 	and 	therefore .the 	clarification 	cannot 	b 
suUcient. in the given case it is a policy decision of the Government 

and the adaptation of the Central Government Rules at a particular 

noint of,  Lime cannot ipso facto be extended to the State Government 

e'ployees especially with reference to retirement; age since this is 

dbsotutely 	a 	policy 	matt:er. 	Therefore, 	this 	decision 	is 	also 	not 
nupik:abfo in the present case. 

On 	perusing 	the 	records 	we 	find 	that 	the 	Central 

it Oil t. 

 

has taken a d ecisioii to enli an ce t:h e re.tjrem en t age from 

5 Yz3i to 60 years as per Lii e recom in end a Lions oi the Fil±h Ce;i [ral 

Pay Coin mission. There is no material placed on re ..ord that such a 

reconimendatjon has been accepted by the State Government no any 

.epninft noLWcaLion has been issued by the State Goveinment 

oa h ci' i 11,  the age of supei Unnuation horn 58 to bO yeats in the . 	 . 	 . 	 . 	 . 

uehi riobhcatioji and it being a policy decision of the State 

we aie O f  the considered '.iew that this court cannot; 

in Lerie)- e n su cli matters. The i -Ion'ble Supt-errie Court in L997)1 

s i    
Coi'rnt-jon has can t;ioned Lii at Con rts/ rrib u tials can not in Lerfere 

/ 	wi Lli Ltie policy matters of the Govern inei L. 

I 	in the co.rls!)ectuS 

 

of facts and cit-cu mstances mentioned 

;:C of the view tita t since it being a pohcy decision of the 

Guver in an L to enhance Ui e age of retirement and since Lii S Late 

I 

I 

H 
H 

o51inrji 

Guwahati Bench 
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(overnfl?1IL has taken a decision that the retirement age ol the State 

Governmei'lt employees would continue t(f) be 58 years this cou rr 

'an not give a declaration othersse. Therefore, the O.A.s are withut 

neHt and liable to be dismissed. 

Accordingly the Original Applications are dismissed. In the 

-rcun1:;tariCe there will be no order as to costs. •. 	 - 

- • s/vicE 
(A) 

krmm 

11r:ft 
j 

en 
* 	imNc 	 • 	li1l 

O5.!, 7010 

Guwahttj B*nch 

1. 

II 

I i 
1L 

p. 

1 1  

t 

L 

-' 


